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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH AT KOLKATA,

IN

APPEAL NO. 09 OF 2024(EZ)
IN THE MATTER OF: -

Chitta Ranjan Mahanta &Others ...Appellant(gf '
Versus

State of Odisha & Ors ... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.01, ?

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE Q;

MOST RESPECTFULLY SHOWETH: - g‘
3

I, Shri M. Rajeshwar Prasad, S/O M. Bhaskar Rao , aged about 57 years Qﬁ =
=

working as Scientist “C” in Regional office of the Ministry of Environment,
Forest & Climate Change, at A/3, Chandrasekharpur, Bhubaneswar- 751023, the

deponent herein does hereby solemnly affirm and state on oath as under: -

I. That I am duly authorized and competent to swear the present reply
affidavit on behalf of Ministry of Environment, Forest and Climate Change

(hereinafter referred as MoEFCC).

e

g.K. NAY AK
" NOTARY in
CUTTACKTZ%IO?)

Regd: Mo O
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2. That the contents of the application, unless specifically admitted, are
denied to the extent that they are inconsistent with submissions made

hereinafter.

3. That the instant reply is being filed by the Answering Respondent without
prejudice to his right to file a fuller and more detailed reply at a later stage,

1f so necessary.

4. That the present appeal is being filed challenging the grant of
Environmental Clearance in favor of M/s KAI International Private
Limited ( hereinafter referred to as “PP”) for establishment of Iron Ore
Beneficiation Plant- 1.5 MTPA, Iron Ore Pelletization Plant — 1.2 MTPA
and producer Gas Plant —27,000 Nm3/hr, at Village - Kapanda, Tehsil —

Lahunipara, District - Sundergarh, Odisha.

5. That it is humbly submitted that the Answering Respondent in exercise of

M.gdrdﬁmhw Puazoeep

the powers conferred by Section 3 of the Environment (Protection) Act,
1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, had notified the Environment Impact Assessment
Notification, 2006 on 14.09.2006. A Copy of S.0.1533 (E) dated

14.09.2006 is annexed as Annexure R/1.

6. That under the provision of the Environment Impact Assessment
Notification (hereinafter referred to as EIA), 2006, construction of new

projects or activities or the expansion or modernization of existing projects

B.<<-. RYAK

NOTARY
ACK TOWN
%;Hm.ou—ﬂl e
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or activities listed in the schedule annexed to the said notification entailing
capacity addition with change in process and/ or technology shall be
undertaken in any part of India, as applicable, only after receipt of the prior
environment clearance from the Central Government or by the State Level
Environment Impact Assessment Authority (hereinafter referred to as
SEIAA), as the case may be. It is submitted that, the Central Government
under sub Section (3) of section 3 of the Environment Protection Act, 1986
in accordance with the procedures specified in the EIA Notification, 2006,

duly constitutes SEIAA.

7. That the EIA Notification, 2006 in Paragraph 7, stipulates four stages in
the process of obtaining Environmental Clearance. Stage (1) is screening
wherein the Expert Appraisal Committee ((hereinafter referred to as

“EAC”) or the State Expert Appraisal Committee (hereinafter referred to

M.Bdgﬁmw Rold

as “SEAC”) takes the decision whether or not Environmental Impact
Assessment Report has to be prepared for the proposed projects. Stage (2)
is Scoping wherein the EAC for category ‘A’ projects and the SEAC for
category ‘B’ projects determines detailed and comprehensive ToR
addressing all relevant environmental concern for the preparation of an
EIA/EMP Report in respect of the proposed project or activity for which
the prior environmental clearance is sought. Stage (3) relates to Public

Consultation and has two components- (i) a public hearing, which is

B.K. NAYAK
N oW

AC
%;H0.0N—N/ 03
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conducted by the concerned State Pollution Control Board, in coordination
with District Authority, at the project site or in its close proximity,
explaining all possible environment impacts and measures proposed in
EMP and (ii) obtaining written responses from other concerned persons
who have a plausible stake in the environment aspects of the project or
activity. The EIA Notification 2006 clearly outlines procedure for conduct
of Public hearing, including its supervision and presiding process. Lastly,
Stage (4) relates to Appraisal of the Project wherein the detailed scrutiny
by the EAC or the SEAC of the application and other documents like the
Final EIA Report and outcome of public consultations relating including
public hearing proceedings, submitted by the Project Proponent to
regulatory authority concerned for grant of environment clearance is

conducted.

Mﬁd’albaw MJ

. That it is respectfully submitted that EIA Notification, 2006 has
decentralized the environmental cleafance process by categorizing the
developmental projects in two categories, i.e., Category ‘A’ project and
Category B. The ‘Category ‘A’ projects are appraised at Central level by
the Expert Appraisal Committee and Category ‘B’ projects are appraised
at SEAC. State Level Environment Impact Assessment Authority
(hereinafter referred to as “SEIAA”) and SEAC are constituted to provide

clearance to Category B projects.

AYAK
B'K\\:C)"\T‘ARY

TOWN

Regd.
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9. That the brief background of the project is that the Project Proponent, M/s.
KAI International Private Limited has made an online application vide
proposal no. IA/OR/IND1/452282/2023 dated 14.11.2023 along with copy
of EIA/EMP report, Forms (Part A, B and C) seeking Environment
Clearance (hereinafter referred to as “EC”) under the provisions of the EIA
Notification, 2006. The proposed project activity was listed at S. No. 3(a)
Metallurgical Industries (ferrous & non-ferrous), and 2(b) Mineral
Beneficiation under Category “A” of the schedule of the EIA Notification,
2006 and appraised at Central Level. It is further submitted that the project
in question was accorded specific Term of Reference (hereinafter referred
to as “TOR”) in addition to Standards ToRs, which is valid up to four years
in accordance with the Notification S.O 751(E) dated 17.02.2020. A copy

of ToR letter dated 29.11.2021 has been annexed as Annexure R/2

L P,d:erWam Ruld!

10.1t is further submitted that the project in question was initially considered
in 49th meeting of the EAC for Industry-I sector held on 28" — 29t
November, 2023. The proposal was deferred for want of additional
information, wherein the EAC advised PP/ Consultant to represent the case
again with revised proposal presentation. The EAC also opined PP to
submit the report comprising of Wildlife Conservation Plan, a copy of the
Memorandum of Understanding or agreement executed with the

Department of Water Resources as it is observed that the approval granted

B.K. NAYAK
NOTARY
~UTTACK TOWN

. No,ON-29/03
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exceeds the stipulated quantity for consideration of the proposal among
other short comings. The proponent submitted a reply on 18.12.2023. It is
further submitted that Based on the above submission of PP, the proposal
was re-considered during 51% meeting of the EAC for Industry-I sector held
on 2" — 4" January, 2024. A copy of Minutes of 49" meeting of the EAC
for Industry-I sector held on 28" — 29" November, 2023 and 51% Expert
Appraisal Committee (Industry-1 Sector) Meeting held during January
2nd_ 4t 2024 are annexed as Annexure R/3 and Annexure R/4

respectively.

11.That the Public hearing (hereinafter referred as PH) was conducted by the
Odisha State Pollution Control Board (OSPCB) on 24.05.2022 at Village
Bad-Purnapani, Football Playground Block- Lahunipada, Sundargarh

District, and Odisha. The advertisement for PH was given in The Dharitri

U Byfeshone Rabd

(Local Odiya newspaper) as well as The Times of India on 22.04.2022. The
Ministry had appraised and deliberated the PH related aspects based on the
PH proceedings forwarded by the OSPCB. The PH was presided by Sub-
Collector, Bonai Sub Division, Sundargarh, wherein major issues such
as Employment, Health & Ambulance, Plantation, Peripheral
Development, Road Construction were raised. These aspects were duly
deliberated in the 49th meeting of the EAC for Industry-I wherein the

Committee undertook deliberations, along with PH action plan submitted

B.K. NAYAK

NOTABFI)WN
UTTACK
S:‘:qd. No.ON-29/03
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by the proponent to address the issues raised during the public hearing, and
held a view that the submitted action plan is not sufficient to address all the
issues. The EAC advised PP to revise the action plan as per Ministry’s
O.M. dated 30.09.2020. The action plan was deliberated in 51 EAC
meeting held during January 27-4" 2024. A copy of Public hearing letter

dated 5.07.2022 has been annexed as Annexure R/5.

12.1t is further submitted that the complaint received by the Ministry related
to the project was duly deliberated, in this context it submitted that EAC
was informed about a representation received by the Ministry, raising
concerns about the project. The EAC recommended that the issues raised
be shared with the project proponent, who provided a detailed pointwise
reply on 04.01.2021 through written submission, which was further

deliberated by the EAC and subsequently found to be satisfactory by the

A Bdr%amow MJ '

EAC. The aforesaid can be seen at point no. 17 of 51 EAC meeting held

during January 2"-4™ 2024.

13.1t is respectfully submitted that, in response to the appellant's allegation
that the instant project falls under the violation category, the project
proponent has submitted an undertaking dated 06.11.2023, affirming that
the project does not pertain to the violation category. The said undertaking

was duly deliberated upon by the EAC. A copy of the undertaking dated

B.K. NAYAK
NOTARY
CUTTACK TOWN
Read. No.ON-29/03
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6.11.2023 submitted by PP on PARIVESH Portal is annexed as Annexure

R/6.

14.That after detailed deliberations, the committee recommended the instant
proposal for grant of Environment Clearance subject to uploading the
written submission on portal under the provisions of EIA Notification,
2006 subject to the stipulation of specific conditions and general conditions
as per the Ministry’s Office Memorandum No. 22-34/2018-111 dated
9/8/2018 based on project specific requirements. A copy of Environment

Clearance dated 13.05.2024 has been annexed as Annexure No. R/7.

15.That, in view of the aforementioned facts and circumstances, this Hon’ble
Tribunal may kindly be pleased to pass appropriate order(s)/ directions as

the Hon’ble Tribunal may deem fit and appropriate in the interest of justice.

M “u&mw wa :

PONENT o

VERIFICATION by - sl sl

Verified at Bhubaneswar on this day of May, 2025 that the contents of
this affidavit based on official record(s) maintained and information available
in the office are true and correct, no part of it is false and nothing has been

concealed there from.
/
aﬂw)o M QA&OJ

e aepogent, being identified by DEPONENT

p oAt cé@/’ _Adv/C T U, O
swears on ¢ ug 'miy affurms , ..,u
before me or i O A : "ﬂ""?l u-:-.
that the fact: : ';gave uauual 1 scc

to his/her knowi=ece,

Nolo.; . Luila
Govi. of Orissa
Regn. No. ON-29/03
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36 . THE GAZETTE OF INDIA : EXTRAORDINARY [Parr I—SkEc. 3(ii)]

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th September, 2006 - «

$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Rules, 1986 for
imposing certain restrictions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projacis or activities based on their potential environmental impacts as indicated in the Schedule to the notification, being
undertaken in any part of India', unless prior environmental clearance has been accorded in accordance with the objectives
of National Environmment Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adinénistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this motificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii} vide number
5.0.:1324(H), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
theraby withfin a period of sixty days from the date on which copies of Gazette containing the said nolification were made
available to the public ; -

And whereas, copies of the said notification were made available to the public on 15"
‘September, 2005;

And whereas, all objections and suggestions received in response to the above
imentigned draft notification have been duly considered by the Ceritral Government;

~ 'Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1926 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, ~xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifigation.

'tneludes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which' shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
levet the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

1
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment. Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

(2)  The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either .a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
' Environmental Impact Assessment process shall be the Chairman of the SEIAA.

) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constltutmg the
authority).

(7 All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorizatioh of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(ii)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance  from the Central Government in the Ministry of Environment and
Forests- (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(iit)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
" environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC a Category ‘B’ project shall
be treated as a Category ‘A’ project; ‘



sl 533

THE GAZETTE OF INDIA : EXTRAORDINARY [Part II—SEC. 3(ii),

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category "A” and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a} {The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

{(by  The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State ¢r Union territory for reasens of administrative convenience and cost.

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC. concerned. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought. for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days tp the applicant. who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall function on the prineiple of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application secking prior cnvironmental clearance in all cases shall be made in the
prescribed Form | annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification of prospective site(s) for the project and/or activities to
which' the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form [A, a copy of the
conceptual plan shall be provided. instead of the pre-feasibility report.

. &
7. $tages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

e Stage (1) Screening (Only for Category ‘B’ projects and activities)
» Stage (2) Scoping

® Stage (3) Public Consultation

» Stage (4) Appraisal

1. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stagc will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and reémaining projects shall be termed
Category ‘B2’ and will not require 4n Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time,

II. Stage (2) - Scoping:

(i) “Scoping™: refers to the process by which the Expert Appraisai Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
_Category ‘Bl’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or -
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form IA including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Commitiee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
‘with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert

* Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category' A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

~ days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(i) ~ Applications for prior environmental clearance may be rejected by the regulatory
authority conicerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant * in writing within sixty days of the receipt of the application,

II1. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concemns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B! projects or activities shall undertake
Public Consultation, except the following:- : :

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).



3 535

THE GAZETTE OF INDIA : EXTRAQRDINARY [Part H—S8Ec. 3(ii}]

(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

. (¢) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects-and Townships
(item 8).

. (e)  all Category ‘B2’ projects and activities.

(H) all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(ii) .The Public Consultation shall ordinarily have two components comprising of:-

(2) .a public hearing at the site or in its close proximity- district wise, to be carried out in the
manngr prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) : the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB}) or the Union territory Poltution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

{iv) in case the State Pollution Control Board or the Union territory Poliution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the reguiatory authority, 1o
complete the process within a further period of forty five days,.

(v)  Ifthe public agency or authority nominated under the sub paragraph (ii1} above reports to
the regulatory authority concerned that owing to the local situation, it is not possibie to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely iexpressed, it shall report the facts in detail o the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~ EIA report prepared in the format given in Appendix I[IA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
leally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means. -

(vii) | After completion of the public consultation the applicant shall address all the material
envrronmental concerns expressed during this process, and make appropriate changes in the draft
EIA ahd EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authonty for appralsal The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation. :

1V. Stage (4) - Ap'p'raisai-

)] Appralsal means. the detalled scrutmy by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the publlc consultatlons including publtc hearing proceedings, submitted by the
applicant to the regulatory ‘authority concemned -for grant of environmental clearance. This
appraisal shall be made by Expert Appralsal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shail make categorical recommendations to the regulatory
authority concerned elther for grant of prior environmental clearance on stlpulated terms and
conditions, or rejection of the application for prlor environmental clearance, together with
reasons for the same.

(i)  The appralsal of all prOJects or activities which are not requ:red to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as apphcable any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committée or State Level Expert Appraisat Committee concerned.

(iii) The appralsal of an applicatlon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appra:sal Comm:ttee concerned within sixty days of the receipt of the fi nal
Environment impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision wrthln the next fificen days .The prescribed procedure
for appraisal is given in Appendix Vi o ‘

7(ii). Prior Environmental Clearance (EQ) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seekmg prior enwronmental clearance for expansmn with increase in the
production capacity’ beyond the capacrty for which prior environmental clearance has been
grantl:d under this notification or with increasé in either lease area or production capacity in the
case of mining prOJects oor for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limnit prescribed in the Schedule to this notification
through change in process and or technology or mvolvmg a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Apprarsal Committee within sixty days, who will decide on the due diligence.

2000 GI/2006—6 B .
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nec¢ssary including preparation of EIA and public consultations and the apphcatlon shall be
appqalqed accordingly for grant of environmental clearance.

9

‘ S.Glg-ant or Rejection of Prior Environmental Clearance (EC):

(i) . The regulaiory authority shall consider the recommendations of the EAC or SEAC
conderned and convey its decision to the applicant within forty five days of the receipt of the
recojnmendations of the Expert Appraisal Committee or State Level Expert Appraisal

+ Committee concerned or in other words within one hundred and five days of the receipt of the

* final Environment Impact Assessment Report, and where Environment impact Assessment is not

required, within one hundred and five days of the receipt of the complete application with

* requisite documents, except as provided below.

(if) The regulatory authority shall normally accept the recommendations of the Expert
Apprisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
~ Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the

. Expeft Appraisal Committee or State Level Expert Appraisal Committee concemed within forty

five days of the receipt of the recommendations of the Expert Appraisal Committee or State
' Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
; intimption of this decision shall be simultaneously conveyed to the applicant. The Expert
t Apprgisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
-consigler the observations of the regulatory authority and fumish its views on the same within a
“furthgr period of sixty days. The decision of the regulatory authority after considering the views
rof the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concemned within the next
‘thirty days.

(iii) | In the event that the decision of the regulatory authority is not communicated to the
tapplicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
’:applic'hnt may proceed as if the environment clearance sought for has been granted or denied by
'the :;jgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Commjittee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
reccommendations of the Expert Appraisal Commitice or State Level Expert Appraisal
tom ittee concerned shall be public documents.

{v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
Sequemlally dependent on such clearance eather due to a requirement of law, or for necessary
techmeaf reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make
the aleication liable for rejection, and cancellation of prior environmental clearance granted on
that bagis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
I}earing to the applicant, and following the principles of natural justice.

2900 GlI/2006—6B
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9. Validity of Environmental Clearance (EC)

L

The “Validity of Environmental Clearance” is meant the period from which a prior
environmenta} clearanc¢ is granted by the regulatory authority, or may be presumed by ‘the
apphcant to have been granted under sub paragraph (iv) of paragraph7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the _vahdlty period, together with an
updated Form 1, and Supplementary Form [A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appralsal
Committee or State Level Expert Appraisal Commlttee as the case may be.

10. Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance: reports
~in respect of the stipulated prior: environmental c!earance terms and conditions in hard and soft

CO[JICS to the regutatory authority concerned on 1*' June and 1** December of each calendar year.

(i) All such compliance reports 5ubm|tted by the pro1ect management shall be public

documents. Copies of the same shall be given to any person on application to the concerned

regulatory authority. The [atest such compliance report shall also be displayed on the web site of

the concerned regulatory authority.

11. Transferability of Environmental Clearance (EC):

A prior environmental claarance granted for a spec:ﬁc prOJect or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmenta! clearance’ was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA thiﬁcaﬁ@ﬁ,‘ 1994, tilt disposal of pending cases:

From the date of final’ pubizcatlon of 'this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded
except in suppress:on of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requnrmg prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceedmg one year from the date of issue of

~ this notification.
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B 7
SCHEDULE
(See paragraph 2 and 7)
LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
' Category with threshold limit Couditions if any
Preject o* Activity
_ A B
| Mining, extraction of natural resources and power generation (for a specified
i production capacity)
H
43 j 2 (3) “4) (3)
1(a) Yf[ining of minerals| > 50 ha. of mining lease area <50 ha General Condition
i ' 2 5 ha .of mining| shall apply
| Asbestos mining irrespective of| lease area. Note :
j mining area Mineral prospecting
! (not involving
i drilling) are exempted
provided " the
concession areas
have got previous
clearance for physical
: survey
i(b} Offshore and | All projects Note
onshore oit and gas Exploration  Surveys
e?(ploration, (not involving driiling)
development & are exempted provided
ptoduction the concession areas
' have got previous
clearance for physical
survey ’
1(c) River Valley, (i) = 50 MW hydroelectric| (i) < 50 MW > 25 General Condition shall
projects power generation; MW hydroelectric |apply
(ii} = 10,000 ha. of culturable| power generation;
command area (i)} < 10,000 ha. of
culturable command
! area
1(d) | Thermal  Power|> 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & gas based); ' (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and| gas based),
all other fuels -) <50 MW
2 SMW (Pet coke
.diesel and all other
fuels )
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(L)) 2) 3 . 4) &)
1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁeries = 1 miltion ton/annum | <Imillion ton/annum [General Condition  shal}
' throughput of coal throughput of coal pply
| (If located within mining
Erea the proposal shatl be
ppraised together with the
. : mining proposal) . .
2(b) | Mineral > 0.1million ton/anhum | < 0.lmillion " ton/annum|General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation .shall
be appraised together for
grant of clearance)
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3 Materiais Production
— ] I -
i @ e @ T &
3(a) | Metallurgical a)Primary w
i industries (ferrous ! metallurgical industry ’
. & non ferrous) ;
: All projects |
| |
b) Sponge iron ! i
manufacturing Sponge iron |General  Condition  shall|
> 200TPD manufacturing lappty  for  Sponge  iron
: <2007TPD ‘?manufacturing
’ ¢)Secondary ‘
‘metallurgical

i

| ‘

[

13 b) | Cement plants > 0
. | tonnes/annum

processing indusiry

All texic and heavy
metal producing units
= 20.000 tonnes
/annum

Secondary 'Eneta!lurgical!:
processing industry \

i.JAll toxic |
andheavymetal producing i
units i ,‘
i |

|

| 1

{!

<20,000 tonnes
fannum

ii.)All other ‘
on —toxic - : ;
secondary  metallurgical | |
processing industries ' ;

>5000 tonnes/annum ‘

million

production capacity

| —
<1.0 million |General  Condition  shall|
tonnes/annum  production |apply
capacity. All Stand alone|
grinding units

|
| |
| |
| ]
r
\
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4 Materials Processing
1) 2) 3) @ Kt)]
‘4(a) | Petroleum refining| All projects - -
industry
4(b) Coke oven plants * | >2.50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
[ 4(c) | Asbestos milling| All projects - -
anid asbestos based| - ' ,
products ' : ‘ . .
4(d) | Chlor-aikali 2300 TPD production] <300 TPD pmductlon Specific Condition  shall |
: industry capacityor a  unit| capacity apply
located out sidé the[and located within a] o
notified industrial area/| notified mdustnal area/| No new. Mercury Cell
estate estate based plants will be
permitted and  existing
‘units converting to
membrane cell technology
are cxempted from this
Notification
4(e) Soda ash Industry | All projects ' - -
4( Leather/skin/hide | New projects outside| All néw or expansion of| Specific condition shall
processing the industrial area or| projects located within a} apply
industry expansion of existing{ notified industrial ' areas
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) | Chemical Ail projects - -
' fertilizers '
5(b) | Pesticides industry] All units producing| - .
and pesticide | technical grade
specific ' pesticides
| intermediates
(exciuding
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(1)

@)

&)

)

()

4(c)

| Petro-chemical
§ complexes
f {(industries

based
on processing of
petroleum

fractions & natural
gas and/or
reforming to
aromatics)

All projects

i@)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

5o~

Petrochemical

based processing
{processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

Synthetic organic
chemicals industry
(dyes & dye
| intermediates; bulk
jdrugs and
intermediates
icxciuding
'formulations;
;synthetic rubbers;
‘basic organic
chemicals,  other
/synthetic  organic
«chemicals and
ichemical
fintermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5@)

Distilleries

(DAl Molasses based
distilleries

(i) Al Cane juice/
non-molasses based
distilleries 230 KLD

All Cane  juice/mon-
molasses based distilleries

<30KLD

I

General Condition

apply

shall

5(h)

Integrated  paint

All projects

General ‘ Condition
apply

shall

industry
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()

2)

@)

“

()

5¢)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

-

Pulp
and

Pulp&

manufacturing

Paper

manuficturing industry

Paper
industry  without
manufacturing

manufacturing

pulp

General
apply

Condition

shall

54)

Sugar Industry

2 5000 tcd cane crushing

capacity

General

apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces STPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/

_petrochemical
- products),” passing

through
parks
/sanctuaries/coral
reefs /ecologically

national

sensitive areas
including LNG
Terminal

All projects

2000 GI/2006—7A
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[ @) 3) @) 3)
| 6(b) | Isolated storage &! - All projects General Condition  $hall
handling of apply
hazardous
chemicals (As per
threshold planning
guantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
17 Physical Infrastructure including Environmental Services
7(a) Air ports Al projects -
7(b) All ship breakingi All-projects - -
yards  including
ship breaking units
| 7(e) - |iIndustrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/|in  the  proposed| at least one Category B
areas, export| industrial estate falls| industry and area <500f Note:
processing Zones| under the Category A,| ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha -and not
Economic Zones| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather| irrespective of the area. require clearance.
Complexes. ‘
Industrial estates with
area greater than 500 )
ha, and housing at least| Industrial estates of area>
one Category  B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |General Condition  shall
hazardous  waste| having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

2900 GI2006—7B
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(1) 2 _ (3) (O] 3 :
7(e) Ports, Harbours | » 5 million TPA of{ <5 million TPA, of cargo|General Condition shall
cargo handling | handling capacity and/or | apply '
capacity (excluding | ports/ harbours =10,000.
fishing harbours) TPA of fish handling
capacity
ki) Highways i) New National High| i) New State High ways; |General- Condition shall
. ways; and and : apply
ii)  Expansion  of| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM, |than 30 km involving
involving = additional | additional right of way
right of way greater| greater than 20m
"I than 20m involving| involving land
land acquisition and | acquisition. :
passing through’ more
than one State.
7(2) Agrial ropeways All projects General Condition  shall
apply
7(b) Common Al projects - General Condition  shalt
Effluent 1apply '
Treatment Plants 1
(CETPs)
T() Common All projects General Condition  shall
Municipal Solid Tppty
Waste
Management
Facility
(CMSWMF)

e
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(). @) &) L @) il &
8 ! Building /Construction projects/Area Development projects and Townghiips
8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs.  of; construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area > 50 ha| ~ All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
. rojects. , >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of® (i) Protected Areas notified under the Wild

Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution-

Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv} inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such  ‘estates /complexes will not be required to take prior environmental
tlearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must  have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for viclation of the same throughout the life of the
‘complex/estate). '

[No, J-11013/56/2004-IA-TI(D)]

R. CHANDRAMOHAN, 1. Secy.
APPENDIX I

(See paragraph - 6)

FORM 1

(I Basic Information
Name of the Project;
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for rineral exploration, length for linear transport
infrastructure, generation capacity for power geheration elc.,)

(D)  Activity
1. Construction, operation or decommissioning of the Project involving actions,

which will cause physical changes in the locahty (topography, land use, changes
in water bodies, etc.)

Details thereof (with
approximate quantities /rates,
S.No. | Information/Checklist confirmation Yes/No wherever possible) with source

: of information data
1.1 . Permanent or temporary change in land use, :

land cover or topography including increase|
in  intensity of land use (with respect to
local land use plan)

1.2 Clearance of existing land, vegetatlon and
buildings?

1.3 Creation of new land uses?

1.4 Pre-construction investigations e.g. bore

' houses, soil testing?

1.5 Construction works?

1.6 - Demolition works?

1.7 1emporary sites used for construction works
or

housing of construction workers?

1.8 Above ground buildings, structures or
L earthworks including linear structures, cut |
nd .

filt or excavations

1.9 Underground works including mining - or
) funneling?
1.10 Reclamation works? -

1.11 ~  Dredging?

1.12 _Offsﬁore structures?

1.13 Production and manufacturing processes?
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L - ]
1.14 - [Facilities for storage of goods or materials? }
1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?
[.16 Facilities for long term housing of ﬂ
operational workers?
117 New road, rail or sea traffic during Al
canstruction or operation?
1.18 New road, rail, air waterborne or other N
~ fransport infrastructure including new or
altered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or
| pipelines? | :
[.21 Imboundmcnt, damming, culverting,
redlignment or other changes to the
hydrology of watercourses or aquifers?
1.22 Stream crossings?
1.23 Abstraction or transfers of water form ground
or surface waters? _M
1.24 Changes in water bodies or the land surface
| affecting drainage or run-off?
1.25 ransport of personnel or materials for
| construction, operation or decommissioning? .
[1.26 Long-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?
1.28 Influx of people to an area in either
temporarily or permanently? N
1.29 Introduction of aiien species?
1.30 Loss of native species or genetic diversity? ]
1.31 Any other actions? J
. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are nom-renewable or in
short sapply): ~ S
Details thereof (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha)
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122 Water (expected source & competing users)
| unit: KLD
:2.3 Minerals (MT)
24 Construction material — stone, aggregates,
and / soil (expected source — MT)
2.5 Forests and timber (source -- MT) .
2.6 Energy including electricity and fuels
(source, competing users) Unit:- fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate
standard units)
3. Use, storage, transport, handling or production of substances or materials,
“which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.
Details  thereof (with
_ approximate
S.No. Information/Checklist confirmation Yes/No | quantities/rates, wherever
' possible) with source of
information data
3.1 Use of substances = or - materials, which are :
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and :
water supplies) e
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
3.3 Aftect the welfare of people e.g. by changing living
conditions? :
34 ~ [Vulnerable groups of people who could be affected
by the project e.g. hospital patients, .children, the
elderly etc.,
3.5 Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (MT/month)
Details. thereof (with
approximate _
$.No. Information/Checklist confirmation Yes/No quantities/rates, wherever

possible) with source of
information data

Spoil, overburden or mine wastes
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 fazardous wastes (as per Hazardous Waste
Management Rules)
44 Other industrial process wastes
4.5 Surplus product
4.6 ‘Sewage sludge or other sludge from effluent
Areatment
4.7 "Construction or demolition wastes
|
4.8 ‘Redundant machinery or equipment
49 T Contaminated soils or other materials {
4.10 Agricultural wastes
4.11 Other solid wastes
5. Release of poilutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details  thereof  (with
approximate ,
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
‘stationary or mobile sources
5.2 Emissions from production processes 1.
53 ‘Emissions from materials handling including ’
.storage or transport
5.4 'Emissions from construction activities including '
a plantand equipment
5.5 Dust or odours from handling of materials
including construction materiats, sewage and
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
islash materials, construction debris)
5.8 F missions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate '
quantities/rates, wherever

S.No. Information/Checklist confirmation possible} with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines, :

ventilation plant, crushers '

6.2 From industrial or similar processes )

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 From any other sources

2900 GI2006—8A
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7. Risks of contaminavoa 1 iand er water from relex «ﬁ:ﬁ ot potlutants indo the
ground or into sewers, v e walers, groundwater, constet o aiers or the sea:

H ;. .
fo tperect

. )
I S

T
- 5.No. | laformation/Checkiist coaiivmiion I Yo : :
| 1 Cla) wifl scume o

7 ifrom handiing, storage, . or spll!a{,u of!
hazardous maicrials

72 From discharge of sewaye o other effluents to)

water or the land {expecies v e and place of 1 .
, discharga) ‘
i ‘ ‘
¢ ; ) '
— b — e . | : e -
T3 {By deposition of poliutanss omittad to air into the}

land or into water

J :

- ! S S - i SO

74 | From any other sources J

| ‘ |

; : | 3 i

i P A " _—— "" "7 ———— é" T e e e e i T

7.5 |15 there a risk of long term i up of pollutants in| @ i
i . i :

the environment from these  scurces? J |

3. Risk of accidents du hig consiraction or operaticn of ta Sroject, which eould
affect homan health < ¢tz covironment

is  thereof fayth

‘ aroporinate

! 5.No. Iaformatinn/Checkiist coaficnastion Yes/MNo | sqanidzies/rates, wherever:

i i zmss:-)i 23 with source Li .
fornatdicen data :

| §
I
et E. . - e e e == e

A From explosicns, s.miiag 2tc from storage, - : -
: handling, use cr ?‘)iCufi.iCi:i.‘ﬂ of hazardous !

substances ‘ :
5 i ﬁ_m___fﬁ_n_ﬁ o , e et

From any other causes

IRt |

3

| i

133 ould the project be affecied Iy natural disasters! ‘ a

! ausing environmental damige (o floods, | ‘
‘ f:arthquakes, landslides, cloudburst ete)? | : ‘ ?
! ‘ . .
| | | . !
| S i S ; :

AT T3 12008 -3
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9. Factors which should be considered (such as consequential dévelopment) which
“could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality :

Details  thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No- | quantities/rates, wherever
' possible) with source of
information data

9.1 | Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)

*  housing development
*  extractive industries

»  supply industries

-+ other
9.2 Lead to after-use of the site, which could havean
impact on the environment
9.3 Set a precedent for later developments
94 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(I1I) Environmental Sensitivity

. : : . Aerial distance (within 15
S.Ne. Areas _ Name/ | km.)

Identity Proposed project location
' bourdary
1 Areas protected under international conventions,

national or local legisiation for their ecological,
landscape, cultural or-other related value




R

to recreation or other tourist, pilgrim areas
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 [ Inland, coastal, marine or underground waters

5 State, National boundaries

6 ‘Routes or facilities used by the public for access

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools, places of worship, community
racilities)

h‘-esources

'k»restry, agriculture, fisheries, tourism, minerals)

iAreas containing important, high quality or scarce

(ground water _resources, surface resources,

Areas alrea—dy sul;jected o pollution or
environmental damage. (those where existing legal
énvironmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence,  landslides, erosion,
flooding ‘

or exireme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies

955
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APPENDIX IT
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS '

(Project proponents are reqlured to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & momtormg programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)'

[.1. Will the existing landuse get significantly altered from the project that is. not consistent
with - the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the:site (mdlcaxlng levels & contours). to
appropriate scales. If not available attach only-conceptual plans.

1.2. List out all the major project requirements in terms of the land area, bullt up area, water
consumption, power requirement, connectivity, commumty facilities, parking needs etc.

1.3. What are the likely impacts of the proposed actwnty on the ex:stlng facilities adjacent to
the proposed site? (Such as open spaces, commumty fac;llttes detalls of the exnstmg landuse
disturbance to the local ecology). :

1.4. Will there be any significant land djsturbance. resuiting. in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given) . o
1.5. Will the proposal involve alteration of natural drainage systems? (Give detalls on a
contour map showing the natural drainage near the proposed prcuect site)

1.6. What are the quantities of earthwork involved in the construct:on acnwty-cuttmg, filling,
reclamation etc. (Give details of the guantities of earthwork involved, transport of fill
materials from outside the site etc.) '

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during constructton including the construction
labour and the means of disposal) : -

2. WATER ENVIRONMENT

2.1. Give the totai quantlty of water requlrement for the proposed project w1th thc breakup of
requirements for various uses. How will the water requirement met‘? State the sources &
quantities and furnish a water balance statement.
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2.3 What is the quality of woo ndired, in case, the supply s ot Som a monicipel sowoe?

wravide physical, chomical Hobagial charactoristics with oo 37 o er caality)
2.4 How muoch of the sover roguirement can be met fGom the secyeling of treated
wastewaler? (Give the doioils 1o afities, sonrces and usape)

i

2.3, Will there be diversinn of water from other users? {(Please rroioss the impacts of the
project on other existing uses and Guantities of consumption)

2.6. What is the incremental potlution load from wastewater eencrated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity’) '

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on'the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way? '

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indqcation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13, What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the guantities of wastewater generation, treatment capacities with E
technology & facilities for recycling and disposal) ‘

2.14. Give details of dual plumbing system if treated waste used is uscd for flushing of toilets
or any other use.

3. VEGETATION

3.1, 1s there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the censtruction invelve extensive clearing or medification of vegetation?  (Provide
a detailed account of the trees & vegetation affected by the project) '

3.3. What are the measarces proposed to be taken to minimize the likely impacts on imponant
site features {Give details of propoesal for tree plantation, landscaping, creation of water bodies
etc along with a faycut plan o an appropriate scale) ' :

4. FAUNA

4.1. Ts there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
parriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide detaiis.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic gencraticn as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking snace for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal resuit in any changes to the demégraphic structurg of  local
population? Provide the details.

558
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3, Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cuitural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2, What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the buiiding? llustrate the
applications made in the proposed project. :

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-clirnates? Provide
a salf assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?

559
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components. :

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans. '

- 9.11. If you are uSing glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration, -

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. 1t will state the steps to be taken in case of emergency such as accidents at the site
including fire. ‘

APPENDIX I11
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction _ *  Purpose of the report

« ldentification of project & project proponent

+ Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried '
-out (As per Terms of Reference)

2. Project Description »  Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following;

» Type of project
+  Need for the project'

. Location (maps showing general location, specific
location, project boundary & project site layout)

2000 G2006—9A
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T Size or magmtude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation
. » Technology and process description

» Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which glve
| information important for ElA purpose

+  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure

Description of  the|+  Study area, period, components & methodology

Environment _
. Establishment of baseline for valued environmental
- components, as identified in the scope

'+ Base maps of all environmental components

|
|
\
|
Anticipated K Details of Investigated Environmental impacts due to
Environmental Impacts project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project

. Measures for minimizring and / or offsetting adverse
impacts identified

. [rreversible and Irretrievable commitments of
environmental components

«  Assessment of significance of impacts (Criteria for .
i determining significance, Assigning significance)

+  Mitigation measures

Analysis of Alternatives| « - In case, the scoping exercise results in need for
(Technology alternatives:
& Site)

+  Description of each alternative
+  Summary of adverse impacts of each alternative ,

+  Mitigation measures proposed for each alternative and

«  Selection of altemative

2900 Gl/2006—98

e ———
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6.

-Environmental

Monitoring Program

+  Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement

schedules)

Additional Studies

»  Public Consultation
»  Risk assessment

»  Social Impact Assessment. R&R Action Plans

Project Benefits

e Improvements in the physical infrastructure
Improvements in the social infrastructure
Employment potential —skilled; semi-skilled and

unskilled.

. Other tangible benefits

Environmental Cost
Benefit Analysis

If recommended at the Scoping stage -

EMP

v Descrlptlon of the administrative aspects of cnsurmg
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA

11

Summary & Conclusion

(This will constitute the
summary of the EIA]
Report )

!

» Overall justification for implementation of the project

Exp]anatlon of how, adverse effects have been
| mitigated | :

Disclosure of

Consultants engaged

. The names of the Consultants engaged with their
brief resume and nature of Consultancy rendered

APPENDIXIII A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

_ sizg pages at the maximum.

The Summary EIA shall be a summary of the full EIA Report condensed to ten A- 4
It should necessarily cover in brief the following Chapters of the

full EIA Report: -

| Pro;ect Descnptlon '

o

o

Ln

Additional Studies

Project Benefits

= o

Description of the Env :ronment
Anticipated Environmental impacts and mitigatioh measures

Environmental Monitoring Programme

Environment Management Plan
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APPENDIX IV
{See¢ paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Poilution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
angd an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of

Rdference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange |

to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EJA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

1

(@) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(©) District Industries Office

(d Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
indpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Dethi.

24 The SPCB or UTPCC concerned  shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix 111 A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionally
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make avaiiable a copy of the draft Environmental Impact 'As_sessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses; '

3.2 The advertisement shall also inform the public about the piaces or offices where
thé public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shali be notified to the public through the
samie National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34  In the above exceptionai circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary .of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

431  The District Mag'lstlrate or his or her representative not beiow the rank of an
Additional ‘District Magistrate assisted by_a representative of SPCB or UTPCC, shali
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shali arrange to video fiim the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings whiie
forwarding it to the Reguiatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the ﬁnal proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant  shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. ' :

oo - o
64 Every persorr present at the venue shall be granted the opportunity to seek
information or p&ariﬁcations on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall atso display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

“date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . '

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
{See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

t. The applicant shail apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (ohe)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC

565




ot - | . 566

[ 9P II—WEYE 3(ii)] ' - T S TS SR ‘ !

/SEAC enclosing a copy each of the Final EIA Report including the public hcarlng'
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shali be made on the basis of the prescribed application Form. i
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
‘the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions. for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the comipetent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

- 5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended fur grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
. are for rejection, the reasons for the same shall also be explicitly stated.

- APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT

1. - The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professmnals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
).or (v) a University degree , followed by 2 years of formal training in a University or Service.
Academy (e.g. MBA/IAS/IFS). In selecting the individual professxonals experience gamed by
them in their respective fields will be taken note of.

Expert A professxonal fulfilling the above eligibility criteria with at ]east 15 yeats of relevant
experience in the field, or with an advanced degree (e g. Ph. D) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

I Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Manag?ment of Process/Operations/Facilities in the relevant sectors.
. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (ElAs) and preparation of Environmental
Managé¢ment Plans (EMPs) and other Management plans and who have wide expertise and
knowletige of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. . The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expért in management or public administraticn with wide experience in the relevant
develogment sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member. inciuding Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to explr\ of the tenure without cause
and proper enquiry.

Printed by the Manager, Govi ol india Press, Ring Road, Mayapurn, New Dois @ hiiss
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2% Annexure- R/2

F. No. IA-J-11011/59/2021-1A-1I(I)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003

E-mail: r.sundar@nic.in
Tel: 011-24695304

Dated: 29™ November, 2021

Shri. Suresh Agarwal,

Director,

M/s. KAI International Private Limited,

CCC-23, Civil Township, Rourkela,

QOdisha — 769 004

Email: info@groupkalinga.com; Tel: 0661-2400175

Subject: Greenfield project for installation of Iron ore Beneficiation Plant —1.5 MTPA

Sir,

throughput (1.16 MTPA High Grade Ore), Iron ore Pelletization Plant — 1.2 MTPA
and Producer Gas Plant — 27,000 Nm*/hr by M/s. KAI International Private
Limited located at Village Kapanda, Tehsil Lahunipara, District - Sundergarh,
Odisha— Prescribing of Terms of Reference — regarding.

This has reference to online application of M/s. KAI International Private Limited made vide
proposal no. IA/OR/IND/235042/2021 dated 21/10/2021 along with the application in
prescribed format (Form I), copy of Pre-feasibili*y report and proposed ToRs for undertaking
detailed EIA study as per the EIA Notification, 2006 for the project mentioned above. The
proposed project activity is listed at S. No. 2(b) Mineral Beneficiation & 3(a) Metallurgical
industries (ferrous & non-ferrous) under Category “A” of the schedule of the EIA
Notification, 2006 and appraised at central level.

The proposal cited above was considered in 48" meeting of Reconstituted Expert Appraisal
Committee (Industry 1 sector) held on 11-12" November, 2021. The EAC proceeding of the
said meeting is furnished as below:

Details submitted by Project proponent

The project of M/s. KAI International Private Limited located in Kapanda Village,
Lahunipara Tehsil, Sundergarh District, Odisha State is for setting up for Greenfield project
for installation of Iron ore Beneficiation Plant —1.5 MTPA throughput (1.16 MTPA High
Grade Ore), Iron ore Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27,000
Nm?/hr.
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4.  Environmental site settings:

SNo Particulars Details Remarks
i. | Total land Total Land: 19.3 ha. (47.74 Acres) Land use:
Industrial.
ii. | Existence of| R&R — Not Applicable.
habitation No habitarts or houses within the identified
&involvement of R&R,| project area.
if any.
iii. | Latitude and| Latitude:
Longitude 21°53” 11.30"N to 21°53'29.01"N
of the project site Longitude:
84°52'15.80"E to 84°52'35.23"E
iv. | Elevation of the| 193 to 252 m AMSL
project site
v. | Involvement of Forest Land: No forest Land Involved.
Forest land if any.
vi. | Waterbody exists| Project site: Nil

within the project site
as well as the study| Study area:

area BrahmaniRiver (1.65 km, West)

Amrurhi Nala (3.1 km, NNE)
Katangamunda Nala (3.4km NW)

Rukura River (4.35 km S)

vii. | Existence of ESZ/| Protected Forest:

ESA/ national park/| Samaradari Juniani PF (E) 0.41 km
wildlife sanctuary/| Reserve Forest:

biosphere reserve/| Kukia RF (NW) 0.15 km

tiger reserve/elephant| Dhenkiam RF (W) 2.6 km

reserve etc. if any| NalghatiRajabasa RF (SW)3.3 km

within the study Dhenkiam Block RF (NW) 3.74 km

Area. Bhagoth RF (SSW) 6.68 km

Dhanaghar Extension RF (NNE) 6.9 km
GurundiaPF (SW) 7.92 km

No National Parks, Wildlife Sanctuaries,
Biosphere Reserves within 10 Km radius of
the proposed site

5. The unit configuration and capacity of proposed project is given as below:

S No Plant Facilities Configuration Production Capacity (TPA)
iV Trot ofs Beneficiatiog (Ix1.5 MTPA)| 15,00,000 TPA throughput
throughput (11,60,000 TPA high grade ore)
2 | Pellet (2x0.6 MTPA) 12,00,000 TPA
3 | Producer Gas Plant 6x4500 Nm*/hr 27.000 Nm3/hr

6.  The details of the raw material requirement for the proposed project along with its source and
mode of transportation is given as below:
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10.

38

S | Raw Material |Quantity in Tons e Distance from Mode of .
No| Required per Annum site (Kms) Transportation
1 ; : Road/ Rail
Barbil, Koida : S
Iron Ore Fines | 15,00,000 m?ne, Joda gg Ii(rr:, L2 S, EZR};::L‘:;)}; s: ldllggs
mine km NNW)
2 | Process returns i Kol :
fines & ESP|45,927 : 0.1 km Pneumatically
Generation
Dust
3 Highgrade [ron 1.40,000 Domestic 58 km Road
ore Fines Market
41 Coal 95,513 E:A;flangdl 106 km Rail/ Road
5 | Bentonite 13,063 Rourkela 41 km Road
6 Khatkurbahal
Lime Stone 13,063 limestone 64 km Rail/ Road
mine
7 | Coke 3,575 Rourkela 41 km Road
81 Lpo 2,400 Domenic. - laikn Road
Market

The water requirement for the project is estimated as 665 KLD (make-up). The source of
water will be Brahmani river (permission for the same will be obtained). The pickup point is
estimated to be approximately 1.65 km aerial d’stance from the plant boundary. The length
of the water pipeline will be approximately 4 km.

The power requirement for the project is estimated as 12 MW which will be sourced from
the nearest grid at Purunapani substation which is 3.70 km distance in ESE direction.

The capital cost of the project is Rs. 341.72 Crores, and the capital cost for Environmental
protection measures is proposed as Rs. 18.72 Crores (Capital), Rs. 123.86 Lakhs/yr
(Recurring cost). The employment generation from the proposed project will be around 500,
including direct (280) and indirect (220) employment.

Proposed Terms of Reference (Baseline data collection period: October 2021 to
December, 2021):

Environmental Frequency/ Parameters / Locations
Aspect
Micro Frequency: Continuous recording of hourly micro-meteorological

Meteorology | parameters for 3 months
Parameters: Temperature, Relative Humidity, Rainfall, Wind speed,
Wind direction, Cloud cover,
Location: At/Near Project Site
Ambient Air | Frequency: Twice a week on 24 hrs basis for 12 weeks

Quality Parameters: PMo, PM2 s, SO2, NOx, CO, NH3, O3, BaP& Fe
Locations:8 locations within the study area covering core zone,
upwind directions, downwind directions, crosswind directions and
nearby habitations based on the predominant windrose as presented
above.
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Environmental
Aspect

Frequency/ Parameters / Locations

Ambient Noise
Levels

Frequency: Continuous monitoring for 24 hours (Day & Night) at
each location, once in a month for 3 months

Parameters: Leq Day Time, Leq Night Time

Locations: 8 locations within the study area covering core zone,
various land uses and nearby habitations.

Surface Water

Quality

Frequency: Once during the study period (Three Month)
Parameters: Colour, pH, Dissolved Oxygen (min), Conductivity,
Total Hardness, Turbidity, Chlorine (CI"), Total Dissolved Solids, Oil
& Grease (max), BOD (3) days at 27°C (max), Chemical Oxygen
Demand (COD), Arsenic (As), Lead (Pb), Cadmium (Cd) (max),
Hexa Chromium as Cr*®, Copper (Cu) (max), Zinc (Zn) (max),
Selenium (Se) (max), Cyanide (CN) (max), Fluoride (F), Sulphates
(SO4"), Calcium (Ca), Magnesium (Mg), Manganese (Mn), Boron (B),
Mercury (Hg), Phenolic Compounds as CsHsOH (max), Iron (Fe)
(max), Nitrate (NO3), Anionic Detergents (max), Total Coliform.
Locations: 11 locations within the study area covering major surface
water bodies.

Ground Water
Quality

Frequency: Once during the study period (Three Month)
Parameters: Color, Odour, Taste, Turbidity, pH, Total Hardness (as
CaCQs3), Iron (Fe) , Chloride (CI), Residual Free Chlorine, Total
Dissolved Solids as TDS, Calcium (Ca), Magnesium (Mg), Copper
(Cu), Manganese (Mn), Sulphate (SO4 "), Nitrate (NOs), Fluoride (F),
Phenolic Compounds as CsHsOH, Mercury (Hg), Cadmium (Cd),
Selenium (Se), Arsenic (As), Cyanide (CN), Lead (Pb), Zinc (Zn),
Total Chromium as Cr, Mineral Oil, Alkalinity, Aluminium (Al),
Boron (B), Total Coliform as TC, Amonia Total, Barium (Ba),
Molybdenum (Mo), Nickel (Ni), PAH & Pesticide.

Locations:8 locations within the study area.

Soil Quality

Frequency: Once during the study period (Three Month)
Parameters: Conductivity, Water Holding Capacity, Infiltration Rate,
pH, Texture, Sand, Silt, Clay, Bulk Density, Exchangeable Calcium,
Exchangeable Sodium, Exchangeable Magnesium, Available
Potassium, Available Phosphorus, Available Nitrogen, Organic
Matter, Organic Carbon, Water Soluble Chloride, Water Soluble
Sulphate, Sodium Absorption Residue, Aluminium, Iron, Manganese,
Boron, Zinc, Chromium, Hexavalent Chromium, Nickel, Copper,
Cadmium, Iron, Silica, Lead, Available Phosphorus.

Locations:6 locations within the study area covering different land
uses such as agricultre land, park, waste land, etc.

Hydrogeology

Frequency: During Winter &post-monsoon season

Parameters: Drainage pattern, Ground water table depth. ground
water quality, ground water yield. etc.

Locations: villages within 10 km radius study area

Land use land
cover

Satellite imagery-based land use study and preparation of land use land
cover maps based on latest LULC classifications & Ground truthing.
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Environmental Frequency/ Parameters / Locations
Aspect

Parameters: Agricultural area, Water bodies, Industrial land, Barren
land, Built-up land, Forest area.

Ecology & Frequency: Primary survey during study period. Secondary data
Biodiversity | collection from Forest department

Parameters: Terrestrial Flora & Fauna, Aquatic flora & fauna,
Forests, etc.
Location: 10 km radius study area

Socio-economy | Frequency: Primary survey during study period. Secondary data

collection from Govt. offices, Village Panchayats, Census of India
records

Parameters: Demographic pattern, economic pattern, social amenities
availability

Location: 10 km radius study area

11. It has been reported by PP that, there is no violation under EIA Notification, 2006/court
case/show cause/direction related to the project under consideration.

12. Name of the EIA consultant: M/s. Visiontek Consultant Services Private Limited [S. No.98,
List of ACOs with their Certificate no. NABET/EIA/2023/RA 0209, valid up to 16/12/2023,
Rev. 15, October 11, 2021].

Observations of the Committee
14. The EAC noted the following:

iii.

Instant proposal is for setting up for Greenfield project for installation of Iron ore
Beneficiation Plant —1.5 MTPA throughput (1.16 MTPA High Grade Ore), Iron ore
Pelletization Plant— 1.2 MTPA and Producer Gas Plant — 27,000 Nm>/hr at Kapanda
Village, Lahunipara Tehsil, Sundergarh District, Odisha.

Total project area is 19.3 ha out of which 6.27 ha area is occupied with dense trees
and remaining 13.03 ha is proposed for iastalling the plant facilities.

Out of 3972 trees present at project site 1500 trees will be felled down and 260 no of
trees will be transplanted. The requisite permission to fell down 1500 trees has been
obtained by the proponent from DFO.

Recommendations of the Committee

15. After deliberations, the Committee recommended the project proposal for prescribing
following specific ToRs for undertaking detailed EIA and EMP study in addition to the
generic ToR enclosed at Annexure-1 read with additional ToRs at Annexure-2:

i.

iil.

iv.

V.

665 KLD water shall be drawn from Brahmani river. No ground water abstraction is
permitted.

Total 3972 trees are present at project site out of which the PP has received permission
from local Forest authorities for felling of 1500 trees. Further, 260 trees are proposed
to be transplanted. Compensatory plantation for the felled down trees shall be raised
as per the State Govt norms and detail shall be furnished in the EIA report.
Conservation plan duly approved by the State Forest department for the protection of
Forest patches situated adjacent to the project site shall be submitted.

Action plan to limit the dust emission from all the stacks below 30 mg/Nm? shall be
furnished.

Action plan for fugitive emission control in the plant premises shall be provided.
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16.

17.

18.

19.

vi. Action plan for green belt development covering 33% of the project area all along the
periphery of the project site with a density of 2500 trees per hectare shall be

submitted.

vii. Action plan for 100 % solid waste utilization shall be submitted.

viii. Action plan for rain water harvesting shall be submitted.

ix. Action plan for the stock piles with impervious floor, provision of garland drains and

catch pits to trap run off material shall be submitted.

X.  Action plan for treatment, storage and utilization of tailings shall be submitted.

Decision of MoEF&CC

The undersigned is directed to inform that Ministry of Environment, Forest and Climate
Change has examined the proposal in accordance with the Environment Impact Assessment
(EIA) Notification, 2006 & further amendments thereto and after accepting the
recommendations of the Expert Appraisal Committee (Industry-1) hereby decided to accord
above-said specific ToRs, in addition to the standard ToRs and Sector Specific ToRs as
enclosed at Annexure I read with additional ToRs at Annexure-2 for carrying out detailed

EIA/EMP for the above project.

It is requested that the draft EIA Report may be prepared in accordance with the above-
mentioned specific ToRs and enclosed generic ToRs and additional ToRs and thereafter
further necessary action including conduc: of public consultation may be taken for obtaining
Environment Clearance in accordance with the procedure prescribed under the EIA

Notification, 2006 as amended.

The ToRs are valid for a period of four years from date of issue of this letter as per the

Ministry’s Notification S.0. 751 (E) dated 17/02/2020.

This issue with the approval of the Competent Authority.

Copy to: -
1. Secretary, Department of Environment, Government

Bhubaneswar.

S ey

(Sundar Ramana
Scientist ‘E’

of Odisha, Secretariat,

2. Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office

Complex, East Arjun Nagar, Delhi-110032.

3. Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated
Regional Office, A/3, Chandersekharpur, Bhubaneswar — 751023.
4. Chairman, Odisha State Pollution Control Board, Parivesh Bhawan, A/118 Nilakantha

Nagar, Unit-VIII, Bhubaneshwar-751012.

5. Chief Wildlife Warden, Govt. of Odisha, 5" Floor, BDA Apartments, Prakruti Bhawan,

Nilakantha Nagar, Nayapalli, Bhubaneshwar-751012

6. Member Secretary, Central Ground Water Authority, A2, W3 Curzon Road Barracks,

K.G. Marg, New Delhi-110001.

District Collector, Sundergarh District, Odisha.
Guard File/Record File/Monitoring File.

9. MoEF&CC Website.

% =

By

(Sundar Raman;mnan \q’\

Scientist ‘E’
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ANNEXURE -1

GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR

1. Executive Summary
2. Introduction

i
ii.
iii.

Details of the EIA Consultant including NABET accreditation
Information about the project proponent
Importance and benefits of the project

3.  Project Description

.
ii.
iii.

iv.
v.
Vi.
vil.

viil.

ix.

Xl.

Cost of project and time of completion.

Products with capacities for the proposed project.

If expansion project, details of existing products with capacities and whether

adequate land is available for expansion, reference of earlier EC if any.

List of raw materials required and their source along with mode of transportation.

Other chemicals and materials required with quantities and storage capacities

Details of Emission, effluents, hazardous waste generation and their management.

Requirement of water, power, with source of supply, status of approval, water

balance diagram, man-power requirement (regular and contract)

The project proponent shall furnish the requisite documents from the competent

authority in support of drawl of ground water and surface water and supply of

electricity.

Process description along with major equipment and machineries, process flow

sheet (Quantitative) from raw material to products to be provided

Hazard identification and details of proposed safety systems.

Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto
obtained for the project from MoEF&CC/SEIAA shall be attached as an
Annexure. A certified copy of the latest Monitoring Report of the Regional
Office of the Ministry of Environment, Forest and Climate Change as per
circular dated 30" May, 2012 on the status of compliance of conditions
stipulated in all the existing environmental clearances including Amendments
shall be provided. In addition, status of compliance of Consent to Operate for
the ongoing /existing operation of the project from SPCB/PCC shall be attached
with the EIA-EMP report.

b. In case the existing project has not obtained environmental clearance, reasons
for not taking EC under the provisions of the EIA Notification 1994 and/or EIA
Notification 2006 shall be provided. Copies of Consent to Establish/No
Objection Certificate and Consent to Operate (in case of units operating prior to
EIA Notification 2006, CTE and CTO of FY 2005-2006) obtained from the
SPCB shall be submitted. Further, compliance report to the conditions of
consents from the SPCB shall be submitted.

4.  Site Details

ii.

iil.

Location of the project site covering village, Taluka/Tehsil, District and State,
Justification for selecting the site, whether other sites were considered.

A toposheet of the study area of radius of 10km and site location on
1:50,000/1:25,000 scale on an A3/A2 sheet. (Including all eco-sensitive areas and
environmentally sensitive places)

Co-ordinates (lat-long) of all four corners of the site.
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vi.

Vii.

viii.

xi.

Xil.

Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage
area, plant area, greenbelt area, utilities etc. If located within an Industrial
area/Estate/Complex, layout of Industrial Area indicating location of unit within the
Industrial area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

Land use break-up of total land of the project site (identified and acquired),
government/private - agricultural, forest, wasteland, water bodies, settlements, etc
shall be included. (Not required for industrial area)

A list of major industries with name and type within study area (10km radius) shall
be incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.
Details of Drainage of the project upto 5km radius of study area. If the site is within
1 km radius of any major river, peak and lean season river discharge as well as flood
occurrence frequency based on peak rainfall data of the past 30 years. Details of
Flood Level of the project site and maximum Flood Level of the river shall also be
provided. (Mega green field projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition
process and expected time of complete possession of the land.

R&R details in respect of land in line with state Government policy.

5. Forest and wildlife related issues (if applicable):

Vi.

Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (If applicable).

Land use map based on High resolution satellite imagery (GPS) of the proposed site
delineating the forestland (in case of projects involving forest land more than 40
ha).

Status of Application submitted for obtaining the stage I forestry clearance along
with latest status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries,
Biosphere Reserves, Migratory Corridors of Wild Animals, the project proponent
shall submit the map duly authenticated by Chief Wildlife Warden showing these
features vis-a-vis the project location and the recommendations or comments of the
Chief Wildlife Warden-thereon.

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the
State Government for conservation of Schedule I fauna, if any exists in the study
area.

Copy of application submitted for clearance under the Wildlife (Protection) Act,
1972, to the Standing Committee of the National Board for Wildlife.

6. Environmental Status

Determination of atmospheric inversion level at the project site and site-specific
micro-meteorological data using temperature, relative humidity, hourly wind speed
and direction and rainfall.

AAQ data (except monsoon) at 8 locations for PMio, PM2s, SO2, NOx, CO and
other parameters relevant to the project shall be collected. The monitoring stations
shall be based CPCB guidelines and take into account the pre-dominant wind
direction, population zone and sensitive receptors including reserved forests.
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Vi.
Vil.

viil.

1X.

Xi.

X

Raw data of all AAQ measurement for 12 weeks of all stations as per frequency
given in the NAQQM Notification of Nov. 2009 along with — min., max., average
and 98% values for each of the AAQ parameters from data of all AAQ stations
should be provided as an annexure to the EIA Report.

Surface water quality of nearby River (60m upstream and downstream) and other
surface drains at eight locations as per CPCB/MoEF&CC guidelines.

Whether the site falls near to polluted stretch of river identified by the
CPCB/MoEF&CC.

Ground water monitoring at minimum at 8 locations shall be included.

Noise levels monitoring at 8 locations within the study area.

Soil Characteristic as per CPCB guidelines.

Traffic study of the area, type of vehicles, frequency of vehicles for transportation
of materials, additional traffic due to proposed project, parking arrangement etc.
Detailed description of flora and fauna (terrestrial and aquatic) existing in the study
area shall be given with special reference to rare, endemic and endangered species.
If Schedule-I fauna are found within the study area, a Wildlife Conservation Plan
shall be prepared and furnished.

Socio-economic status of the study area.

7. Impact Assessment and Environment Management Plan

iii.

iv.

vi.
Vii.

viil.

Assessment of ground level concentration of pollutants from the stack emission
based on site-specific meteorological features. In case the project is located on a
hilly terrain, the AQIP Modelling shall be done using inputs of the specific terrain
characteristics for determining the potential impacts of the project on the AAQ.
Cumulative impact of all sources of emissions (including transportation) on the
AAQ of the area shall be well assessed. Details of the model used and the input data
used for modelling shall also be provided. The air quality contours shall be plotted
on a location map showing the location of project site, habitation nearby, sensitive
receptors, if any.

Water Quality modelling — in case, if the effluent is proposed to be discharged in to
the local drain, then Water Quality Modelling study should be conducted for the
drain water taking into consideration the upstream and downstream quality of water
of the drain.

Impact of the transport of the raw materials and end products on the surrounding
environment shall be assessed and provided. In this regard, options for transport of
raw materials and finished products and wastes (large quantities) by rail or rail-cum
road transport or conveyor-cum-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent recycled
and reused for different purposes shall be included. Complete scheme of effluent
treatment. Characteristics of untreated and treated effluent to meet the prescribed
standards of discharge under E (P) Rules.

Details of stack emission and action plan for control of emissions to meet standards.
Measures for fugitive emission control

Details of hazardous waste generation and their storage, utilization and disposal.
Copies of MOU regarding utilization of solid and hazardous waste shall also be
included. EMP shall include the concept of waste-minimization,
recycle/reuse/recover techniques, Energy conservation, and natural resource
conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A
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X1.

Xil.
Xiii.

detailed plan of action shall be provided.

Action plan for the green belt development plan in 33 % area i.e. land with not less
than 1,500 trees per ha. Giving details of species, width of plantation, planning
schedule etc. shall be included. The green belt shall be around the project boundary
and a scheme for greening of the roads used for the project shall also be
incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to
harvest rainwater from the roof tops and storm water drains to recharge the ground
water and also to use for the various activities at the project site to conserve fresh
water and reduce the water requirement from other sources.

Total capital cost and recurring cost/annum for environmental pollution control
measures shall be included.

Action plan for post-project environmental monitoring shall be submitted.

Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency
Management Plan including Risk Assessment and damage control. Disaster
management plan should be linked with District Disaster Management Plan.

8. Occupational health

ii.

iii.

iv.

Details of existing Occupational & Safety Hazards. What are the exposure levels of
above mentioned hazards and whether they are within Permissible Exposure level
(PEL). If these are not within PEL, what measures the company has adopted to
keep them within PEL so that health of the workers can be preserved,

Details of exposure specific health status evaluation of worker. If the workers’
health is being evaluated by pre-designed format, chest x rays, Audiometry,
Spirometry, Vision testing (Far & Near vision, colour vision and any other ocular
defect) ECG, during pre-placement and periodical examinations give the details of
the same. Details regarding last month analysed data of abovementioned parameters
as per age, sex, duration of exposure and department wise.

Annual report of health status of workers with special reference to Occupational
Health and Safety.

Plan and fund allocation to ensure the occupational health & safety of all contract
and casual workers.

9. Corporate Environment Policy

1.

ii.

iii.

iv,

Does the company have a well laid down Environment Policy approved by its Board
of Directors? If so, it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process / procedures
to bring into focus any infringement / deviation / violation of the environmental or
forest norms / conditions? If so, it may be detailed in the EIA.

What is the hierarchical system or Administrative order of the company to deal with
the environmental issues and for ensuring compliance with the environmental
clearance conditions? Details of this system may be given.

Does the company have system of reporting of non-compliances / violations of
environmental norms to the Board of Directors of the company and / or shareholders
or stakeholders at large? This reporting mechanism shall be detailed in the EIA
report

10.  Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be provided
to the labour force during construction as vell as to the casual workers including truck drivers

Terms of Reference for project titled “Greenfield project for installation of Iron ore Beneficiation Plant —1.5 MTPA throughput (1.16 MTPA
High Grade Ore), Iron ore Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27,000 Nm’/hr by M/s. KAI International Private
Limited located at Village Kapanda, Tehsil Lahunipara, District - Sundergarh, Odisha”
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11.

12.

13:
14.

R

during operation phase.

To address the Public Hearing issues, provisions contained under Ministry’s Office
Memorandum vide F.No. 22-65/2017-1A.111 dated 30/09/2020 shall be complied.

Any litigation pending against the project and/or any direction/order passed by any Court of
Law against the project, if so, details thereof shall also be included. Has the unit received
any notice under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of
Air and Water Acts? If so, details thereof and compliance/ATR to the notice(s) and present
status of the case.

A tabular chart with index for point wise compliance of above ToRs.

The ToRs prescribed shall be valid for a period of three years for submission of the EIA-
EMP reports along with Public Hearing Proceedings (wherever stipulated).

The following general points shall be noted:

1.
ii.

iii.
iv.
Vi.

Vil.

viil.

ix.

All documents shall be properly indexed, page numbered.
Period/date of data collection shall be clearly indicated.
Authenticated English translation of all material in regional languages shall be provided.
The letter/application for environmental clearance shall quote the MOEF&CC file No. and
also attach a copy of the letter.
The copy of the letter received from the Ministry shall be also attached as an annexure to the
final EIA-EMP Report.
The index of the final EIA-EMP report must indicate the specific chapter and page no. of the
EIA-EMP Report
While preparing the EIA report, the instructions for the proponents and instructions for the
consultants issued by MOEF&CC vide O.M. No. J-11013/41/2006-IA.11 (1) dated 4th
August, 2009, which are available on the website of this Ministry shall also be followed.
The consultants involved in the preparation of EIA-EMP report after accreditation with
Quality Council of India (QCl)/National Accreditation Board of Education and Training
(NABET) would need to include a certificate in this regard in the EIA-EMP reports prepared
by them and data provided by other organization/Laboratories including their status of
approvals etc. Name of the Consultant and the Accreditation details shall be posted on the
EIA-EMP Report as well as on the cover of the Hard Copy of the Presentation material for
EC presentation.
ToRs’ prescribed by the Expert Appraisal Committee (Industry) shall be considered for
preparation of EIA-EMP report for the project in addition to all the relevant information as
per the ‘Generic Structure of EIA” given in Appendix III and IIIA in the EIA Notification,
2006. Where the documents provided are in i language other than English, an English
translation shall be provided. The draft EIA-EMP report shall be submitted to the State
Pollution Control Board of the concerned State for conduct of Public Hearing. The SPCB
shall conduct the Public Hearing/public consultation, district-wise, as per the provisions of
EIA notification, 2006. The Public Hearing shall be chaired by an Officer not below the rank
of Additional District Magistrate. The issues raised in the Public Hearing and during the
consultation process and the commitments made by the project proponent on the same shall
be included separately in EIA-EMP Report in a separate chapter and summarized in a tabular
chart with financial budget (capital and revenue) along with time-schedule of implementation
for complying with the commitments made. The final EIA report shall be submitted to the
Ministry for obtaining environmental clearance.
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ANNEXURE-2

Terms of Reference for project titled “Greenfield project for installation of Iron ore Beneficiation Plant —1.5 MTPA throughput (1.16 MTPA

High Grade Ore), Iron ore Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27,000 Nm’/hr by M/s. KAI International Private
Limited located at Village Kapanda, Tehsil Lahunipara, District - Sundergarh, Odisha™
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10.
11.
12

ADDITIONAL ToRs FOR PELLET PLAN
Iron ore/coal linkage documents along with the status of environmental clearance of iron ore and
coal mines.
Quantum of production of coal and iron ore from coal & iron ore mines and the projects
they cater to. Mode of transportation to the plant and its impact
Recent land-use map based on satellite imagery. High-resolution satellite image data
having Im-5m spatial resolution like quickbird, Ikonos, IRS P-6 pan sharpened etc. for
the 10 Km radius area from proposed site. The same shall be used for land used/land-
cover mapping of the area.
PM (PMio and PM:s) present in the ambient air must be analysed for source analysis —
natural dust/RSPM generated from plant operations (trace elements) of PM10 to be
carried over.
All stock piles will have to be on top of a stable liner to avoid leaching of materials to
ground water.
Plan for the implementation of the recommendations made for the steel plants in the
CREP guidelines.
Plan for slag utilization
Plan for utilization of energy in off gases (coke oven, blast furnace)
System of coke quenching adopted with justification.
Trace metals Mercury, arsenic and fluoride emissions in the raw material.
Trace metals in waste material especially slag.
Trace metals in water.

o+ ok ok ok %k

ADDITIONAL ToRS FOR BENEFICIATION PLANT

Terms of Reference for project titled “Greenfield project for installation of Iron ore Beneficiation Plant —1.5 MTPA throughput (1.16 MTPA
High Grade Ore), Iron ore Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27,000 Nn'/hr by M/s. KAI International Private
Limited located at Village Kapanda, Tehsil Lahunipara, District - Sundergarh, Odisha”
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1. Complete process flow diagram describing each unit, its processes and operations,
along with material and energy inputs & outputs (material and energy balance).

2. Details regarding pollution control measures to be adopted in the mineral handling area,
loading and unloading areas including all transfer points shall be submitted.

3. The Project proponent shall submit action plan for conditioning of the ore with water
to mitigate fugitive dust emission, without affecting flow of ore in the ore processing
and handling areas.

4. Treatment details regarding effluent generated from the ore beneficiation plant and the
mode of transportation of tailing slurry shall be submitted.

5. Separate chapter on design of the tailing/slime pond by considering the rainfall in the
area, proximity of the tailing/slime pond to the nearby water bodies and safety etc., shall
be submitted.

6. Action plan for regular monitoring of ground water level and quality in and around the
project area of beneficiation plant and tailing/slime pond shall be submitted by
establishing a network of existing wells and constructing new piezometers.

7. Details regarding establishment of garland drain around the tailing/slime pond and the
quantity of decanted water to be re-circulated from the tailing/slime pond shall be
submitted along with complete water balance.

8. Technology to be adopted for maximum recovery of ore in order to reduce slurry
discharge and to increase the life of the tailing/slime pond shall be submitted.

ok ks sk ok

Terms of Reference for project titled "Greenfield project for installation of Iron ore Beneficiation Plant —1.5 MTPA throughput (1.16 MTPA
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Executive Summary

Executive summary of the report in about 8-10 pages incorporating the following:

Vi.
vii.

viii.

Xl.
Xil.

Xiii.
Xiv.

XV.

Project name and location (Village, Dist, State, Industrial Estate (if applicable)
Products and capacities. If expansion proposal, then existing products with capacities
and reference to earlier EC.

Requirement of land, raw material, water, power, fuel, with source of supply
(Quantitative)

Process description in brief, specifically indicating the gaseous emission, liquid effluent
and solid and hazardous wastes. Materials balance shall be presented.

Measures for mitigating the impact on the environment and mode of discharge or
disposal.

Capital cost of the project, estimated time of completion

Site selected for the project — Nature of land — Agricultural (single/double crop), barren,
Govt./private land, status of is acquisition, nearby (in 2-3 km.) water body, population,
with in 10km other industries, forest, eco-sensitive zones, accessibility, (note — in case
of industrial estate this information may not be necessary)

Baseline environmental data — air quality, surface and ground water quality, soil
characteristic, flora and fauna, socio-economic condition of the nearby population
Identification of hazards in handling, processing and storage of hazardous material and
safety system provided to mitigate the risk.

Likely impact of the project on air, water, land, flora-fauna and nearby population
Emergency preparedness plan in case of natural or in plant emergencies

Issues raised during public hearing (if applicable) and response given

CSR plan with proposed expenditure.

Occupational Health Measures

Post project monitoring plan

ok ko k ok
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54 Annexure- R/3 582

Government of India
Ministry of Environment, Forest and Climate Change
| A Division
(Industrial Projects- 1)

* k%

Minutes of AGENDA FOR 49th EXPERT APPRAISAL COMMITTEE
(INDUSTRY-1SECTOR) MEETING TO BE HELD DURING NOVEMBER 28th -pate: 08/12/2023
29th , 2023 meeting Industrial Projects- 1 held from 28/11/2023 to 29/11/2023

MoM ID: EC/MOM/EAC/853082/11/2023

Agenda ID: EC/AGENDA/EAC/853082/11/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:
28/11/2023 10:30 AM 06:00 PM
29/11/2023 10:30 AM 06:00 PM

1. Opening remarks

Shri. Rajive Kumar, Chairman EAC welcomed the Committee members and opened the EAC meeting for further
deliberations. Shri. Rajive Kumar also appreciated the efforts of the Ministry’s Team (Industry 1 Sector) for preparation
and uploading the agenda of the EAC meetings and draft record of discussion very scientifically, systematically and
timely on Parivesh Portal. FEpES Note - Due to Editor issue, Final Approved
Minutes of the EAC is enclosed herewith in PDF as a ANNEXURE]. Please refer this document and Treat as approved
Minutes of the EAC [Industry 1 Sector].

2. Confirmation of the minutes of previous meeting

Confirmation of the Minutes of the 48th meeting of the EAC for Industry-1 sector held on 8th — 9th November, 2023 at
MOEF& CC. The EAC, having taken note that final minutes were issued after incorporating comments offered by the
EAC (Industry-1 Sector) members on the minutes of its 48th meeting of the EAC for Industry-1 sector held on 8th — Sth
November, 2023 conducted through Video Conferencing Mode, and noted that there is a modifications/factual
correction reported by the PP, in the minutes of the 48th EAC meeting for the project/activities as below: Agenda No.
48.3: Existing Rolling Mill having capacity of TMT Bars of 1,24,500 MTPA (415 TPD), Reheating Furnace- 21TPH”"
by M/s Elegance TMT Pvt. Ltd., located at Plot N0.812/B-4& 5, RIICO Industrial Area, Bhiwadi, Tehsil-Tijara, District
—Alwar, Rgjasthan-Consideration of Environmental Clearance as per provisions of Notification dated 20.07.2022
[Rolling mills] - Reg. [Proposal number: |A/RYIND1/425497/2023; File No. 1A-J11011/225/2022-1A-I1(IND-1)] The
aforementioned proposal was considered and recommended by EAC in its 48th EAC Meeting held during 8th-9th
November 2023 wherein after detailed deliberations, the committee recommended the proposal for grant of
Environment Clearance under the provisions of EIA Notification, 2006 subject to the stipulation of specific conditions
and general conditions. 2. The Public Hearing is exempted for this project as per MOEF& CC Notification S.O. 3250(E),
New Delhi, 20th July, 2022. However, at Para 48.3.23 (no. 16) in the MoM of 48th EAC Meseting, it has inadvertently
mentioned that “The Committee also deliberated on the public hearing issues along with action plan submitted by the
proponent to address the issues raised during the public hearing and found it satisfactory”. The matter has been
examined in the Ministry and it is observed that there is typographical error in the minutes of the meeting w.r.t. the
above-mentioned proposal, as detailed below: Ref. point no. in MoM of 48th EAC Meeting Details given in MoM of
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may be mentioned in case of handling scrap and other recycled materials.

1 Details on toxic metal content in the waste material and its composition and end use (particularly of slag).
1 Details on toxic content using Toxicity Characteristic Leaching Procedure (TCLP), composition and end use of
' dag.

1 100 % dolo char generated in the plant shall be used to generate power.
Fourth Hole fume extraction system shall be provided for SAF.WHR system shall be installed to recover

1 sensible heat from flue gases of EAF. Provision for installation of jigging and briquetting plant to utilise the
fines generated in the process.

1 No tailing pond is permitted for Iron ore slimes. Dewatering and filtration system shall be provided.

1 Action plan for the stock piles with impervious floor, provision of garland drains and catch pits to trap run off

material shall be submitted.

3.3. Agendaltem No 3:

3.3.1. Details of the proposal

Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 M TPA Throughput (1.16 M TPA High
GradeOre), Iron Ore Pelletization Plant —1.2 M TPA And Producer Gas Plant — 27,000 Nm3/hr Located At
Village - Kapanda, Tehsil — Lahunipara, Dist. - Sundergarh, Odisha By M/sKAI International Private Limited
by KAl INTERNATIONAL PRIVATE LIMITED located at SUNDARGARH,ODISHA

Proposal For Fresh EC

Proposal No FileNo Submission Date

Activity
(Schedule Item)

|A/OR/IND1/452282/2023

Metallurgical Industries
14/11/2023 (ferrous and non ferrous)

(3(a)

|A-J11011/59/2021-1A-
11(IND-I)

3.3.2. Project Salient Features

1

2.

1

[Proposal No.: |A/OR/IND1/452282/2023; File No.: 1A-J-11011/59/2021-1 A-11(IND-1)] [Consultant: Visiontek
Consultancy Services Pvt Ltd.; Valid upto 16.12.2023]

M/s. KAl International Private Limited has made an online application vide proposa no.
IA/OR/IND1/452282/2023 dated 14.11.2023 aong with copy of EIA/EMP report, Forms (Part A, B and
C) seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project
mentioned above. The proposed project activity islisted at S. No. 3(a) Metallurgical Industries (ferrous & non-
ferrous), and 2(b) Mineral Beneficiation under Category “A” of the schedule of the EIA Notification, 2006 and
appraised at Central Level.

Name of the EIA consultant: M/s. Visiontek Consultancy Services Pvt Ltd. [List of ACOs with their Certificate /
Extension Letter no. NABET/EIA/2023/RA 0209; valid upto 16.12.2023, as on November 22, 2023].

Details submitted by Project proponent
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1. The details of the ToR are furnished as below:

Date of Applicati Consideration Details Date of Acco|ToR Validit
on rd y
48th meeting of REAC held on 11-12th Novem | Terms of Refere | 29.11.202 28.11.20
21.10.2021
ber, 2021 nce 1 25

1. The project of M/s KAI International Private Limited, located at Village - Kapanda, Tehsil — Lahunipara, District
Sundergarh, Odishais for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5
MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA and Producer Gas
Plant — 27,000 Nm3/hr.

1. The proposal was considered during the 49th meeting of the EAC for Industry-I sector held on 28th — 29th
November, 2023. The deliberations and recommendations of EAC are as follows:

3.3.3. Deliberations by the committee in previous meetings

N/A

3.3.4. Deliberations by the EAC in current meetings

Deliberations by the Committee

1. The Committee noted the following:

1. It isreported that there is alitigation bearing Original Application No. 94/2021/EZ was filed at Honourable NGT
wherein Interim Orders were issued by Hon'ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As
per orders, a Field Visit was carried by Joint committee comprising of nominee of DG Forest, MOoEF& CC (not
below the rank of ADG), Integrated Regional Officer of MoEF& CC, Bhubaneshwar, PCCF (HoFF), Odisha,
Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023.
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon'ble NGT dated
22.08.2023, the above case was disposed with direction to MoEF& CC, to take a decision in the matter of grant
of Environmental Clearance to the Project Proponent in accordance with law within a period of three months. In
this context, the EAC discussed the ruling of Hon’ble NGT and believes that the PP should provide an update on
the extent of adherence to the Joint Committee's observations and recommendations as outlined in its report. This
update should include ajustification and action plan for any conditions that have not been fulfilled i.e. PP needs
to submit the detailed compliances of Hon’ble NGT order and Joint Committee report.

2. The EAC took into consideration kml file on the Google Earth presented by the project proponent along with
DSS of the project site shown on PARIVESH and observed that there is a habitation namely Village Daldali Sai
at adistance of 0.5 km in SW and also Kukia RF is at a distance of 0.12 km from the project site. PP is required
to submit a robust action plan aimed at minimizing the impact of project activities on these sensitive areas.
Additionally, the PP must revisit the engineering layout plan, taking into account the presence of these sensitive
areas.

3. The EAC noted that the Joint Committee in its report mentioned the possible high impact of raw material
transport to the site, the existing road that connects to the National Highway (NH) needs to be strengthened and
mitigate measures to be taken up. It is further noted that since the proposed Plant is surrounded by hillocks,
(Electrostatic Precipitators) ESPs have to be installed and the chimney has to be designed of appropriate height
and green belt plantation around the site must be taken up to mitigate air pollution. PP need to give special
emphasis on these points and detailed Air pollution modelling study to understand the impact of surrounding
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hills on pollution dispersion. Further effect of stack height on incremental GL C needs to be established using the
model. In this context, the PP needs to submit the detailed mitigation measures and plans for thisissue.

4. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to
address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

5. The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and
observed that PM2.5 and PM 10 values are recorded already too high. PP/Consultant shall submit a stringent plan
to minimise the levels of PM2.5 and PM 10.

6. The PP has reported that proposed water requirement is 1180 m3/day, which is to be sourced from Brahmani
River and allocation for drawl of 0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of
Water Resources. It is observed that the approval granted exceeds the stipulated quantity. The PP is required to
provide a copy of the Memorandum of Understanding (MOU) or agreement executed with the Department of
Water Resources.

7. The PP has reported that there are 3972 nos. of total trees available in the project site. 1500 trees have aready
been felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest
Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Further, remaining trees available in the
project site are 2472 nos. PP shall submit the permission letter obtained from the State Forest Department in this
regard.

8. The PP reported that Wildlife Conservation Plan has been prepared with a budget of Rs. 55.871 lakhs to be
implemented in 5 years and the plan submitted to PCCF (Wildlife) vide memo no. no. 7846/4 F (Misc.), dated
20.09.2022 for approval. PP shall submit the status of the approval with supporting documents.

9. The EAC advised PP/Consultant to represent the case again with revised proposal presentation. In view of the
same, the EAC opined that PP needs to submit the report for consideration of the proposal.

10. The EAC agreed to the request of PP/Consultant and allowed them to reappear after the revision of the
application incorporating the desired information.

Recommendations of the Committee:

1. In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposal to
address the shortcomings enumerated at para no. 49.10.6 above. The proposal may be considered after
submission of the requisite information.

3.3.5. Recommendation of EAC
Deferred for ADS

3.4. Agendaltem No 4:

3.4.1. Details of the proposal

Uttam StripsLimited “ Regularization of the existing project of Cold Rolling Mill for manufacturing of Cold
Rolling Closed Annealing (CRCA) Strips, Cold Rolling Closed Annealing (CRCA) Tubes, Stamping, Rotor
manufacturing shop, Household appliances of Installed Capacity 2,40,000 TPA” located at Plot No. SP-
496(A& C), RIICO Industrial Area, Bhiwadi, Phase-1, Tehsil- Tapukara (Previously Tijara), District- Alwar,
Rajasthan-301019. by UTTAM STRIPSLIMITED located at ALWAR,RAJASTHAN

Proposal For Fresh EC

Activity

Proposal No FileNo Submission Date (Schedule Item)

Metallurgical Industries
30/10/2023 (ferrous and non ferrous)

(3(a)

IA-J-11011/542/2022-1 A-

IA/RJIND1/444509/2023 I1(IND-I)
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3.4.2. Project Salient Features

[Proposal No. |A/RJ/IND1/444509/2023, File No. 1A-J-11011/542/2022-1 A-11(IND-1)]
[Consultant: Enkay Enviro Services Pvt. Ltd. (formerly known as Enkay Enviro Services); Valid upto

12.12.2023]

1
2. M/s. Uttam Strips Limited has made an application online vide proposal no. IA/RJIND1/444509/2023 dated

30.10.2023 along with copy of EIA report, Forms (Part A, B and C) and certified compliance report seeking
Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project mentioned
above. The proposed project activity is listed a S. No. 3(a) Metalurgical Industries (ferrous & non-ferrous)
under Category “A” of the schedule of the EIA Noatification, 2006 and attracts general condition due to Inter-
state boundary of Ragjasthan & Haryana is adjacent to the Project site in North direction, and project lies in
critically polluted area (CPA) and therefore, being appraised at Central Level.

1. Name of the EIA consultant: M/s. Enkay Enviro Services Pvt. Ltd. [List of ACOs with their Certificate /
Extension Letter no. NABET/EIA/2023/RA 0183; valid upto 12.12.2023, as on November 22, 2023].

Details submitted by Project proponent

1. The details of the ToR are furnished as below:

Date of Application Consideration Details Date of Accord|ToR Validity

14.07.2023 Standard Terms of Referenceissued | Terms of Reference | 22.07.2023 21.07.2027

1. The project of M/s. Uttam Strips Limited located at Plot No. SP-496(A&C), RIICO Industrial Area, Bhiwadi,
Phase-1, Tehsil- Tapukara (Previously Tijara), District- Alwar, Rajasthan is an existing project and the proposed
for “Regularization of the existing project of Cold Rolling Mill for manufacturing of Cold Rolling Closed
Annealing (CRCA) Strips, Cold Rolling Closed Annealing (CRCA) Tubes, Stamping, Rotor manufacturing
shop, Household appliances of Installed Capacity 2,40,000 TPA”.

1. Environmental Site Settings:

S.No. [|Particulars Details Remarks
i Tota lan | Total plot Areais 74,764 Sg.m.(7.4764 H | Thereisno changeisland use w.r.t. land all
' d a) -RIICO Industrial land otted by RIICO.
Area (Sq.m)
S. No. Land Use Percentage (%)

Existing Area | Total area

1 Plant Area 38,524.17 38,524.17 51.5
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S.No. |Particulars Details Remarks
Paved Area (Ro
1. ad, Corridor) 24969.48 24969.48 334
1. Plantation 11270.35 11270.35 15.07
1 Open area 0.0 0.0 --
Total 74, 764 74, 764 100

Note*: That the existing green areainside the premisesis 15.07 0/o (11270.355¢.m.@1552 nos pl
ants) soft scapeand container (1x1) of 305 numbersis developed as haldscape contributing to 145
0sg.m [i.e.1.93%) & 2.040/0 (1530sg.m. @ 150 No of plans)is developed in RICO park (Permis
sion is obtained vide letter no.U(S)I/2022-23/4767 dated27.12-2022). That an MOU will be made
with Bhiwadi Integrated Development Authority (BIDA) under green Bhiwadi initiative to compl
ete the deficit plantation on an area of 4 Acre (1.618Ha) contributing to 4050 plan6@2500/Ha.

Additional plantation is done on nearby approach road contributing to 227 No of plants.

Pursuant to NCLT order dated 06.06.2019, RIICO has taken
on record present shareholders and present Directors of M/s
Uttam Strips Limited, vide its office order No. 4552 dated O

Land acquisition 4.02.2021 and on the same terms and conditions as per its al
details as per lotment letter dated 13.07.2007 and the |ease deed dated 13.
MOEF&CC O.M. 07.2007.

dated 7/10/2014

Theland is dready converted for industrial use. (RI1CO Ind
ustrial Area)

Existing pro
ject is alread
y Situated in
Bhiwadi Pha
se-l RIICO |
ndustrial Ar
ea

Project site: RIICO Industria Area, Bhiwadi (Phase-1)

Habitation Distance(k Directi
m) on
Existence of
habitation & AR ) 6 North
Il. . na) -
involvement of
R&R, if any.
Status of R& R :Not applicable asland is already converted
for industrial use. (RIICO Industrial Area) there is no habita
tion in the existing area, therefore rehabilitation & resettlem
ent plan is not required/ applicable.
Latitude and
iv. Longitude of all Pillar N Latitude Longitude -
corners of the 0.
project site.
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S.No. |Particulars Details Remarks
28°12'58.1 76°50'41.4
(A) SIIN 5IIE
(B) 28°12'57.5 76°50'35.6
0"'N 1"E
28°13'4.20" 76°50'34.8
© N 3'E
D) 28°1311.7 76°50'38.5
7'N 4'E
28°13'9.86" 76°50'44.3
® N 5'E
G 28°13'4.83" 76°50'44.6
N 1"E
28°13'4.63" 76°50'40.7
©) N 3'E
v Elevation of the The highest and lowest elevation of the project siteis264M |
' project site SL and 261 MSL
The land lie
vi Involvement of The proposed project does not involved/fall in any forest la | sin RIICO |
' Forest land if any. nd. ndustrial are
a
Project site: No natural water bodies exist within the projec
t site.
Study Area:
Distan | Dire
ce (K | ctio
i m n
Sxili SPart|cular )
Water body (Rivers, L (From Project
akes, Pond, Nala, Nat Boundary)
vii ural Drainage, Canal e _
' tc.) exists within the p .
roject site aswell as st Water Bodies
udy area
Indori Nal
1 a(nonPer | 491 NE
innial)
Sare Khur
1 d Canal 8.25 SE
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S.No. [Particulars Details | Remarks
Sahibi Riv
1 er( non Pe | 9.30 ws
rinnial)
Pataudi Di NN
L stributary 1093 w
Nikhari Di WS
L stributary 11.8 w
Study area:
Nil
List of Reserved and protected forests. Are given in the f
ollowing table.
Diga Direct
nce (| .
Particul | Km) on
S. No.
ars
(From Project B
oundary)
Rangala E
1. Reserved | 2.11 N
Forest E
Existence of ESZ/
ESA/ national park/wi Gondhan
Idlife sanctuary/biosp 1. | Protected | 3.79 S
viii. here reserveftiger rese Forest
rve/ elephant reserve
etc. if any withinthe s Banvan ss
tudy area 1. | Protected | 6.47 c
Forest
Chaupan
ki Protec S
. ted Fores g E
t
Khorikal
an Protec SS
1 ted Fores 10.24 E
t
Sarekala S
1 n Protect | 10.34 E
ed Forest
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S.No. |Particulars Details | Remarks
Indaur R s
1. eserved 11.14 E
Forest
Guwalda ss
1. Protected | 12.03 E
Forest
Tapkan P E
1. rotected 13.82 S
Forest E
Rahna Pr E
1. otected F | 14.09 S
orest E
Kulawat S
1. Protected | 14.28 E
Forest
Choharp
ur Protec S
- ted Fores 14.29 E
t

1. The existing project was accorded Consent to Establish [in case of not obtained EC] vide letter no.
F(HDF)/Alwar(Tijara)/7003(1)/2023-2024/3671-3673 dated 31.08.2023 valid upto 31/12/2027. The proposa is
applied first time for obtaining Environmental Clearance as previously the project of Rolling Mill was not
covered under the purview of Environmental Clearance under EIA Notification 2006. (Secondary metallurgical
processing industries with Production <6@0,000 TPA). Consent to Operate (Latest) for the
existing unit was accorded by Rajasthan State Pollution Control Board vide

letter no. F(HDF)/Alwar(Tijara)/7003(1)/2023-2024/3671-3673dated 31.08.2023

The validity of CTO was up to 31.12.2027.

1. Implementation status of the existing CTE:

CTE CAPACITY Dateo Validity Period
f issue
. CRCA Strips of 50,000TPA & | 26.

CTE for Manufacturing of CR | ~p~a 1 pes of 25,000TPA& D | 02. | Valid for Three Years from 30.11.20
CA Strips of 50,000TPA & C Ry .

RCA Tubes of 25.000TPA G st _o 250kV A-2Nos., Gas Fir | 200 07

’ ed Boiler of 5 TPH 8
CTE for DG Set CTE for DG Set capacity of 101 | 08. Valid from 01.12.2015 to 30.11.201
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CTE CAPACITY Date o Validity Period
fissue
OkVA 11 6 or date of
201 | commencement production/Commis
5 sioning of the project or activities w
hichever is earlier
CTE for manufacturing of CR | CRCA STRIPS/TUBES & HO 31 Valid for a period from 25/07/2023 t
CA STRIPS/TUBES & HOM | ME PRODUCT APPLIANCES 08. 0 30/06/2028 or date of commencem
E PRODUCT APPLIANCES | STAMPING WITH ROTAR SH 20'2 ent of production/commissioning of
STAMPING WITH ROTAR S | OP of 165,000.00 TON/ANNU 3 the project or activities whichever is
HOP M earlier.
1. The unit configuration and capacity of existing project is given as below:
L . Total Capa
S. No. Name of the Product iEn)gtilllrég Cap;?tty (WA eI city
capacity (TPA)
1 CRCA, Strips, Tubes, Stamping, Rotor manufactur 2.40,000 2.40,000

ing shop, House hold appliances

Note: Capacity as per NCLT Order & Latest CTO issued on F(HDF)/Alwar(Tijara)/7003(1)/2023-2024/3671-3673 i

ssued on 31.08.2023 is valid for a period from 31/08/2023 to 31/12/2027.

1. The details of the raw material requirement for the proposed project along with its source and mode of
transportation is given as below:

B0l | o
S No. ng M at Source Mode of trans | Remarks
erial _ port
Consumption (T
PA)
11 | HR coil 264,0 | 264,0 | From Tata Steel, JSPL Steel & S | Transported by | Local Ma
T 00 00 AlL - Jharkhand Trucks rket

1. Tota one time water demand is 403KLD. Out of which 300 KLD is supplied from Ground Water (300.0 KLD is
drawn from ground water with permission from CGWA and 103KLD treated water from ZLD Treatment is used
for around 45KLD for Cooling Tower for COC & 58 KLD STP treated water is used for reuse for Scrubber
Tower.

1. Existing power requirement of 5500 kV A (16380 KW Sanctioned capacity) is obtained from VVNL, Alwar.

1. Baseline Environmental Studies;

PERIOD

March, April & May-2022
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AAQ parameters at 9 loc
ations

PM10- 69.4to0 127.5g/m3
PM2.5- 40.4to 83.2 g/m3
SO2- 8.3t018.8 g/m3
NO2-14.3t0 29.6 p/m3

CO -573t0 1031 g/m3

Incremental GLC level

PM10- <0.1to 0.44g/m3
PM2.5- <0.1 t0 0.38 g/m3
NO2-0.15 to 1.61 g/m3
C0-0.210 2.5 g/m3

Ground Water Quality at
11 locations

pH: 6.90-7.82;

Total Hardness: 116 to 1272 mg/l,
Chlorides: 45.98 to 861.73 mg/l,
Fluoride: 0.31 to 0.67 mg/I.
Heavy metals <0.001mg/I.

Surface Water Quality

No surface water samples around the project area was collected and analyzed

Noise Levels at 11locati
ons

Project Area-72.9 dB(A);Residential Area53.3to 58.7 dBA for day time and Project A
rea-44.3 dB(A):Residential Aread3.3to 45 dBA for night time.

Traffic assessment study
findings

Traffic study has been conducted at NH-71B & SH-25 which is approximately 0.46 K
m, S& 3.64 Km,WSW respetively from the plant site.

Transportation of raw material, fuel & finished product will be done 100% by r
oad.

Existing PCU is 384.97PCU/hr on SH-25 and 1129.138 on NH-71B existing lev
el of service (LOS) is Good/Average/Fair (V/C=0.31 at SH-25 & 0.38 at NH-7
1B).

PCU load after proposed project will be 1129.138 + 4.785 at NH-71B and 384.9
7 + 4.785= 389.755 at SH-25 (Additional due to existing) PCU/hr and level of s
ervice (LOS) will be: Good/Average/Fair (V/C=0.31 at SH-25 & 0.37 at NH-71
B)

Existing Traffic Scenario and L OS befor e establishment of proj ect

Road V (Volumein PCU/hr) | C (Capacity in PCU/hr) | Existing V/C Ratio | LOS
NH-71B | 1129.138 3000 0.38 B
SH-25 384.97 1250 0.31 B
Moaodified Traffic Scenariosand L OS due to existing Project

Increased PCU'S- S |/ otore plant establishment+ Modified | LO

Road | tate/National : C :
) after plant operation) V/C Ratio S
Highway
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NH-7 I 1129.138 + 4.785 30
1B 5006* 2+ 4.785 193,923 o | 037 B
SH-2 . 384.97 + 4.785 12
- 5006* 2+ 4.785 Z 289,755 5 | 031 B

Flora and fauna

No Schedule — | Species was found within the study area.

1. The details of solid waste generation along with its mode of treatment/disposal is furnished as below:

Solid Waste:
Waste Quantity
Particulars _ Treatment/ disposal
Type of Wa | Existi | Tota
ste ng I
Settling tank | 3 Settling tank sludge is non-hazardous in nature a
Sludge Sludge nd will sent for land filling.
TPA
STP Sludge 0.5 0.5 Used as manure for plantation
Municipa Solid Waste (@ | Biodegradabl | 16.12 | 16.1 . . T,
0.125 Kg/ day e 5 o5 Sent to Municipal site, Bhiwadi, Rgjasthan
Scrap from Process Scrap 80 80 Sold to Loca market
Hazar dous Waste:
Waste Quantity
Particulars R - Treatment/ disposal
Typeof Was | Existin
Total
te g
Chemical Sludge from waste water treat | Schedule 1 (3 | 180 TP | 180 TP | Isbeing sent to Shree Cement,
ment (TPA) 5.3) M M Bhiwadi
Used Oil or Spent Oil gclr;edule 1 i\o X i\o X5 Sales to Registered Recycler
Wastes or residues contains oil ES)czr;eduIe 1 ( iS KL iS KL Sales to Registered Recycler

1. Public Consultation: The Public Hearing is exempted as per MOEF&CC Natification S.O. 3250(E), New
Delhi, 20th July, 2022.

Action plan as per MOEF& CC O.M. dated 30/09/2020
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Action Plan with Budget in (|Recurr
Activity under CER L ocation Capital Cot-in L akhs) (Ilr?ﬁa
Ist year Il nd Year kh)
Construction of 15.0 Nos. Rain water H | Amalpur village, Milakpur Guja 300 300 100
arvesting structure. r & Govt School Bhiwadi. ' ' ’
Govt. Sr. Sec. Girls School UIT
RO with Water cooler. Bhiwadi & Govt. School, Santha | 25.0 25.0 3.0
Ika.
Solar light on Strest, Bhiwadi Algar Road Neer Nedl | oo, 20,0 250
am Chowk.
E'ama“on & Tree Guard nearby village | /11206 Amalpur. 300 200 250
. Naglia, Mahesri, Milakpur Gujar
Medical checkup camps. & RI1CO Office Bhiwadi . 15.0 11.0 5.0
Awareness program regarding organic . .
manure use for agriculture, hygiene, san R I.CO _Off|ce Panchayat ofice, 15.0 10.0 3.0
o Bhiwadi.
Itation.
Providing Ambulance for Nearby Govt. | oyment Hospital, Bhiwadi | 90.0 0.0 20
Hospital
Distribution of Computer in Govt. Scho | Govt School Bhiwadi & Govt.
ols. School, Santhalka 200 L 50
Woman skill development programme. N I.CO _Offme ET 12.0 5.0 20
Bhiwadi
Total (438.0 Lakhs) 2720 131.0 35.0

1. The capital cost of the existing project is Rs 29198.77 Lakhs and the capital cost for environmental protection
measures is proposed as Rs. 1705 Lakhs. The annual recurring cost towards the environmental protection
measures is proposed as Rs. 139 Lakhs. The employment generation from the proposed project is 700. The
details of cost for environmental protection measuresis as follows:

Existing Proposed | Recurri

ﬁllo. Description of Item 8ggtita(Jl n gggital(l n Z?WC(I)_Stac g)ozjalap(lltze)ll(lSC“ons(E:l (Tn FI)_retl)cps())Se
Lacs) Lacs) S)

1 Air Pollution Control Measures 230 110 34 340

2 Water Pollution Control 550 250 60 800

Noise Pollution Control Measures 80 30 10 110
3 Rain water collection Tank 130 50 10 180
4 Rainwater Harvesting structure 100 60 12 160
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E]Btreen areal Plantation Developme 35 80 13 115
Total 1125 580 139 1705
Corporate Environmental Respons
ibility
*Any activity desired in the Final | 2Ot 438 - 939
EIA /EMP report will be added.
Grand Total 1626 1018 139 2644

1. It is reported that the existing green area inside the premises is 15.07 % (11270.3550.m.@1552 nos plants) soft
scape and container (1x1) of 305 numbers is developed as hald scape contributing to 1450sq.m [i.e.1.93%) &
2.04 %(1530sg.m. @ 150 No of plans)is developed in RICO park (Permission is obtained vide letter no.
U(S)I/2022-23/4767 dated 27.12.2022). That an MOU will be made with Bhiwadi Integrated Development
Authority (BIDA) under green Bhiwadi initiative to complete the deficit plantation on an area of 4 Acre
(1.618Ha)contributing to 4050 plant@2500/Ha. Additional plantation is done on nearby approach road
contributing to 227 No of plants. Thus, the green area inside, RIICO Park, and School will be 0.65 (40%) with
1625 trees number of trees. A 1 m wide one row plantation around plant boundary is being developed as green
area and green cover as per CPCB/MoEF& CC, New Delhi guidelines. Local and native species will be planted
with adensity of 2500 trees per hectare.

.1t has been reported by PP that, there is no violation under EIA Notification, 2006/court case/show
cause/direction related to the project under consideration.

1. Certified Compliance Report from Regional Office:

The verification cum compliance report of earlier CTO was obtained from RO, RSPCB vide No. RPCB/RO/BWD-
2169/1740 dated 02.06.2023. As per the report of RO, the PP has to comply with the greenbelt condition. PP has also

submitted the ATR for greenbelt development as below.

Plantation Developed Area

Existing area (Sq.M) with
plantation in Nos.

Total area (Sq.
M) with plantati
onin Nos.

Total Percentage (%)

Inside Plant

Within the plant premises

74764Sg.m istotal plot area.
About 15.07% area is under
green, that is 11,270.3 @15
52 nos plants soft scape.
1450 @ 305 plants Hardsca
pe/containers

11,270.35 @1552
nos plants) soft sc
ape.

1450 sg.m. @ 30
5 plants) Hardsca
pe/containers

Existing - 15.07

Container - 1.93

Total -17.0(12,720.355q.
M) against 40% green a
rea(29,905. 60Sg.m)

OUTSIDE THE PLANT PREMISES, THE AREA UNDER GREEN HASTO BE DEVELOPED 1S17,185. 2
55g.m (23% OF THE DEFICIT GREEN AREA)

Total 7.42(5551.96 Sq.

ion vide letter no. U (5) 1/2022-

Additional Approach road side 4021.96sg.m. @
olantation 4021.96 @ 227 nos plants 227 nos plants
RIICO park plantation (permiss | 5346 150p|ants 1530@ 150Plants

M) against 40% green a
rea (29,905. 60Sg.m)
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23/4767 dated 27.12.2022.)

Thus, the total green area of the above datawill be

24.42%

The deficit area of mandated green against 40% will be 15.58%

PROPOSED PLANTATION

RIICO park plantation (permiss The deficit 15.58% is well
ion vide letter no. ants accommodated in the sai
ionvide | U (17) /202 | 24600 4100 Pl dated in the said
3-24/3934 dated 24.11.2023.) avenue plantation
Total 42872.26 6334
1. CPA/SPA Action Plan
1. Compliance with regardsto CEPI Guidelines:
SN Objective Enwronm_ental B Suggested Action Remark Action Plan
0. enefits
ETP based on physicochemic
Separation The provision al treatment. For low stream 1
of industria will have low-c 00 KL ETP has been installed
| effluent. d ost treatment a | Separate ETP/STP | inyear 2020. For high stream | ETP/STP and RW
1 e éff nd segregation | and RWH networ | 30 KL has beeninstalled iny | H network is area
luent and st will add to bett | k ear 2021 and STP of 3 OKLD | dy executed.
orm water er recovery of t is aready established. The R
reated w/w. WH is as per norm of CGWA
isinstalled.
The permission wi The permission wi
Il be taken as and Il be taken as and
Treated effl Mo environm when the treated | The permission will be taken | when the treated C
uent from ental benefit. is CETP waste water | asand when the treated CETP | ETP waste water a
CETPin B s available in futur | waste water available in futur | vailable in future.
2. s the reduction in X X )
hiwadi to b roundwater ex | & Presently, there | e. Presently, thereisno availa | Presently, there is
e used by | '?raction isno availability o | bility of CETP water withint [ no availability of
ndustries. ' f CETP water wit | heBhiwadi, Phasel. CETP water withi
hin the Bhiwadi, P n the Bhiwadi, Pha
hase . sel.
Prevent over- e | The permission wi
Reaulation/ xploitation of g | Il be taken as and
reitgri ction roundwater res | when the treated | The permission will be taken
on around | @urces. Man E | CETPwaste water | asand when the treated CETP
3 | w ate? absir nvironmental b | available in futur | waste water available in futur |
' action by t enefit is to enc | e. Presently, there | e Presently, thereisno availa
heindust);ie ourage water ¢ | isno availability o | bility of CETP water within t
< Bhiwad onservation, wa | f CETP water wit | he Bhiwadi, Phasel.
’ ter reuse/ recyc | hinthe Bhiwadi, P
ling. hasel.
4 | Monitoring | Thegroundwat | The nearby wells | As part of compliance of CG | Approved NABL/
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S(')N Objective Envi rgr?eTifgtal B Suggested Action Remark Action Plan
of groundw | er quality will | within 5.0 Km. wi | WA NOC, the same will bef | MOEF&CC appro
ater quality | bemonitoredre | II be monitored ollowed. ved lab is/will be e
in Bhiwadi gularly as per ngaged to conduct
CGWA. the water anaysis
every quarter.
About 4Nos. of R
Main environm WH - 20*4m with
ental benefit is Provision of 2695 4 borewsells, 10*1.
Groundwat 10 brevent deol 2.46 m3/Annum About 80 % of the fresh water 2m with 1 borewel
5 | er recharge etiopn of rouer?d of rain water is be will be recharaed [, 6.5*5.5m with 1
inBhiwadi | °0 rgmurce ing/will be collect ged. borewell and 6.5*
S ed and recharged. 5.5 with 1 borewel
) | with each 3m dep
th respectively.
ETP based on physicochemic
al treatment. For low stream 1
Main environm 00 KL ETP hasbeeninstalled | Already implemen
Establishm | ental beneflt_ IS | The unit has ZLD | Invear 2020. FOI.' high stream ted with ETP basg
6 ent of zero | the prevention aAready maintaine 30 KL has been installed iny | d on physicochemi
liquid disch | of land and gro d y ear 2021 The STP will beinst | cal treatment and S
arge (ZLD) | undwater pollut ' aled and will have 90 % of tr | TP installed.
ion. eated w/w used for plantation
purposes. Thus, the status of
ZLD will be maintained.
RLNG will be use
d asfuel
Also, Venturi Scr
Controlling | Main environm LD been pr =yl emen
_ ; oposed for installa L . ted.
emissions f | ental benefitss | . . The emission standards laid d .
7 | romindustr | hal betheimpr tioh.chrireill] own by RSPCB are adhered f BliEcTissions fro
ies using b | ovement of am riculaC anigaqgs rom timeto time S cetteched is
oiler 9 bient air quality from pickling. ) ranging up to 56.7
The emissions fro mg/Nm3
m stack attached i
Sranging up to 56.
7 mg/Nm3
Main environm Venturi scrubber i
ental benefits w s to be install anc_J
Reduction ill be in occupa It rleduces i Par_tl The control equipment’s are b . bber |
8 | emissions f | tional safety an CUE LD TEES EIlS eing monitored from time to t yenturl SCrUbber 1S
rom boiler d theimprovem | " P 1L T ime installed
ent of alpnbient ange (RLNG is us '
air quality ed) (56.7mg/Nm
3)
The interval roads
Reduction . . are already paved
e Main environm .
of .fu_gltlve enta benefitsw and will be spr_eaq Provisions of paved areain th
9 emissions f ill be the impro | 2" bare land withi e movement and transportatio Already Implemen
rom industr vement of arlr31bi n industrial premi nwill be done P ted
ial premise ent air qualit ses. Planting of ve
S quatity. getation on bare la

nd within industri
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SN Objective Enwronm_ental B Suggested Action Remark Action Plan
o. enefits
al premises.
Covered shed stor
age of industrial w
. Volunteered m ?ﬂe W'thm ingustr Action of campaign of clean a
Controlling ; ial premises. X .
I easures will be nd green area will be done in . .
emissions o . Covered storage o oo . ; Action with correc
1 adopted by ind : association with Industrial As | .. )
f road dust A f loose debris and o ) tive measures will
0 | . : ulging in mass . sociation and monitored ever
in the indus campaian of dl construction mater <ix monthly for effectivenes be done.
trial area a9 il within industri | Y y
ean and green a : S.
premises as app
licable will be don
e
Strict surve
illance to
monitor al Strictly open b
illegal activ e Regular monitorin No open burning s
1| .. .| urning of wood g : . >
1 ities contri her fuel wi gwill bedonebyt | Random check will be done gnage will be displ
buting to ai OEGHet L he supervisor ayed
X Il be avoided. ' '
r pollution
in the indus
trial area

1. Action Plan as Per National Air Monitoring Programmes (NAMP)

Guidelinefor ve
ry poor (ambient
PM2.5 quliies I mplementation Plan
valueis between by I ndustr Action undertaken/Planned
121-250g/m3 or y Indusiry
351-430p/m3 res
pectively)
Stsglp use of O Diesel Generator st The DG Setsare running on dua fuel system (70%Re-gasified Liquefied
Natural Gas +30% diesel)
Generator sets
Enhance Parki | To reduce traffic, V
ng Fee by 3-4 | ehicle Pooling will b | The same is encouraged in the unit
times e implemented
Stop use of Co | Coal usage was disc | Theindustry is using (Re-gasified Liquefied Natural Gas) RLNG as afu
a ontinued el.
Generated domestic
Stringently enf | solid waste will sent
orce/stop garb | to Municipal Counci | The same practice will be adopted in the unit.
age burning I, Bhiwadi, Rgjastha
n.
Efforts are made to
Fugitive Dust keep good housekee | The same will be constantly maintained by the unit
ping to reduce the d

Page 143 of 448



X 599

Guideinefor ve
ry poor (ambient
PM2.5or PM10
valueis between
121-250g/m3 or
351-430p/m3 res
pectively)

Implementation Plan

by Industry Action undertaken/Planned

ust generation. Ther
oads and paved area
swill be moistened f
reguently.

The existing green area inside the premises is 15.07 % (11270.350.
m.@1552 nos plants) soft scape and container (1x1) of 305 numbersisd
eveloped as hardscape contributing to 1450sg.m (i.e.1.93%) & approach
road side plantation is 4021.96Sg.m.@227 nos of plants (i.e. 5.38%). Th
e deficit plantation of about 16732.18sq.m@4415 nos of plants (22.38%)
is'will be done in Park/ approach road/ nearest hospital to achieve total 4
0% area plantation as per norms. The RIICO has given permission for m
aintenance of park/plantation vide letter no. U (5) 1/2022-23/4767 dated
27.12.2022.

40% green belt deve
lopment is envisage
d with proper action
Green Area D | plan within unit and
evelopment outside along avenu
e plantation on al a
pproach roads with
min. 2 rows,

1. Action Plan as per OM 28th January 2021

Environmental At

tributes Mitigation Measure

» Thecoa usageis aready discontinued and industry is already switch over to Re-gasif
ied Liquefied Natural Gas) RLNG as afuel as per issued guideline.

» The DG Setsare running on dual fuel system (70%Re-gasified Liquefied Natural Ga
s +30% diesel)

 Stack monitoring is being carried out and quarterly submission is being done to RSP

CB

CEMS will beinstalled within three month & connected to SPCB & CPCB Server.

All the material transfer point will be covered and storage on cooling beds.

Best available technology is being used for Pickling Line

Strength internal roads such as widening, pavement etc.

The mandated green areais 40%, against this 17% area is developed inside and remai

ning is developed outside.

Air

The detailed action taken is as under:
In addition to this a letter has received from RIICO to develop avenue plantation amounting
to an area of 24600Sg.m ( plant to plant spacing 6.0m based on the species selected, howeve
r there will provision of shrubs also made to increase the density of green)

» Thedetails are given below:

Total area (S
g.M) with pla | Total Per centage
ntation in No | (%)

S.

Existing area (Sq.M)
with plantation in No
S.

Plantation Developed A
rea

Inside Plant
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38 600
74764Sg.m is total plot
area. éé’zﬂr?cf En% Existing - 15.07
About 15.07% areaisu 5) soft scage Container - 1.93
- . nder green, that is 11,2 ' Total -17.0(12,720.3
Within the plant premises | 74 3 51552 nos plants | 2220 SIM- @ | gc, M) against 40%
305 plants) Ha
soft scape. rdscape/contai green area(29,905. 6
1450 @ 305 plants Har a 0Sq.m)
: ners
dscape/containers

OUTSIDE THE PLANT PREMISES, THE AREA UNDER GREEN HAS TO BE DEVEL
(23% OF THE DEFICIT GREEN AREA)

OPED 1S17,185. 255g.m

Additional Approach roa | 4021.96 @ 227 nos pla PR,
' ‘ @ 227 nos pla
d side plantation nts
nts Total 7.42(5551.96 S

RIICO park plantation (p

g.M) against 40% gr
een area(29,905. 60S

ermission vide letter no. 1530@ 150Pla | 9-m)

U (5) 1/2022-23/4767 dat | 12°0@ 150Plants nts

ed 27.12.2022.)

Thus, the total green area of the above data will be 24.42%

The deficit area of mandated green against 40% will be 15.58%

PROPOSED PLANTATION

RIICO park plantation (p
ermission vide letter no.
U (17) /2023-24/3934 dat
ed 24.11.2023.)

24600

4100 Plants

The deficit 15.58% is
well accommodated i
n the said avenue pla

ntation

Total

42872.26

6334

 Continuous monitoring of effluent quality will be done.

» Rain Water harvesting storage and recharge the bore well is already exists in the plant
premises. 4Nos. of RWH - 20*4m with 4 borewells, 10*1.2m with 1 borewell, 6.5*
5.5m with 1 borewell and 6.5*5.5 with 1 borewell with each 3m depth.

» No waste water is being/ will be discharged outside the plant premises.

Water  Industry is being treated waste water generated from domestic in existing STP of 30K
LD Capacity with MBBR Technology.

e ThelIndustrial waste water/Rejected water is being treated Physico Chemical Treatme
nt-2 Stage RO (Capacity-300K L D& 75K LD) followed ETP-1(Capacity-100KLD), E
TP-2 (Capacity-30KLD) & 2 Stage RO (100KLD & 50KLD) followed by MEE +AT
FD (Capacity-30KLD).

 Strengthen the plantation is being/will be done to at plant premises.
Land » Plantation developed at plant premises to reduce the carbon emission and contain the
emission at plant site.
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» Monitoring of compliance of EC conditions will be submitted with third party audit e
very year
» 1.5 % of the project cost is CER for CPA.

Other Condition (
additional)

Written submission by the PP:

1. During the meeting, based on the deliberations made by the EAC, the project proponent vide letter dated
29.11.2023 through email dated 29.11.2023 submitted the following information:

Sl. No. I ssue Raised Reply by PP

* Roof top area: 41920Sg.m

1 Rooftop details for * The viable solar power which can be accommodated easily is 50-100KW,
' solar energy we shall have a study conducted to check the actual viability. However, PP
is exploring the RPO Protocol compliance.
1 Plagiarism Revised Plagiarism certified has been submitted.

PP has submitted the action in compliance to the CEPI Guidelines as detailed in p

1. CEPI Guidelines 2r249.8.19 above.

RO SPCB verifica
1 tion cum inspectio
n report.

PP has submitted the RO SPCB verification cum inspection report along with the
ATR asupdated in para49.8.18 above

PP has submitted the revised proposal presentation after incorporating the desired

1. Revised PPT
changes.

PP has submitted the revised brief summary of the proposal after incorporating th

1 Revised summary e desired changes.

3.4.3. Deliberations by the committeein previous meetings

N/A

3.4.4. Deliberations by the EAC in current meetings

Déliberations by the Committee

1. The Committee noted the following:

2. The instant proposal is for regularization of the existing project of Cold Rolling Mill for manufacturing of Cold
Rolling Closed Annealing (CRCA) Strips, Cold Rolling Closed Annealing (CRCA) Tubes, Stamping, Rotor
manufacturing shop, Household appliances of Installed Capacity 2,40,000 TPA.

3. The existing project was accorded Consent to Establish [in case of not obtained EC] vide letter no.
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6.

10.

11.

12.

13.

14.

15.

F(HDF)/Alwar (Tijara)/7003(1)/2023-2024/3671-3673 dated 31.08.2023 valid upto 31/12/2027. The proposal is
applied first time for obtaining Environmental Clearance as previously the project of Rolling Mill was not
covered under the purview of Environmental Clearance under EIA Notification 2006. (Secondary metallurgical

processing industries with Production <60,000 TPA). Consent to Operate (Latest) for the
existing unit was accorded by Rajasthan State Pollution Control Board vide
letter no. F(HDF) /Alwar (Tijara)/7003(1)/2023-2024/3671-3673dated
31.08.2023 The validity of CTO was up to 31.12.2027.

. The Commission for Air Quality Management in National Capital Region and Adjoining Areas is opinion that

air pollution is generated in the reheating furnaces of the Steel rolling mills and therefore made compulsory the
use of clean fuel to control air pollution and improve air quality. Commission has issued various direction in
GNCTD & NCR to switch over on PNG/LSHS (Low Sulphur Heavy Stock) by 30.09.2022.

. The Ministry has issued a notification on 20th July 2022 and directed that all the standalone re-rolling units or

cold rolling units, which are in existence and in operation as on the date of this notification, with valid CTE and
CTO from the concerned SPCB/PCC, shall apply online for grant of Terms of Reference (ToR) followed by
Environment Clearance and the said units shall be granted Standard Terms of Reference and shall be exempted
from the requirement of public consultation, Provided that the application for the grant of ToR shall be made
within a period of one year i.e. up to 19th July 2023.

The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain
expertsin various fields, examined the proposal submitted by the Project Proponent in desired format along with
EIA/EMP reports prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the
Project Proponent.

. The EAC noted that the Project Proponent has given an undertaking that the data and information given in the

application and enclosures are true to the best of his knowledge and belief and no information has been
suppressed in the EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at
any stage, the project will be rejected and Environmental Clearance given, if any, will be revoked at the risk and
cost of the project proponent.

. The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the

present environmental status and the projected scenario for al the environmental components. The Committee
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee
suggested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost precautions
and following the safety norms and best practices.

. The EAC aso took into consideration the drone survey of the project site and kml file on the Google Earth

presented by the project proponent along with DSS of the project site on PARIVESH and made following
deliberations accordingly.

Total plot Areais 74,764 Sq.m.(7.4764 Ha) - RIICO Industria land. Pursuant to NCLT order dated 06.06.2019,
RIICO has taken on record present shareholders and present Directors of M/s Uttam Strips Limited, vide its
office order No. 4552 dated 04.02.2021 and on the same terms and conditions as per its allotment letter dated
13.07.2007 and the lease deed dated 13.07.2007. The land is aready converted for industrial use. (RIICO
Industrial Area).

The EAC noted that the project is located in Critically Polluted Area of Bhiwadi, Rgjasthan and &l so deliberated
on the submitted mitigation plan in accordance to CEPI guidelines as detailed in above para49.8.19. The EAC is
of the opinion that the mitigation plans shall be strictly implemented.

The nearest habitation to plant is Akeravillage at 0.03 Km in North direction along with other sensitive areas
within the study area of the project site. The EAC is of the opinion that PP shall prepare and strictly implement
the environmental safeguard measures to minimise the impact on the habitation of the locals.

The total one-time water demand is 403KLD. Out of which 300 KLD is supplied from Ground Water (300.0
KLD isdrawn from ground water with permission from CGWA and 103K LD treated water from ZLD Treatment
is used for around 45KLD for Cooling Tower for COC & 58 KLD STP treated water is used for reuse for
Scrubber Tower. The EAC deliberated on the water requirement is of the opinion that PP shall obtain necessary
permission from the Competent Authority in this regard.

The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and
observed that PM2.5 and PM10 values are recorded beyond the NAAQS standard. PP shall prepare and
implement a stringent plan to minimise the levels of PM2.5 and PM 10.

The PP has submitted that the existing green area inside the premises is 15.07 % (11270.3550.m.@1552 nos
plants) soft scape and container (1x1) of 305 numbers is developed as held scape contributing to 1450sqg.m
[1..1.93%) & 2.04 % (1530sg.m. @ 150 No of plans)is developed in RJICO park (Permission is obtained vide
letter no. U(S)I/2022-23/4767 dated 27.12.2022). That an MOU will be made with Bhiwadi Integrated
Development Authority (BIDA) under green Bhiwadi initiative to complete the deficit plantation on an area of 4
Acre (1.618Ha.) contributing to 4050 plant@2500/Ha. Additional plantation is done on nearby approach road
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contributing to 227 No of plants. Thus, the green area inside, RIICO Park, and School will be 0.65 (40%) with
1625 trees number of trees. The EAC deliberated on the greenbelt layout plan along with action plan and the
budget earmarked and is of the opinion that greenbelt shall be developed in aperiod of 1 year.

16. The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project
and found them to be satisfactory.

17. The Committee also deliberated on the action plan submitted by the proponent to address the socio-economic
issues based on the survey and found it satisfactory.

18. The EAC deliberated on the verification cum compliance report of RO, SPCB and is of the opinion that the
observations of RO shall be strictly complied.

19. The EAC ddliberated on the written submission of project proponent and found it satisfactory.

20. The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the
EIA Notification, 2006, as amended from time to time and accordingly made the recommendations to the
proposal. The Experts Members of the EAC found the proposal in order and recommended for grant of
environmental clearance.

21. The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does not tantamount/construe to
approvals'consent/permissions etc. required to be obtained or standards/conditions to be followed under any
other Acts Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall
obtain necessary permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution
Control Board, prior to construction & operation of the project.

22. The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-1 projects and observed
that some of the specific conditions stipulated so far in the previously recommended EC projects are common
and applicable to most of the projects in genera. In view of the same, the General Conditions (in case of EC
projects) have been revised through realocation of these common conditions from specific to Genera
Conditions (in case of EC projects). Accordingly, the instant project is also being stipulated with the modified
General conditions.

Recommendations of the Committee:

1. In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal for
grant of Environment Clearance subject to uploading the written submission on portal under the provisions of
EIA Notification, 2006 subject to the stipulation of following specific conditions and general conditions based
on project specific requirements:

3.4.5. Recommendation of EAC

Recommended (Subject to submission of requisite information/ documents)

3.4.6. Details of Environment Conditions

3.4.6.1. Specific

specific

1. This Environmental clearance is granted subject to fina outcome of Hon’ble Supreme Court of India,
Hon'ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this
project.

2. The PP shall strictly comply with the Direction issued by the Commission for Air Quality Management in

1 National Region and Adjoining Areas.

3. In pursuance to MOEF& CC OMs dated 31st Octaober, 2019 & 30th December, 2019 issued in compliance
of the order of Hon'ble NGT in OA No. 1038/2018 dated 19th August, 2019, the compliance of all the
conditions applicable to CEPI shall be implemented as per the submitted plan.

4. The industry shall use PNG gas as per direction no. 64 of the Commission for Air Quality Management in
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National Region and Adjoining Areas by 30.09.2022.

5. The project proponent shall comply with al the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in the EIA/EMP in
respect of environmental management, and risk mitigation measures relating to the project shall be
implemented.

6. The project proponent shall utilize modern technologies for capturing of carbon emitted and shall also
develop carbon sink/carbon sequestration resources capable of capturing more than emitted. The
implementation report shall be submitted to the IRO, MoOEF& CC in this regard.

7. The nearest habitation to plant is Akeravillage at 0.03 Km in North direction along with other sensitive
areas within the study area of the project site. Proponent shall take appropriate environmental safeguard
measures to minimise the impact on the habitation of the locals. PP needs to strengthen green belt all
around the plant area to reduce the dust pollution. The PP shall also include these locations in its
environmental monitoring programme.

8. The water requirement of 403 KLD shall be obtained from ground water (300 KLD) and 103KLD treated
water from ZLD Treatment. Necessary permission for ground water usage shall be obtained from the
Competent Authority. The industry shall use CETP treated waste water for industrial processes to reduce
the stress on Ground water resource as and when made available.

9. Three tier Green Belt shall be developed in at least 40% of the project area as per the committed plan al
along the project site of adequate width and tree density shall not be less than 2500 per ha. Survival rate of
green belt developed shall be monitored on periodic basis to ensure that damaged plants are replaced with
new plants in the subsequent years. PP shall also develop greenbelt in the form of shelter belt comprising
of total of 6 rows of 2x2 m plantation with tall trees & broad leaves with thick canopy along with
windshield inside the plant premises to act as green barrier for air pollution & noise levels towards Akera
Villages and other sensitive areas nearby project site. Compliance status in this regard, shall be submitted
to concerned Regional Office of the MoEF& CC.

10. All the commitments made towards socio-economic development of the nearby villages shal be
satisfactorily implemented. The action plan based on the social impact assessment study of the project as
per the EMP in accordance to the Ministry’s OM dated 30.09.2020 shall be strictly implemented and
progress shall be submitted to the Regional Office of MoEF& CC.

11. PP shall undertake village adoption programme and prepare and implement the action plan to develop them
into amodel village.

3.4.6.2. Standard

3(a)

Metallurgical Industries (ferrous and non ferrous)

Air Quality Monitoring and Preservation

The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and measures shall be
undertaken as per the submitted action plan. Efficient Air monitoring equipment shall be installed.

Following additional arrangements to control fugitive dust shall be provided: a. Fog / Mist Sprinklers at al on
bulk raw material storage area (at the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste
storage areas. b. Proper covered vehicle shall be used while transport of materials. c. Wheel washing mechanism
shall be provided in entry and exit gates with complete recirculation system.

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor
stack emission as well as 04/06 Nos. Continuous Ambient Air Quality Station (CAAQMS) for monitoring AAQ
parameters with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from time
to time. The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these
systems from time to time according to equipment supplier specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case to case basis small plants: Manual;
Large plants: Continuous and their no’s.)

The project proponent shall carryout Continuous Ambient Air Quality monitoring for common/criterion
parameters relevant to the main pollutants released (e.g. PM10 and PM2.5 in reference to PM emission, and
S02 and NOx in reference to SO2 and NOx emissions) within and outside the plant area (at least at four
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locations one within and three outside the plant area at an angle of 120° each), covering upwind and downwind
directions.

The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter

L through laboratories recognized under Environment (Protection) Act, 1986 or NABL accredited |aboratories.
1 Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for
' manual monitoring of emissions.
Appropriate Air Pollution Control (APC) system shall be provided for al the dust generating points including
1 fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and fugitive emission
standards.
1 The project proponent shall provide leakage detection and mechanized bag cleaning facilities for better
’ maintenance of bags.
1 Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop floors,
’ roofs, regularly.
1 Ensure covered transportation and conveying of raw material to prevent spillage and dust generation; Use closed
' bulkersfor carrying fly ash.
Recycle and reuse iron ore fines, coa and coke fines, lime fines and such other fines collected in the pollution
control devices and vacuum cleaning devicesin the process after briquetting/ agglomeration.
1 The project proponent use leak proof trucks/dumpers carrying coal and other raw materials and cover them with
' tarpaulin.
1 The project proponent shall provide primary and secondary fume extraction system at all heat treatment
' furnaces.
1 Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.
1 Design the ventilation system for adequate air changes as per prevailing norms for al tunnels, motor houses, Oil
’ Cdlars.
1 Pollution control system in the plant shall be provided as per the CREP Guidelines of CPCB.
The project proponent shall adopt the Clean Air practices like mechanical collectors, wet scrubbers, fabric filters
(bag houses), electrostatic precipitators, combustion systems (thermal oxidizers), condensers, absorbers,
1 adsorbers, and biological degradation. Controlling emissions related to transportation shall include emission
’ controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist
water cannons shall be procured and operated regularly inside the project premises and also in the surrounding
villages to arrest suspended dust in the atmosphere.
1 Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at regular intervals.
1 Water SprinklersWater mist system shall be installed near raw material yards, operational units and other

strategic locations to control fugitive emissions from the plant.

Air Quality Monitoring and Preservation in case of Aluminium Smelter / Aluminium Refinery

1

Adopt measures to recover fluoride gas from electrolytic cells and recycle the same in the process.

Practice use of low-sulphur tars for baking anodes
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Adopt dry scrubbing combined with incineration in order to control emissions of tar and volatile organic

L compounds (VOCs). The waste heat shall be recovered from the flue gases of incinerator.

1 Make efforts to increase the life of pot lining through better construction and operating techniques.
1 Recycle aluminadust collected in ESPsinstalled in calciner.

1 Design the pot roofs with louvers and roof ventilators

Air Quality Monitoring and Preservation in case of BOF

1

Basic Oxygen Furnace (BOF) gas shall be cleaned dry

Air Quality Monitoring and Preservation in case of DI Pipe

Ductile Iron (DI) plant shall have the following provisions: a. Bag filter for Zn coating and Mg converter area.
b. Wet scrubbers in paint and bitumen coating area. ¢. Bag Filter in Cement lining area. d. PTFE dipped bags
shall be used in the plant. e. PM emissions from BF in Zinc coating area shall be 5 mg/Nm3. f. ETP with
recycling facility shall be included.

Air Quality Monitoring and Preservation in case of Ferro Alloy Plants

1 No Ferro-chrome production shall be carried out without prior Environmental clearance from MOEF& CC.
1 Briquetting and Jigging plant shall be installed in Ferro Alloys Plant.
1 The PP shall minimize the evaporation losses in jigging operation to less than 10% using suitable advanced
' process.
1 The 4th hole extraction system shall be provided in the Sub Merged Arc Furnaces and EAF.
Industry is going to use silica quartz in large quantities and going to produce Silico Manganese and Ferro
Silicon alloy steel. Therefore, it is necessary to control silica/quartz exposures at production Departments, not
1 only emission norms as per Indian Factories Act. The permissible limit for silica/lquartz should be within 10

mg/m3 for total dust as per Indian Factories Act. Therefore, it is recommended to monitor persona and area
exposures for silica quartz dust in the process plants. (in case of Silico Manganese and Ferro Silicon alloy steel)

Energy Conservation Measures

1 Provide LED lightsin their offices and residential aress.

1 I?rovide sol_ar power gme_'ration on roof tops of buildings, for solar light system for al common areas, street
lights, parking around project area and maintain the same regularly;

1 Restrict Gas flaring to < 1%.

1 Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide covers for open top ladles.

Energy Conservation Measuresin case of Blast Furnace

Blast Furnaces shall be equipped with Top Recovery Turbine, dry gas cleaning plant, stove waste heat recovery,
cast house and stock house ventilation system and slag granulation facility.

Energy Conservation Measuresin case of DRI Kilns (Sponge Iron)
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1 The dolochar generated shall be used for power generation.

1 The PP shall implement the guidelines on sponge iron plants issued by the CPCB/SPCB in this regard.

1 _Tar_ shall be_ recovered from producer gas and shall _be sold to registered processors and phenolic water shall be
incinerated in After Burn Chamber (ABC) of DRI kilns.

1 The project proponent shall provide waste heat recovery system on the DRI Kilns.

Energy Conservation Measuresin case of Reheating Furnace

1 Ensure installation of regenerative type burners on all reheating furnaces

1 Practice hot charging of slabs and billets/blooms as far as possible.

1 The proj ect proponent shall provide waste heat recovery system (pre-heating of combustion air) at the flue gases
of reheating furnaces.

1 Ensure installation of regenerative/recuperative type burners on all reheating furnaces.

Environment M anagement

The project proponent shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
Al dated 30/09/2020. As part of Corporate Environment Responsibility (CER) activity, company shall adopt
nearby villages based on the socio-economic survey and undertake community developmental activities in
consultation with the village Panchayat and the District Administration as committed.

A separate Environmental Cell both at the project and company head quarter level, with qualified personnel
shall be set up under the control of senior Executive, who will directly to the head of the organization.

Performance test shall be conducted on all pollution control systems every year and report shall be submitted to
Integrated Regional Office of the MoEF& CC.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The
environmental policy should prescribe for standard operating procedures to have proper checks and balances
and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements / deviation / violation of the
environmental / forest / wildlife norms/ conditions and / or shareholders / stake holders. The copy of the board
resolution in this regard shall be submitted to the MoEF& CC as a part of six-monthly report.

Green Belt

Project proponent shall submit a study report on Decarbonisation program, which would essentially consist of
company’s carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and carbon capture,
use and storage and offsetting strategies. Further, the report shall also contain time bound action plan to reduce
its carbon intensity of its operations and supply chains, energy transition pathway from fossil fuels to
Renewable energy etc. All these activities/ assessments should be measurable and monitor able with defined
time frames.

The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for
reduction of the same including carbon sequestration by trees.

Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust pollution from
exposed soil surface.

Miscellaneous
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Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

The project proponent shall make public the environmental clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at least in two local
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in
addition this shall also be displayed in the project proponent’ s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has
to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,
including results of monitored data on their website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx (ambient levels as
well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the website of the company.

Action plan for developing connecting and internal road in terms of MSA as per IRC guidelines shall be
implemented

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

The project proponent shall submit the environmental statement for each financia year in Form-V to the
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financia closure and
final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report,
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal
Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of
Schedule-1 species) shall be implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report to the concerned Regiona Office of the
MoEF& CC.

The PP shall put al the environment related expenditure, expenditure related to Action Plan on the PH issues,
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to
public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PH as
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for
the information to public/public domain.

No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
Environment, Forests and Climate Change (MoEF& CC).

Concedling factual data or submission of false/fabricated data may result in revocation of this environmental
clearance and attract action under the provisions of Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
satisfactory.
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The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time

L bound manner shall implement these conditions.
The Regiona Office of this Ministry shall monitor compliance of the stipulated conditions. The project
1 authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite

data/ information/monitoring reports.

Noise Monitoring and Prevention

The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz. 75 dB(A)
during day time and 70 dB(A) during night time.

Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and Control) Rules, 2000
and amendments thereof, and report in this regard shall be submitted to Regional Officer of the Ministry as a
part of six-monthly compliance report.

Publi

¢ Hearing and Human Health I ssues

The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work
zone and provide Personal Protection Equipment (PPE) as per the norms.

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure
and facilities such as fuel for cooking, mobile toilets, mobile STP. Safe drinking water, medical health care,
creche etc. The housing may be in the form of temporary structures to be removed after the completion of the
project.

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster
Management Plan shall be implemented.

All the commitments made towards socio-econmic development of the nearby villages shall be satisfactorily
implemented. The action plan based on the social impact assessment study of the project as per the EMP in
accordance to the Ministry's OM dated 30.09.2020 shall be strictly implemented and progress shall be
submitted to the Regional Office of MoOEF& CC. PP shall adopt nearby villages and prepare and implement a
robust plan to develop them into model villages in next 10 years.

Occupational health surveillance of the workers shall be done on aregular basis and records maintained.

Statutory compliance

The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions of the EIA
Notification, 2006 and its amendments issued from time to time. It does not tantamount/ construe to approvals/
consent/ permissions etc., required to be obtained or standards/conditions to be followed under any other
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

This Environmental clearance is granted subject to final outcome of Hon’ ble Supreme Court of India, Hon'ble
High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this project.

Waste M anagement

Solid waste utilization: a. PP shall install a dag crusher to convert steel slag into aggregate for use in
construction industry, fine sand for use as flux in steel plant, sand in brick making and as lime in cement
making. b. PP shall recycle/reuse solid waste generated in the plant as far as possible. ¢. Used refractories shall
be recycled asfar as possible.

Qil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil. Oil collection trays
shall be provided under coils on saddlesin cold rolled coil storage area.
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1 Kitchen waste shall be composted or converted to biogas for further use.

1 Used refractories shall be recycled as far as possible.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and brick manufacturers
1 for further utilization and Memorandum of Understanding in this regard shall be submitted to the Ministry’s
Regional Office.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single Use Plastic (SUP)
items with effect from 01/07/2022. In this regard, CPCB has issued a direction to al the State Pollution Control
Boards (SPCBs)/Pollution Control Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification
published by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in thisregard is available at
1 https.//cpcb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to sensitize and
create awareness among people working within the Project area as well as its surrounding area on the ban of
SUP in order to ensure the compliance of Notification published by this Ministry on 12/08/2021. A report, along
with photographs, on the measures taken shall also be included in the six monthly compliance report being
submitted by the project proponents.

1 A proper action plan must be implemented to dispose of the el ectronic waste generated in the industry.

Waste Management in case of Aluminium Smelter/ Aluminium Refinery

A plan for 100 % utilisation of red mud generated shall be implemented. Under the Plan, MOU with shall be
signed with potentia buyers including cement companies for supply of red mud.

The red mud generated from the project shall be stored in the red mud pond lined with impervious clay prior to
use to prevent leakage, designed as per the CPCB guidelines with proper leachate collection system. Ground
1 water shall be monitored regularly all around the red mud disposa area and report submitted to the Regional
Office of the Ministry. Proper care shall be taken to ensure no run off or seepage from the red mud disposal site
to natural drainage.

Waste Management in case of Sinter Plant

SMS slag after metal recovery in waste recycling facility shall be conditioned and used for road making, railway
track ballast and other applications. The project proponent shall install a waste recycling facility to recover
metallic and flux for recycle to sinter plant. The project proponent shall establish linkage for 100% reuse of
rejects from Waste Recycling Plant.

1 Waste recycling Plant shall be installed to recover scrap, metallic and flux for recycling to sinter plant and SMS.

Carbon recovery plant to recover the elemental carbon present in GCP dlurries for use in Sinter plant shall be
installed.

Water Quality Monitoring and Preservation

The project proponent shall install 24x7 continuous effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and
CPCB online servers and calibrate these system from time to time according to equipment supplier specification
through labs recognized under Environment (Protection) Act, 1986 or NABL accredited |aboratories.

1 Water meters shall be provided at the inlet to al unit processes in the steel plants.

Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed
standards.

The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-
monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs
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recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories.

Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the
EIA/EMP report.

All stockyards shall have impervious flooring and shall be equipped with water spray system for dust
suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be
implemented as per the action plan submitted in EIA/EMP report.

The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be
no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable
measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body.

The project proponent shall make efforts to minimise water consumption in the steel plant complex by
segregation of used water, practicing cascade use and by recycling treated water.

Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy
rains and to check the water pollution due to surface run off.

Tyre washing facilities shall be provided at the entrance of the plant gates.

Water Quality Monitoring and Preservation in case of Alluminium Shelter

Reduce water consumption in bauxite beneficiation and alumina refinery by concentrating the solids in the
tailings.

Water Quality Monitoring and Preservation in case of Rolling Mills

The project proponent shall provide the ETP for effluents of rolling mills to meet the standards prescribed in
G.S.R 277 (E) 31st March 2012 (applicable to IF/EAF) as amended from time to time. (in case of rolling mills)

Cold Roalling Mill (CRM), color coating and galvanizing plants shall have CETP to treat and recycle the treated
water from CRM complex. Sludge generated at CRM ETP shall be sent to TSDF-. (in case of cold rolling mills)

3.5. Agendaltem No 5:

3.5.1. Details of the proposal

Proposed expansion project of the existing DRI Plant (2x100 TPD) by installing 2x600 TPD DRI Plant, 1x1.4
MTPA Iron Ore Beneficiation Plant, 1x0.85 M TPA Pellet Plant, 4x25T Induction Furnaces with matching LRF
& CCM, 6,60,000 TPA Rolling Millswith 40 TPH Reheating Furnace, 4x16 MVA Ferrro Alloy Plant with
matching Sintering and 20 TPH Chrome Ore Briquetting Plant, 2x25T Electric Arc Furnacesand 45 MW
Captive Power Plant (41 MW WHRB & 4 MW AFBC) by CIC STEELSPRIVATE LIMITED located at
BANKURA WEST BENGAL

Proposal For

Fresh EC

Proposal No

FileNo

Submission Date

Activity
(Schedule Item)

|A/WB/IND1/434356/2023

|A-J11011/207/2022-1A-
11(IND-I)

08/11/2023

Metallurgical Industries
(ferrous and non ferrous)

(3(a)

3.5.2. Project Salient Features
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X Annexure- R/4

Government of India
Ministry of Environment, Forest and Climate Change
| A Division
(Industrial Projects- 1)

* k%

Minutes of AGENDA FOR 51st EXPERT APPRAISAL COMMITTEE
(INDUSTRY-1 SECTOR) MEETING TO BE HELD DURING JANUARY 2nd - pate: 13/01/2024
4th , 2024 meeting I ndustrial Projects- 1 held from 02/01/2024 to 04/01/2024

612

MoM ID: EC/MOM/EAC/818679/12/2023

Agenda ID: EC/AGENDA/EAC/818679/12/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:
04/01/2024 10:30 AM 06:30 PM
02/01/2024 10:30 AM 06:30 PM
03/01/2024 10:30 AM 06:30 PM

1. Opening remarks

(i) Opening Remarks by the Chairman, EAC Shri. Rajive Kumar, Chairman EAC welcomed the Committee members
and opened the EAC meeting for further deliberations. Shri Rajive Kumar also appreciated the efforts of the Ministry’s
Team (Industry 1 Sector) for preparation and uploading the agenda of the EAC meetings and draft record of discussion
very scientifically, systematically and timely on Parivesh Portal. The EAC has also appreciated various decision tools
available in Parivesh Portal. . kokkk ok Note - Due to Editor issue, Fina Approved
Minutes of the EAC is enclosed herewith in PDF as a ANNEXURE]. Please refer this document and Treat as approved
Minutes of the EAC [Industry 1 Sector].

2. Confirmation of the minutes of previous meeting

Confirmation of the Minutes of the50th meeting of the EAC for Industry-1 sector held on 13th — 15thDecember, 2023at
MoOEF&CC through Video Conferencing. The EAC, having taken note that final minutes were issued after
incorporating comments offered by the EAC (Industry-1 Sector) members on the minutes of its 50th meeting of the
EAC for Industry-I sector held on 13th — 15th December, 2023conducted through Video Conferencing Mode, and noted
that there is nomodifications/factual correction reported by the PP, in the minutes of the 49thEAC meeting for the
project/activities.

3. Details of proposals considered by the committee

Day 1 -02/01/2024
3.1. Agenda ltem No 1:
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Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed
standards.

The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-
monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs
recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories.

Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the
EIA/EMP report.

All stockyards shall have impervious flooring and shall be equipped with water spray system for dust
suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be
implemented as per the action plan submitted in EIA/EMP report.

The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be
no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable
measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body.

The project proponent shall make efforts to minimise water consumption in the steel plant complex by
segregation of used water, practicing cascade use and by recycling treated water.

Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy
rains and to check the water pollution due to surface run off.

Tyre washing facilities shall be provided at the entrance of the plant gates.

Water Quality Monitoring and Preservation in case of Alluminium Shelter

Reduce water consumption in bauxite beneficiation and alumina refinery by concentrating the solids in the
tailings.

Water Quality Monitoring and Preservation in case of Rolling Mills

The project proponent shall provide the ETP for effluents of rolling mills to meet the standards prescribed in
G.S.R 277 (E) 31st March 2012 (applicable to IF/EAF) as amended from time to time. (in case of rolling mills)

Cold Ralling Mill (CRM), color coating and galvanizing plants shall have CETP to treat and recycle the treated
water from CRM complex. Sludge generated at CRM ETP shall be sent to TSDF. (in case of cold rolling mills)

3.7. Agendaltem No 7:

3.7.1. Details of the proposal

Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 M TPA Throughput (1.16 MTPA High
Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA And Producer Gas Plant —27,000 Nm3/hr Located At
Village - Kapanda, Tehsil —Lahunipara, Dist. - Sundergarh, Odisha By M/sKAI International Private Limited
by KAl INTERNATIONAL PRIVATE LIMITED located at SUNDARGARH,ODISHA

Proposal For

Fresh EC

Proposal No

FileNo

Submission Date

Activity
(Schedule Item)

IA/OR/IND1/452282/2023

|A-311011/59/2021-1A-
1(IND-1)

14/11/2023

Metallurgical Industries
(ferrous and non ferrous)

(3(a)
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1
2.M/s. KAl

appraised at Central Level.

International Private Limited has made an online application vide proposa
IA/OR/IND1/452282/2023 dated 14.11.2023 along with copy of EIA/EMP report, Forms (Part A, B and
C) seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project
mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-
ferrous), and 2(b) Mineral Beneficiation under Category “A” of the schedule of the EIA Notification, 2006 and

Details submitted by Project proponent

1. The details of the ToR are furnished as below:

[Proposal No. |A/OR/IND1/452282/2023; File No. | A-J-11011/59/2021-1 A-11 (IND-1)]
[Consultant: Visiontek Consultancy Services Pvt. Ltd.; Valid upto 16.12.2023]

1. Name of the EIA consultant: M/s. Visiontek Consultancy Services Pvt Ltd. [List of ACOs with their Certificate /
Extension Letter no. NABET/EIA/21-24/SA 0215; valid upto 16.12.2024, as on January 3, 2024].

no.

Date of Applicati Consideration Details Date of Acco|ToR Validit
on rd y
48th meeting of REAC held on 11-12th Novem | Terms of Refere | 29.11.202 28.11.20
21.10.2021
ber, 2021 nce 1 25

Plant — 27,000 Nm3/hr.

1. Environmental Site Settings:

1. The project of M/s KAI International Private Limited, located at Village - Kapanda, Tehsil — Lahunipara, District
Sundergarh, Odisha is for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5
MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA and Producer Gas

NoO Particulars Details Remarks
Land for proposed project 19.32 Ha. (4
Total land required for project— 19.32 | 7.74 Acre) out of total alotted land of
1. | Tota land ha. (47.74 Ac) of IDCO Land. 47.348 Ha (117 Acres).

Land use: Industrial Land allotted by |
DCO

Land acquisition details
2. | as per MOEF&CC O.M.
dated 7/10/2014

Acquired Land: 19.32 ha. (47.74 Acr
€)

Total Land is under possession of KAI
International Pvt. Ltd.

Land Agreement made between IDCO
& KIPL as per land alotment letter no.
IDCO:HO:P& A:LAE:7751/2019 dtd.
06.08.2021.

Existence of habitation
3. & involvement of R&R,
if any.

Project Site:

There is no existence of habitants iden
tified within the Project site.

Study Area:

R&R is not applicable.
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I\Slro' Particulars Details Remarks
Hab | Dis Dir
itati tan ecti
on ce on
Dal
dali ﬁfn Sw
Sai
Nualmgs | s
gan
Kap
and 15 SW
a
Tika
yatp | 2.8 E‘N
ali
Taa
bah 2.9 E
ai
Pill
ar Lat Lon
N itud | gitu
o.( e de
S

21° 84°

1 532 | 52'1

84 5.8

4"N 0"E

Latitude and Longitude 21. 84.
4. of the project site 2 S
broj 54 | 6.4

9"N 5"E

21° 84°

3 532 | 52'1

1.0 7.4

0'N 1"E

21° 84°

4 531 | 52'2

7.1 2.0

1I'N | 4"E
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X
NoO Particulars Details Remarks
21° 84°
5 531 | 522
13 9.1
OIIN 2IIE
21° 84°
6 531 | 52'3
14 52
OIIN 1IIE
21° 84°
7 531 | 52'3
7.1 52
5'N [ 3"E
21° 84°
8 532 | 52'3
2.7 52
8'N [ O"E
242 84°
9 532 | 52'3
3.6 0.7
8'N [ 7"E
21° 84°
532 | 522
A 3.8 6.7
6"'N | 6"E
21° 84°
532 | 522
i 9.0 6.2
1IIN 9IIE
21° 84°
532 | 522
12187 | 06
7N | 9"E
HFL of Brahmani River is 147.660 m
AMSL certified from Central Water C
5 E_Ievatlon of the project 193 m to 252m AMSL ommission Mahanadi & Eastgrn River
site Organization, Bhubaneswar vide letter
no. TD/905/CE/V1/202/257(H), dated
03.02.22
As per joint field verification conducte
. . - d on 08.02.2023 by Forest and revenue
6. Involvement of Forest la | Thereisno forest land involved within dept. officials, along with DFO letter v

nd if any

the plant boundary.

ide Memo No. 8447/4F (Misc.) (PC-
1), dtd. 12.09.2023, entire land is non-f
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I\Slro' Particulars Details Remarks
orest land of kissam patit.
Study Area:
Water body exists withi | Brahmani River- 1.6 Km (W)
7. | nthe projectsiteaswe | Amrurhi Nala- 3.1 Km (NNE) -
Il as study area Katangamunda Nala- 3.4 Km (NW)
Rukura River- 4.3 Km (S)
No ESZ /ESA [national park/ wildlife
sanctuary within 10 km radius.
Protected Forest (PF):
Samaradari Juniani PF (E)- 0.41 Km
Reserve Forest (RF):
Existence of ESZ /ESA :
) o o KukiaR.F*- 0.12 Km (NW)
mational parkd + Dhenkiam RF- 2.6 Km (W)
8. vy I DIOsp . Naghati RgjabasaR.F- 3.3Km | -
ervel tiger/ elephant rese (SW)
rve ot + Dhenkiam Block R.F- 3.7 Km (
Y NW)
 Bhagoth R.F- 6.6 Km (SSW)
» Dhanaghar Extension R.F- 6.9
Km (NNE)
* GurunidaR.F- 7.9 Km (SW)

1. The unit configuration and capacity of proposed project is given as below:

Proposed Units

SI.No. | Plant Equipment/ Facility
Configuration Capacity
L 1.5 MTPA (throughput)
1 Beneficiation 1X15MTPA 1.16 MTPA (High grade Ore)
2 Pelletization 2X 0.6 MTPA 1.2 MTPA
3 Producer Gas Plant 6(BW+1S) x 4,500 Nm3/hr | 27,000 Nm3/hr

1. The details of the raw material requirement for the proposed project along with its source and mode of
transportation is given as below:

. M ode of
SN Raw material| Quantity required Source Dlstan_cef Transpor
0 rom site :
tation
. KJS Ahluwalia, Guali/ Seven Hills Minerals, B
1. | ronOreF 145 00,000 TPA arbil/ GM Iron & Sttel Company Ltd, Mayurbh | =2 © 5 | BY Ro
nes ; 8 km ad
anj (Iron Ore Trader)
2. High grade | 11,60,000 TPA From In-house Beneficiation Plant In-hous | Conve
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. M ode of
SN Raw material| Quantity required Source Dlstan_cef Transpor
0 rom site :
tation
Iron ore F e yor bel
nes ts
High grade ,
; JSW Steel Ltd., Barbil/ M/s. T. P. Mohanty/ In By Ro
3. Inré)sn ore Fi | 1,40,000 TPA drani Patnaik, Rourkela 58 km ad
. By Ro
4. Bentonite 13,063 TPA Rourkela 41 km ad
5 Lime Ston 13,063 TPA Khar[kurpahal l[imestone mine & other mines b 64 km By Ro
e y E-auction ad
6. | Coke 3,575 TPA Rourkela 41km Sg Ro
7. | LDO 2,400 KLA Domestic Market 40 km 23/ Ro
95,513 TPA
8 Codl (PGP Coal- 70713 T | Open Auction MCL, Odisha & ECL/ Agarwal 106 km By Ro
' PA & PCI Coal- 248 | Coal Corporation Pvt. Ltd. (Coal Trader) ad
00 TPA)

1. Proposed Water requirement is 1180 m3/day, to be sourced from Brahmani River and allocation for drawl of
0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of Water Resources vide Lt. No. WS-
IWS-781/22-2024 dated 21.01.2023. No Ground water will be used for this project.

1. Proposed Power requirement of 12.0 MW will be met from Western Electricity Supply Company of Orissa
(WESCO) GRID at Purunapani Substation. Permission for 12 MW will be taken during CTE period. Further DG
set of 1 Nos. X 750 KVA will be kept to meet the emergency power requirement.

1. Baseline Environmental Studies:

Period October to December 2021

AAQ para * PM10=32.4t081.3pg/m3

meters at 8 e PM25=17.8t044.2 gym3

locations ( » SO2=BDL (<4)to14.2 g/m3

min. & Ma * NOx=9.0t025.2 gp/m3

X.) * CO=0.12t00.51 mg/m3

Incrementa PM10= Max. GLC- 2.17 g/m3 from stack 800 m (N)
| GLC leve PM2.5= Max. GLC- 1.46 g/m3 from stack 810 m (N)

S02= Max. GLC- 3.72 gp/m3 from stack 750 m (N)
NOx= Max. GLC- 2.07 g/m3 from stack 758 m (N)
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* CO= Max. GLC- 0.73 mg/m3 from stack 810 m (N)

Ground W
ater quality | pH: 6.6 to 7.85; Total Hardness: 73 to 325 mg/l; Chlorides: 11 to 179 mg/I; Fluoride: 0.01 to 0.28 m
at 8 locatio | g/l; Heavy metals such as Lead, Arsenic etc. are BDL at all the locations.
ns
Surface wa
;?8 ?gf;% pH: 7.25to 8.07; DO: 4.6 to 7.8 mg/l and BOD: 2.0to 2.9 mg/l; COD from 6.1 to 8.4 mg/l
ns
Noise level
s Leq (Day
& Night) a | Ambient noise reaches 41.6 to 56.9 dB(A) during day time and 36.8 to 46.9 dB(A) during night time.
t 8 location
s
Traffic study has been conducted at 3 locations K apanda-Fatjharan village road (Near Entry gate of p
roject site), near intersection of Santikayatpali Road to NH-23 and at Gudhiali (Intesection of NH-23
& NH 215).
Transportation of raw material, fuel & finished product will be done by road & rail.
Existing PCU detailsis given below-
Volu * Existi | **Level
ﬂ Study L ocation Detail | me (P ci(t:;p(elg ng V/ | of Servi
S CU/h Crati | ce (LO
0. CU/hr)
r 0 S
Avera
ge Ho | 5oy 1400 | 021 | B
; ur Loa
Kapanda — Fatjhara | 4
1 n village road (near
: Entry Gate of Proje
Traffic ass ct Site) Peak
essment st QR =0 1400 |02 |B
udy findin y Loa
gs d
Avera
9 HO | 1605 | 400 | o030 |B
ur Loa
Near intersection of | d
2. Santikayatpali Roa
dto NH-23 Peak
Hourl | 1620 | 5400 | 033 | B
y Loa
d
3 Gudihali (Intersecti | Avera
on of NH-23 & N | ge Ho
H-215) ur Loa 1794 5400 0.33 B
d
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Peak
Houl | 5187 | 5400 | o040 | cC
y Loa
d
IRC 106:1990
Additional PCU load after proposed project will be 40 PCU/hr.
g #Volume aft | *Capa | V/C ratio | **Leve
. er Proposed | city (P | after Prop | of Servi
Q Study L ocation project (PC | CU/h osed proje | ce (LO
‘ U/hr) r ct S)
Kapanda — Fatjhara
n village road (near
1 Entry Gate of Proje 350 1400 0.25 B
ct Site)
Near intersection o
2 f Santikayatpali Ro | 1860 5400 0.34 B
ad to NH-23
Gudihali (Intersecti
3 on of NH-23 & N | 2227 5400 0.41 C
H-215)

# Considering peak hour traffic at the three locations.
Conclusion: The level of service will remain same even after including additional traffic due to prop

osed project.

Flora & Fa
una

Wildlife Conservation Plan has been prepared for the Schedule-1 fauna like Elephant, Leopard, Sloth
bear & Python etc. with abudgetary allocation of Rs. 55.871 Lakhs for 5 years and submitted to PCC
F wildlife for approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022.

1. The details of solid waste generation along with its mode of treatment/disposal is furnished as below:

Quantity ge
S.N Facility e nerated (TP HEBET 1T Disposal Rem
0. aste A) eatment ark
Solid Waste
Dewatered and stored in slime/tailing storage are
a, then disposed to construction contractors for ro
1 Beneficiati | Tailing/ 3.40.000 Storage/ ad & construction filings. And the collected wate |
" | onPlant Slime T disposed r will be recycled in process.
MoU has been signed with Brahmani Developers
Pvt. Ltd.
ESP Du
st & Pel . .
1. | PeletPlant let Fine 45,927 Recycled | Will berecycled in pellet plant -
s
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Quantity ge
S.N Facility Type of W nerated (TP Mode of Tr Disposal Rem
0. aste A) eatment ark
PGP Plant Reused/ Will be reused as fuel in the pellet plant/ Sold to
2. Tar 2828 disposed Authorized Coal tar processing units MoU hasbe | -
» en signed with UITC (India)Pvt. Ltd.
28,286 To road construction contractors / ash blocks ma
3 Ash (70713 TP | nufacturing MoU has been signed with Sudhir K |
' A Coa X umar Harichandan, manufacturer of Maa Brand F
40% ash) ly Ash Bricks.
Hazardous Waste
Schedul Sege{d:g Stored and disposed to Authorized recyclers as p
4. | Used il el 1.5 KLPA g psm er MoU has been signed with UITC (India) Pvt. | -
Cat. 5.1 SS9 Ltd.
g
Re-proce
5, | OlySudg | oy 44 2es g/ ]
e Incinerati
on
0.25 KLP Stored and disposed to Authorized recyclers/CH
i A WTSDF as per norms.
The residu Re-proce
6 eof theoil | Cat. 5.2 sses sing/ i
" | Storage ta Incinerati
nk on
Phenolic Cat. 19 gR/e;gcl;g Dedicated system will be provided to reuse waste
7. | Water fro T | 6.42TPA pC water in PGP and sprinkling in Pellet plant cooler | -
i cesses sin .
m PGP g section.

1. Public Consultation:

ven

Details of advertisement gi

Newspapers— The Dharitri (Local Odiya newspaper) and The Times of India on 22.0

4.2022.

Date of public consultation

24.05.2022

Venue

Village Bad-Purnapani, Football Playground Block- Lahunipada, Sundargarh Distric

t,Odisha

Presiding Officer

Sub-Collector, Bonai Sub Division, Sundargarh

Major issues raised

Employment, Health & Ambulance, Plantation, Peripheral Development, Road Cons

truction

Action plan as per MoEF& CC O.M. dated 30/09/2020
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Total Physical Target along with CER Budget (| Total
SN Phvsic Rs. In Lakhs) Amou
| Major activities | Description of Physical Target y nt (R
0. al Tar
ets 1st Year 2nd Year 3rdYear [sInL
9 akhs)
A | Education
Each School Shall be provided
with the following-
High School Tr 1. 8 nos. of Computers wi
ansformational th Table & Chair @ R
Project (smart s. 50,000/
class, science | 2. 2 nos. of AC with inver Rs. 5.2
Rs. 5.2 Rs. 5.2
ab, etc.) partner ters @ Rs. 60,000/ (At Pancha (At Upper (Upper Pri | Rs
ing with Govt. 3Sc X Graded Pr
1 . yat High S | . mary Scho | 15.
of Odishaflags | The 3 schoolsare- hool imary Sch .
X . chool, Kap ol, Tikayat | 6
hip project und d ool, Kapa i
er Mo School 1. Panchayat High Schoo anda) nda) pali)
Abhiyaan or M |, Kapanda _
adhyamik Shik 2. Upper Graded Primary
shya Abhiyan School, Kapanda
3. Upper Primary Schooal,
Tikayatpali
Each year, 2 additiona classro
oms are proposed for retrofitti Rs 23
ng in Govt. Primary school wi Rs 23 ( Ai Covt Rs. 2.3
Retrofitting of | thfurniture’s (1 nos. of Digital | . . | (At Gudhi
cl . ) .. | 3Sc | (Panchayat | Primary S i
5 assrooms an | Classroom with Projector, digi hool | High scho | chool, Sa ali HighSc | Rs.
d Digital Class | ta interactive whiteboard syst . hool, Villa | 6.9
. ) s ol, Kapand | mardari, v .
room ems, and its teaching software . : ge- Rajam
- o a) illage-Tib
building blocks for digitally c upada) unda)
onnected classroom and facilit P
ies @ Rs. 1,15,000/-
Each AWC shall be provided
with —
1. Abacus with Teaching
Learning Materia and
Furniture @ Rs.40,000/
. 2. Painiting and infrastrut
Improvement | ure Development with
n basic ameniti ¥ P Rs. 1.6 (A | Rs. 16 25
es & teaching | Ihg Vel Y| 6 A | WCsinKa (AWCs in | (AWCs in
. . or Toilet facility and Ut - - Rs.
3 | earning materia ! WC | panda- | & | Darjing & | Gaudinipo
. ensils @ Rs. 40,000/- 2 5.7
Is in Anganwa . S Kapanda- | | Gaudinipo | sh-1l1 & Th
. The List of AWCs are ;
di center (AW )] sh-1) iaberna)
Q) Kapanda-l, Kapandar!
I, Darjing, Gaudinipos
h-1 Gaudiniposh-I1 & T
hiaberna.
3. Teaching materials @
45,000 to each AWC in
3rd year.
4 Appointment o | Teachersin 4 Schools (2 Prim | 2 Pr | Rs. 34 Rs. 1.7 Rs. 1.7 Rs.
f Private Teach | ary & 2 High school) ima | (2 Primary | ( Panchay | (Gudhiali 6.8
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Total Physical Target along with CER Budget (| Total
SN Phvsic Rs. In Lakhs) Amou
| Major activities | Description of Physical Target y nt (R
0. al Tar
ets 1st Year 2nd Year 3rdYear [sInL
9 akhs)
ersin Schools ry School in | athighsch | High scho
& 2 | Kapanda ool) ol
Hig | & Tikayat
h sc | pai)
hool
2 School Bus for Panchayat Hi
gh School & Tikayatpali Prim Rs. 8.1 Rs. 8.1
ary School. However, District o0 | RE 8'.1 . Panchayat | Tikayatpal Rs.
5 | School Bus . . hool | Gudhiali H : : : 24.
Education Officer shall be con Bus | iah School High Scho | i Primary 3
sulted for finalizing the Schoo 9 ol School
l.
Rs.
Sub Total{(Ed 206 189 198 50.
ucation) 3
B | Health
1 Ambulance serving the perip
heral villages to be positioned 3N Rs.
1 | Ambulance at KAI Plant and 2 Ambulance 3 Rs.20.3 Rs.20.3 Rs. 20.3 60.
at Kapanda GP & Nuwagan G ) 9
P respectively.
6 he Rs. 2.1 Rs. 2.1 Rs. 2.2
2 Health Camps per year with alth 2 Hedlth C | 2HeadlthC | 2 Health C Rs
2 | Health camp afocus on Kapanda, Fatgjhara amps Und | amps Und | ampsUnde :
) . Ca . . 6.4
n, Tikayatpali, mos | & Kapand | er Fatgjhar | r Tikayatp
PS 1 acp, an GP. di GP
Rs. 29.1
. . . Rs. 29.1 Rs. 29.1 .
Setting-up a Di Setting up a Dispensary servin 3 N | Nearby Ka | Neaby N Nearby _T| Rs.
3 g Plant workers and local Com ; kayatpali 87.
spensary : os. panda Vill | uwagan V :
munity : Village are | 3
age area illage area A
Rs.
j:g)“’ta' (He 51.5 515 51.6 15
4.6
C | Drinking Water
In total 3 nos of Purified Drin
king Water shall be installed a
t strategic public locations. E Rs 8.9
Purified Drinki | ach Facility shall have a purifi Rs. 8.9 (Tilk ' apa | Rs. 45 (Ta | Rs
1 | N9 Water Facili | er machine. 5 N | (Kapanda I &alzuvsa Ibahaii Vil 22'
" | ty a Public Pla | The locations are Kapanda Vil | os & Fatgjhar an Vil lage) 3 '
ces lage, Fatgjharan Village, Tika an Village) g) Q| '™

yatpali Village, Nuwagan & T
albahali. This location may ch
ange considering the number o
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Total Physical Target along with CER Budget (| Total
. Rs. In Lakhs) Amou
SN Major activities | Description of Physical Target Physic nt (R
o. al Tar
ets 1st Year 2nd Year 3rdYear |s.InL
g akhs)
f floating population.
In total 6 nos. of Hand pumps
. shall beinstalled at
Installation of . . Rs. 2.9 Rs. 2.9
new Bore well Iocapons ae _Kapanda_\VHIage, 5 vi | (Kapanda (Tikayatpa | Rs. 1.4
2| & Hand Pump | FA&haan Village, Tikayatpal | 0" | ¢ "Cobar | 1i & Nuwa | (Talbahai | RS
' s i Village, Nuwagan & Talbaha ; . . 7.2
with sintex tan li. This location may change ¢ e an Villag | gan Villag | Village)
K onsidering the number of float e) 2
ing population.
Sub Total (Dri 29.
nking Water) 11.8 11.8 59 5
D Environment
30
Rain Water Ha gglh Rs. 2.8 Rs.2.8 Rs. 2.8
rvesting in'Cov Rain Water Harvesting shall b gin (10 Nos of | (10 Nosof | (10 Nos of
1 ¢ Schc?ols and e taken-up in 30 schools/Govt it schools/Go | schools/G schools/Go | Rs.
éovt Ingtitutio Offices/Govt Institutions @ R tio vt Offices | ovt Office | vt Offices/ | 8.4
B ’ s. 28,000/- 0O Govt Instit | /Govt Ins | Govt Instit
ffic utions) titutions) utions)
es
30
Plantation/Affo ?glh Rs. 2.4 2.4 24
restation Drive | 30 Schools or Govt. offices or 10 Nos of 10 Nos of 10 Nos of
dIn
> (including sam | Govt. Institution shall be cove it schools/Go | schools/G schools/Go | Rs.
pling and prote | red within 3 years @80 trees i tio vt Offices | ovt Office | vt Offices/ | 7.2
ction liketreeg | n each school (Rs. 300/ trees) 0 O Govt Instit | Govt Ins | Govt Instit
uard etc) ffic utions) titutions) utions)
€s
Rs. 0.8 Rs. 0.8 Rs. 1.0
(4 plasticd | (4 plastic | (4 plasticd
ustbin & 1 | dustbin & | ustbin & 1
. . | dumpster 1 dumpste | dumpster
Under Bharat Swachata Abhiy | 3 Vi
o e vilta | @ 3 villages near plant localt | llag. | R0 © | | CERR | CEUROR ¢
3 es and suitabl y & 3 schools provided plastic | es n Kaoand | n Nuwaga | n Tikavat Rs.
| 9= Dustbin @ Rs. 5000/- and Ste | & 3 P Iwag Jlkayal |5 g
e disposal arra . a Village. | n Village. | pai Villag
el dumpster Garbage Containe | Sch : ) .
ngement r @ RS, 55,000/- ools 1 Plagtic d | 1 Plasticd | e 1 Plastic
B ustbin in P | ustbinin P | dustbin in
rimary Sch | anchayat h | Tikayatpal
ool in Kap | igh schoo | i Primary s
anda) )i chool)
Rs.
Sub Total (En Rs. 6.0 Rs. 6.0 Rs. 6.2 18,
vironment) >
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10
Physical Target along with CER Budget (| Total
Total Rs. In Lakh A
SN| ., . - . Physic s.In Lakhs) mou
| Major activities | Description of Physical Target nt (R
0. al Tar
ets 1st Year 2nd Year 3rd Year [s.InL
9 akhs)
E | Livelihood
Promotion of |
ncome Generat
ion Activities- , -
Tailoring & em | 20 interested women benefici Rs. 141 | Rs 141
. aries within 10 SHG members Rs. 14.1
broidery etc. & . . 150 | (50 Nos. o | (50 Nos. o Rs.
- .| of neighbouring GP shall be tr (50 Nos. U
1 | Provision of di . o : Wo | f Under N | f Under K : 42,
. ained within 2 yearsi.e. 5 Gro nder Tikay
fferent skills of . . men | uwagan G. | apanda G. . 3
up with 10 member in each gr atpali G.P)
women membe oup shall be trained every year P) P)
rs of SHG aon
g with market |
inkage
Farmers input s 200
upport for impr | 200 interested and selective fa Ear Rs.
2 | oving the yield | rmers shall be provided with i Fer Rs. 11.7 Rs. 11.7 Rs. 11.8 35.
for better retur | nputsfor 3years S 2
n
Initiatives for p
romotion of Mi 15 15 15
llet through far | Creating Millet hub for collect | 3 N ! Rs.
3 . . ) (Kapanda (Nuwagan | (Fatajhara
mers along wit | ion & Marketing 0s. Village) Village nVillage) 45
h market suppo
rt.
. Rs.
Z‘i*;’ozg;a' g Rs. 178 | Rs.17.8 | Rs.17.9 | 12
25
F | Infrastructure
Community Ce | Amenitiesin Community Cent 3N 25 25 25 Rs
1 | ntre /youth clu | re& Yogateacher deployment s (Kapanda (Nuwagan | (Fatgjhara 75'
b house in Community Centre - Village) Village) n Village)
300
Village Solar S Solar Streetlights at nearby vil | Sola Rs.
2 tr eetalgii hts lages @ 100 Street lights/ Yea | r Sir | Rs. 20.3 Rs. 20.3 Rs. 20.3 60.
9 r eetli 9
ghts
Rs.
?:grﬂgttj‘: é)l nf Rs.31.6 Rs.31.6 Rs.31.6 13
5.9
Rs.
520
GRAND TOT La
AL Rs. 139.4 Rs. 137.7 Rs. 132.8 kh
(R
S.
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104
Physical Target along with CER Budget (| Total
Total
SN . o o . Physic Rs. In Lakhs) Amou
| Major activities | Description of Physical Target nt (R
0. al Tar
ets 1st Year 2nd Year 3rdYear [sInL
9 akhs)
52
0C
ror
€)

1. Proposed capital cost of project is Rs. 341.72 Crores. The capital cost for environmental protection measures for
Physical components (air, water, noise, occupational health, Greenbelt, Environment monitoring & Risk
management) is proposed as Rs. 19.46 Crores. The annual recurring cost towards the environmental protection
measures for Physical components is proposed as Rs. 1.41 Crore/ year. However, total cost for overal
environment protection measures is proposed as 25.47 Crore [Physical Component 19.46 Crore, PH compliance
5.20 Crore, Wildlife Conservation measures 0.55871 Crores (say 0.56 Crore) & Forest Patch Conservation
measures 0.2525184 Crore (0.25 Crore)]. The employment generation from the proposed project is 500 (Direct:
280 Nos. & contractual: 220 Nos.; Preference will be given to loca Public). The details of cost for
environmental protection measuresis as follows:

Qpera Mainte | Total Re
’ ting C X
S Capital Co ost nance curring
' Unit Detail s (Rs. In Cost Cost
No (Rs. |
Crore) (Rs. In | (Rs. In
n Cro
Crore) Crore)
re)
1, | Weste Weter M| erp , 5P and maintenance 29 009 | oot 0.1
anagement
. . 2 Nos. of ESP, 9 Nos. of Bag filters,
2. A Dry Fog system & Water sprinklers | 10.65 0.25 0.15 0.4
anagement . >
and its maintenance
Noise Pollution Acoustic Enclosure for DG Set, mai
3. Manaoement ntenance for instruments & provisio | 1.2 0.06 0.04 0.1
9 n of PPE to Employees etc.
4. Env. Monitoring | AAQ, Stacks, Water, Noise, Soil 0.70 0.36 0.21 0.57
5 EMS & Disaster | Fire Extinguishers & Hydrant, DMP, 13 0.06 0.04 0.10
Management Safety Measures
6. Green Belt Dev Plantation & Its Maintenance 121 0.03 0.01 0.04
elopment
7 Occupational H | Medical _I—_Ie_alth checkup, PPE, Treat 15 0.07 0.03 01
ealth ment facilities
Total EMP Bu 19.46 092 | 049 141
dget
Addressal of Pu
8. bic Consultation | 5.20 Crore (For Three Y ears)
Concerns
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1D
9. W'!d“fe Conser 0.56 Crore (For Five Y ears)
vation Measures
Forest Patch Co
10. | nservation Meas | 0.25 Crore (For Five Y ears)
ures
Grand Total 25.47 Crore

Details of adopti

on of villages if | Peripheral development as above (Kapanda & Tikayatpali)
any

1. There are 3972 nos. of total trees available in the project site. 1500 trees have aready been felled after taking

permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest Division, Odisha vide letter
number 5838/3F dated 20 Sep. 2021. Remaining trees available in the project site are 2472 nos. Budget
earmarked for plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree felling of 1500 trees,
Compensatory afforestation will be done in the ratio of 1:10 i.e. 15000 number in consultation with the State
Forest Department. Budget for Compensatory afforestation is Rs. 52.50 Lakhs. Hence total budget for green belt
development will be Rs. 120.67 Lakhs (say 121 Lakhs) The greenbelt and plantation area will be 8.78 ha (21.7
acres) i.e. 45.4% of the total plant area of 19.32 ha. (47.74 acres). Local species like Neem, Kusum, Karanja,
Mango, Palas etc. will be preferred for plantation.

. A litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr. Chittaranjan Mahanta &

Others) at Honourable NGT, Interim Orders were issued by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for
stay of EC process. As per orders, a Field Visit was carried by Joint committee comprising of nominee of DG
Forest, MOEF&CC (not below the rank of ADG), Integrated Regional Officer of MoEF&CC,
Bhubaneshwar,PCCF (HoFF), Odisha,Chief Wildlife Warden,Odisha and the District Magistrate, Sundergarh on
18.03.2023 and 28.04.2023. Pursuance of the Joint committee visit report and submissions, final order was
passed by Hon'ble NGT dated 22.08.2023, the above case was disposed with direction to MOEF& CC, to take a
decision in the matter of grant of Environmental Clearance to the Project Proponent in accordance with law
within a period of three months.

. Details of EDS submission by the project proponent:

Details of EDS Reply to PP

We have provided all requisite details a
ong with forests present nearby. There i
s no involvement of forest land in the pr
oject site evidenced in land document a
nd affidavit filed on NGT by Mr Jashab
anta Sethi (DFO, Rourkela Forest Divis

On perusal of the kml file, it is observed that some part of the pro
posed project land is falling under the forest land. However, PP ha
s furnished that there is no involvement of forest land. PP shall su

1. | bmit the NOC from the State Forest Department that the proposed ion) mentioning no involvement of fore
project site (all the coordinate points of the project site shall be me st land (in gno 6 last para & in page
ntioned) do not involve any forest land. Hiding the information is no 7 first grag P g
not a good practice from the PP/Consultant. P

We are taking due care providing the fa

cts, without hiding the information.

A litigation bearing Origina Applicatio
> PP has reported that there is alitigation pending before Hon’ble N | n No. 94/2021/EZ was filed by applican

GT. PP shall submit the summary t (Mr. Chittaranjan Mahanta & Others)
at Honourable NGT, Interim Orders wa
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Detailsof EDS

Reply to PP

sissued by NGT on 08.10.2021 & on O
7.02.2023 for stay of EC process.

Then Filed Visit was carried by Joint co
mmittee comprising of nominee of DG
Forest, MOEF& CC (not below the rank
of ADG), Integrated Regiona Officer o
f MoEF&CC, Bhubaneshwar,PCCF (H
oFF), Odisha,Chief Wildlife Warden,O
disha and the District Magistrate, Sunde
rgarh on 18.03.2023 and 28.04.2023.

Pursuance of the Joint committee visit r
eport and as per the final NGT order dat
ed 22.08.2023, the above case was disp
osed and it has been directed to MoEF&
CC, to take a decision in the matter of g
rant of Environmental Clearance to the
Project Proponent in accordance with la
w within a period of three months.

Uploaded copy of ToR is nhot in readable condition. Kindly upload
legible copy of the ToR in the form.

The legible copy of ToR is furnished an
d aso the same copy is uploaded in resp
ective section of the Parivesh Portal as
well.

The maximum value of PM10 and PM2.5 are recorded high in the
buffer zone. PP shall submit the reason along with the mitigation
measures.

At few locations the PM2.5& PM10 are
observed to be high; for which reasong/j
ustifications for the reported values alon
g with the mitigation measures are elab
orated and provided.

Uploaded copy of Wildlife Conservation Plan is not in readable co
ndition. Kindly upload legible copy of the Wildlife Conservation
Plan in the form.

The legible copy of Wildlife Conservati
on Plan is attached and also the same co
py is uploaded in respective section of t
he Parivesh Portal aswell.

Wildlife Conservation Plan has been pr
epared with a budget of Rs. 55.871 lakh
sto be implemented in 5 years and the p
lan submitted to PCCF (Wildlife) vide
memo Nno. no. 7846/4 F (Misc.), dated 2
0.09.2022 for approval.

PP shall upload complete legible copy of entire PH proceedingsin
ter-aliaincluding advertisements given for PH, SPCB cover letter,
actual proceedings, attendance sheet, written representations, & th
e response submitted by PP, authenticated English trandation of t
he PH proceedings if any. Action plan to address the PH issues as
per MOEF& CC OM dated 30.09.2020 with timelines and year wis
e targets shall also be submitted.

The legible copy of entire PH proceedin
gs inter-alia including advertisements gi
ven for PH, SPCB cover letter, actual pr
oceedings, attendance sheet, written rep
resentations, & the response submitted
by PP, authenticated English translation
of the PH proceedings and also the sam
e copy is uploaded in respective section
of the Parivesh Portal aswell.

PP has not uploaded any of the additional documents pertaining to
the project such as Toposheet, Project Presentation etc. PP shall re
vise the complete application in conformity to Ministry’s require
ment and resubmit the application.

Additional Documents such as Toposhe
et, Project Presentation etc. are uploade
d in respective section of the Parivesh P
ortal.
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S'éN Details of EDS Reply to PP
Details of Land, its possession and land
8 Details of Land, its possession and land conversion need to be sub | conversion are attached & aso the same
" | mitted along with documentary proof. copy is uploaded in respective section o
f the Parivesh Portal aswell.
It is mentioned that the processing of EC proposal, in the ministry,
is through Parivesh Portal Only, therefore providing the requisitei | The requisite information has been upda
nformation/documents shall be in compliance as per Form & acco | ted in the concerned sections of the Pari
rdingly the PP/Consultant are kindly requested to revise the applic | vesh portal.

9. | ation in the form along with EIA/EMP report and resubmit the sa | Also, the revised EIA/EMP report incor
me. The EIA/JEMP report shall match with the information asfille | porating the details of Hon’ble NGT ord
din form for further appraisal by the EAC. It isalso mentioned th | ers and its compliance has been uploade
at after acceptance the proposal EIA/EMP report/Form cannot ber | d on the parivesh portal.
evise. Therefore, PP/Consultant is requested to kindly do needful.

1. The proposal was initially considered in 49th meeting of the EAC for Industry-l sector held on 28th — 29th
November, 2023. Proposal was deferred for want of additional information. The deliberations and
recommendation is given as below:

Deliberations by the Committee (EAC during 28th —29th November, 2023)

The Committee noted the following:

1. It isreported that there is a litigation bearing Original Application No. 94/2021/EZ was filed at Honourable NGT
wherein Interim Orders were issued by Hon'ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As
per orders, a Field Visit was carried by Joint committee comprising of nominee of DG Forest, MOEF& CC (not
below the rank of ADG), Integrated Regiona Officer of MoEF& CC, Bhubaneshwar,PCCF (HoFF), Odisha,
Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023.
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon'ble NGT dated
22.08.2023, the above case was disposed with direction to MoEF& CC, to take a decision in the matter of grant
of Environmental Clearance to the Project Proponent in accordance with law within a period of three months. In
this context, the EAC discussed the ruling of Hon’ble NGT and believes that the PP should provide an update on
the extent of adherence to the Joint Committee's observations and recommendations as outlined in its report. This
update should include ajustification and action plan for any conditions that have not been fulfilled i.e. PP needs
to submit the detailed compliances of Hon'ble NGT order and Joint Committee report.

2. The EAC took into consideration kml file on the Google Earth presented by the project proponent along with
DSS of the project site shown on PARIVESH and observed that there is a habitation namely Village Daldali Sai
at adistance of 0.5 kmin SW and also Kukia RF is at a distance of 0.12 km from the project site. PP is required
to submit a robust action plan aimed at minimizing the impact of project activities on these sensitive areas.
Additionally, the PP must revisit the engineering layout plan, taking into account the presence of these sensitive
areas.

3. The EAC noted that the Joint Committee in its report mentioned the possible high impact of raw material
transport to the site, the existing road that connects to the National Highway (NH) needs to be strengthened and
mitigate measures to be taken up. It is further noted that since the proposed Plant is surrounded by hillocks,
(Electrostatic Precipitators) ESPs have to be installed and the chimney has to be designed of appropriate height
and green belt plantation around the site must be taken up to mitigate air pollution. PP need to give specia
emphasis on these points and detailed Air pollution modelling study to understand the impact of surrounding
hills on pollution dispersion. Further effect of stack height on incremental GL C needs to be established using the
model. In this context, the PP needs to submit the detailed mitigation measures and plans for thisissue.

4. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to
address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

5. The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and
observed that PM2.5 and PM 10 values are recorded aready too high. PP/Consultant shall submit a stringent plan
to minimise the levels of PM2.5 and PM 10.

6. The PP has reported that proposed water requirement is 1180 m3/day, which is to be sourced from Brahmani
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9.

10.

River and allocation for drawl of 0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of
Water Resources. It is observed that the approval granted exceeds the stipulated quantity. The PP is required to
provide a copy of the Memorandum of Understanding (MOU) or agreement executed with the Department of
Water Resources.

. The PP has reported that there are 3972 nos. of total trees available in the project site. 1500 trees have aready

been felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest
Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Further, remaining trees available in the
project site are 2472 nos. PP shall submit the permission letter obtained from the State Forest Department in this
regard.

. The PP reported that Wildlife Conservation Plan has been prepared with a budget of Rs. 55.871 lakhs to be

implemented in 5 years and the plan submitted to PCCF (Wildlife) vide memo no. no. 7846/4 F (Misc.), dated
20.09.2022 for approval. PP shall submit the status of the approval with supporting documents.

The EAC advised PP/Consultant to represent the case again with revised proposal presentation. In view of the
same, the EAC opined that PP needs to submit the report for consideration of the proposal.

The EAC agreed to the request of PP/Consultant and alowed them to reappear after the revision of the
application incorporating the desired information.

Recommendations of the Committee (EAC during 28th — 29th November, 2023)

In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposa to address
the shortcomings enumerated at para above. The proposa may be considered after submission of the requisite

information.
1. The proponent submitted the ADS reply on dated 18.12.2023 and was uploaded on PARIVESH on 18.12.2023.
Point- wise reply of ADS is given as below:
SI.N .

o ADS points Reply/ Response of PP
Compliance of Hon'ble NGT o
rder (Interim & Final) was sub
mitted. The highlights include:

* No further activities at s
ite after the first interim

It isreported that there is a litigation bearing Original Application No. 94/2 order dtd. 08.10.2021.
02V/EZ was filed at Honourable NGT wherein Interim Orders were issued M/s. KAI International
by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. A Pvt. Ltd. has filed the ¢
s per orders, a Field Visit was carried by Joint committee comprising of no ounter affidavit dtd. O1.
minee of DG Forest, MOEF& CC (not below the rank of ADG), Integrated 12.2021 and also excha
Regional Officer of MoEF& CC, Bhubaneswar, PCCF (HoFF), Odisha, Chi nged with the complain
ef Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18. ant within the specified

03.2023 and 28.04.2023. Pursuance of the Joint committee visit report and time.

1 submissions, final order was passed by Hon’ble NGT dated 22.08.2023, th Site visit by joint comm

e above case was disposed with direction to MOEF& CC, to take a decision
in the matter of grant of Environmental Clearance to the Project Proponent
in accordance with law within a period of three months. In this context, the
EAC discussed the ruling of Hon'ble NGT and believes that the PP should
provide an update on the extent of adherence to the Joint Committee's obse
rvations and recommendations as outlined in its report. This update should
include a justification and action plan for any conditions that have not been
fulfilled i.e. PP needs to submit the detailed compliances of Hon'ble NGT
order and Joint Committee report.

ittee on dtd. 18.03.2023
and 28.04.2023 and co
mpliance of its observat
ions.

Re-submission of EC ap
plication with Final EIA
and other relevant docu
ments for consideration
of grant of EC by MoE
FCC.

Compliance of observations of
the Joint Committee visit repor
t was submitted. The highlights

Page 317 of 681



150

631

ADS points

Reply/ Response of PP

include;

 Preparation and submiss
ion for approval of wild
life conservation plan a
nd forest patch conserva
tion.

* Provision of STP, ETP,
Garland drain, Water re
servoir etc. to maintain
ZLD.

» Storage and reuse of rai
n water to conserve use
of fresh water.

e Providing high efficienc
y APCDs such as ESP,
Bag filters with stack he
ight of 65m and 30 mre
spectively.

e Development of greenb
elt and plantation about
45.4% of the total plant
area.

e Preparation of Eco-resto
ration Plan in terms of F
orest Paich Conservatio
n Plan & its approval.

e Providing employment,
medical/health facilities
to locals

The EAC took into consideration kml file on the Google Earth presented b
y the project proponent along with DSS of the project site shown on PARI
VESH and observed that there is a habitation namely Village Daldali Sai at
adistance of 0.5 kmin SW and also Kukia RF is at adistance of 0.12 km fr
om the project site. PP is required to submit a robust action plan aimed at
minimizing the impact of project activities on these sensitive areas. Additio
nally, the PP must revisit the engineering layout plan, taking into account t
he presence of these sensitive areas.

The width of Greenbelt propos
ed in Northern, Eastern & Sout
hern part of project site are 30
m each. Width of existing gree
nery in western part is of 150
m width.

Action Plan to minimize impac
t of plant on surrounding sensit
ive area by providing further a
thick green barrier of at least 1
00 m around the project site ha
s been prepared and detailed.
Engineering Plant layout has b
een prepared considering the se
nsitive areas present in the surr
oundings. Three tier greenbelt
and plantation will be develope
d al aong the boundary of the
proposed plant with 19,478 no
s. of trees/Saplings.

The total greenbelt and plantati
on areawill be 8.78 ha (i.e. 45.
4% of the total plant area of 1
9.32 ha)

Against tree felling of 1500 tre
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ADS points

Reply/ Response of PP

es, additional compensatory aff
orestation will be done in the r
atio of 1:10i.e. 15000 number
in consultation with the State F
orest Department. For this addi
tional budget has been propose
d of Rs. 52.50 Lakhs Hence tot
a budget for green belt develo
pment isRs. 120.67 Lakhs.
Further agreen barrier of aroun
d 100 m will also be developed
between the plant site and surr
ounding forests with tall and hi
gh canopy trees.

Also, for conservation of surro
unding forests, an Eco-restorati
on Plan in terms of Forest Patc
h Conservation Plan is also pre
pared with estimated budget of
Rs. 25 lakhs and submitted to
Office of PCCF (Wildlife) vide
memo no. no. 7843/4 F (Mis
c.), dated 20.09.2022 for appro
val.

The EAC noted that the Joint Committee in its report mentioned the possib
le high impact of raw material transport to the site, the existing road that co
nnects to the National Highway (NH) needs to be strengthened and mitigat
e measures to be taken up. It is further noted that since the proposed Plant i
s surrounded by hillocks, (Electrostatic Precipitators) ESPs have to be insta
Iled and the chimney has to be designed of appropriate height and green be
It plantation around the site must be taken up to mitigate air pollution. PP n
eed to give special emphasis on these points and detailed Air pollution mod
elling study to understand the impact of surrounding hills on pollution disp
ersion. Further effect of stack height on incremental GL C needs to be estab
lished using the model. In this context, the PP needs to submit the detailed
mitigation measures and plans for thisissue.

Dispersion modelling has been
carried out considering comple
X terrain features due to surrou
nding hilly areas including line
and point sources.

Outcome of modelling and itsi
mpact with mitigation measure
s were submitted. The highligh
tsinclude:

e Under controlled condit
ion the resultant GLC w
ill be within the NAAQ
Slimits.

» Mitigative measures lik
e ESP, Bag filters, dust
suppression system, wat
er sprinkling and foggin
g will be implemented.

» Pucca roads and covere
d transportation with ve
hicles having valid PUC
will be done.

« BS-VI standard vehicles
shall be used in constru
ction to reduce emission
S.

¢ Low sulphur coal & Fue
| oil will be used to redu
ce SO2 content in the fl
ue gas.
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Reply/ Response of PP

 Efficiency of air polluti
on controls devices will
be monitored periodical
ly to control the emissio
ns.

e Tal & high canopy tree
s will be planted inside
& outside project bound
ary with due permission
from district administrat
ion & Forest Dept.

The Committee deliberated on the public hearing issues along with action
plan submitted by the proponent to address the issues raised during the pub
lic hearing and is of the view that the submitted action is not sufficient to a
ddress all the issues. The EAC advised PP to revise the action plan as per
Ministry’s O.M. dated 30.09.2020.

Revised Budgetary action plan
as per observations of EAC for
the Public Hearing issues are p
repared and enclosed.

Additional activities like “Pro
motion of Income Generation
Activities, Initiatives for prom
otion of Millet through farmers
along with market support, Am
enities in Community Centre &
Y oga teacher deployment in C
ommunity Centre etc.” have be
en incorporated and budget inc
reased from Rs 409.9 Lakhs (1.
2 % of project cost) to Rs. 52
0 Lakhs (1.5 % of project cos

0).

The Committee has deliberated on the baseline data and incremental GLC
due to the proposed project and observed that PM 2.5 and PM 10 values are
recorded aready too high. PP/Consultant shall submit a stringent plan to m
inimize the levels of PM2.5 and PM 10.

The highest value observed nea
r to Rajamunda Village (AAQ-
8) which is close to Rajamunda
Chowk. Due to heavy transport
ation activities & presence of |
ndustrial cluster in the area PM
2.5 and PM 10 was recorded dli
ghtly high in thisregion. This|
ocation is 4.6 Km (ESE) from
project site.

Justification and plan to minim
ize the levels of PM2.5 and PM
10 were submitted.

« Mitigative measures lik
e ESP, Bag filters, dust
suppression system, wat
er sprinkling and foggin
g will be implemented.

» Pucca roads and covere
d transportation with ve
hicles having valid PUC
will be done.

» Washed coal will be use
d to reduce the ash cont
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Reply/ Response of PP

ent in the Coal, so that t
he emitted flue gas will
contain less particulate
matters.

» Water sprinkling will be
carried out very frequen
tly at al the interna roa
ds & adjoining roads of
the plant site.

« Wind breaking wall will
be provided near crushi
ng & grinding sections t
o control spreading of d
ust to outside.

The PP has reported that proposed water requirement is 1180 m3/day, whic
histo be sourced from Brahmani River and allocation for drawl of 0.50 Cu
sec (1223.287 m3/day) Surface water is obtained from Department of Wate
r Resources. It is observed that the approval granted exceeds the stipulated
quantity. The PP is required to provide a copy of the Memorandum of Und
erstanding (MOU) or agreement executed with the Department of Water R
€sources.

Proposed water requirement is
1180 m3/day. For which, alloc
ation for drawl of 0.50 Cusec (
1223.287 m3/day) surface wate
r from Department of Water Re
sources has been obtained vide
letter No. WS-IWS-781/22- 20
24 dated 21.01.2023.

As per the State Govt. procedu
re, agreement with the Water R
esource Dept. will be undertak
en during processing of Conse
nt to Establish & Consent to O
perate from State Pollution Co
ntrol Board prior to commissio
ning of project. In no case the
water withdrawal will exceed t
he quantity of 1180 m3/day.

The PP has reported that there are 3972 nos. of total trees available in the p
roject site. 1500 trees have already been felled after taking permission from
Divisional Forest Officer cum Wildlife Warden Rourkela Forest Division,
Odisha vide letter number 5838/3F dated 20 Sep. 2021. Further, remaining
trees available in the project site are 2472 nos. PP shall submit the permissi
on letter obtained from the State Forest Department in this regard.

1500 trees have been felled aft
er obtaining necessary permissi
on from DFO cum Wildlife Wa
rden, Rourkela Forest Division,
Sundargarh, Odisha vide letter
no. 5838/3F(L ease), dated 20.0
9.2021. Copy of the letter isen
closed. Compensatory plantatio
n of 15000 tree/ saplings will b
e done against the tree felling d
one by the company. A budget
of Rs. 0.25 Crore has been plan
ned for the same.

The PP reported that Wildlife Conservation Plan has been prepared with a
budget of Rs. 55.871 lakhs to be implemented in 5 years and the plan subm
itted to PCCF (Wildlife) vide memo no. no. 7846/4 F (Misc.), dated 20.09.
2022 for approval. PP shall submit the status of the approval with supporti
ng documents.

Wildlife Conservation Plan wa
s submitted to PCCF (Wildlife)
vide memo no. no. 7846/4 F (
Misc.), dated 20.09.2022 for ap
proval. Copy of letter was sub
mitted.

As per the present status, appro
val of the same is under consid
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SI(') N ADS points Reply/ Response of PP
eration at the office of PCCF a
nd an undertaking has been sub
mitted by KIPL to submit the ¢
opy of approval letter of Conse
rvation Plan to MoEF& CC.

The EAC advised PP/Consultant to represent the case again with revised pr o .
9. | oposa presentation. In view of the same, the EAC opined that PP needs to Agreed anq itis resubmitted fo
. ; . r presentation of the same.
submit the report for consideration of the proposal.
The EAC agreed to the request of PP/Consultant and allowed them to reap | ~PPlicaion is resubmitted inco
1 o . X L - | rporating the desired informati
pear after the revision of the application incorporating the desired informati .
0. on on for presentation of the sam
' e
1. Based on the above submission of PP, the proposal is re-considered during 51st meeting of the EAC for

Industry-1 sector held on 2nd — 4th January, 2024. The deliberations and recommendations of EAC are as

follows:

Written submission by the PP:

1. During the meeting, based on the deliberations made by the EAC, the project proponent vide letter dated
04.01.2024 through email dated 04.01.2024 submitted the reply to the complaint received by the Ministry related

to the project asfollows:

ges, primarily inhabited by tribal communities, part
icularly Schedule Tribes, collectively house an esti
mated population of 398. We have compiled evide

SI(') N Raised Points Compliance
We, the local residents of Pattajharan and Badbaha | Village Daldali Sai is mentioned in EIA report Chapte
I, recently noticed that, the project proponent hasd | r- 1, Table No. 1.1, Page No. 3 and same was uploade
eliberately omitted our village in various submissio | d on the Parivesh Portal for EC application.
ns such as PFR, Form 1, TOR application, and al d
ocumentation in the PARIBESH website submitted | 3 tribal villages as mentioned in para no. 2 Fatajharan
P | under CAF, Part A, and Part B, all aimed at obtaini | and two hamlets Badbahal and Daldali Sai are located
ar | ngenvironmental clearance (EC). Dueto their false | within the Kapanda revenue village.
& | submission, The EAC took into consideration kml f
1 ile on the Google Earth presented by the project pr | Kapanda village is also mentioned in Chapter- 1, Tab
oponent along with DSS of the project siteshown o | le No. 1.1, Page No. 3, and these villages are also men
n PARIVESH and observed that there is a habitatio | tioned in brief summary at Page No. 3 under Para- 5,
n namely Village Daldali Sai at a distance of 0.5 k | which was circulated to EAC and also presented befor
m in SW. These communities have been residing in | e the committee on 29.11.2023 and 04.01.2024. Copy
the area since ancient times. of Brief writeup is submitted.
The three tribal villages, namely Fatajharan, and th | !N the budgetary action plan against the public hearing
e two hamlets (Badbahal and Daldali) within the K | 1SSues various developmental activities (viz. Educatio
apanda Revenue village, are situated in close proxi n, Health, Drinking Water facilities, Environment, Liv
mity to the project site, with aerial distances rangin elihood, and_lnfr_astructure)_ are planned to be undertgk
P | g from 200 meters to less than 1 km. This distance | € Dby KIPL in village Fatgjharan and Kapanda mentio
ar data has been extracted from Google Earth images, ned at Chapter- 7, Section No. 7.1.1, Table No. 7.1,
a | awidely recognized software, and can be readily v | PageNo. 6-10.
2 | erified by any relevant authorities. These three villa

PH action plan is submitted.

The land for the proposed plant has been alotted by |
DCO Govt. of Odishaand no private land isinvolved i
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c‘) Raised Points Compliance
nce confirming the legitimate residency status of in | nthistotal land of 47.348 Ha. The deed copy is submit
dividuals located at the intended site, areas designa | ted which confirms that there is neither any residency s
ted for displacement, and those likely to be affecte | tatus of the aforesaid villagersin the project site nor an
d within distances of 1 km from the project site. Ge | y displacement has been necessitated during acquisitio
otagged pictures of each individua house have bee | n of land.
n meticulously documented.
Thetotal land isa Govt. land as per letter issued by Co
Ilector/ District Magistrate vide Order No.45/XV1-137/
2020 dtd.07.01.2021 and the copy is submitted.
The land for proposed project is alotted by IDCO and
thereis no project affected people in respect of land ou
stee and house oustee in the allotted land of 47.348 H
a. granted by IDCO. No Rehabilitation and Resettleme
nt was required during land acquisition process.
People from villages like Fatajharan, Badbahal, Kapan
da etc. were present in the PH meeting dtd. 24.05.2022
and given their opinion which was mentioned in the P
ublic Hearing proceedings granted by SPCB, Odisha a
nd submitted to MOoEF& CC. Some of the data are men
tioned in the following table;
Page Name of Pe Fro
No of S rson presen | -,
l. t in the PH .
PH P . Vill
N meeting an
. . rocee 1 5 | dgventhe | 29€
The supportive data regarding the number of house dings B rs
s and population is derived from official governme " Ori
nt records, specifically the Population Census of 20
P | 11. For the two hamlets, Badbahal and Daldali, of 2o og | Anita Mund
ar | Kapanda Revenue village, and for the village of Pa a
a | tajharan, additional information has been gathered Fat
3 from the Integrated Child Development Services (| Beronika M | ajha
CDS) database, with collaboration from local Anga 26 55 unda ran
nwadi workers. A comprehensive report containing
thisinformation is presented in Annexure 1. 26 58 | Kuanri JoJo
. Bad
o7 68 Rushi Ku M bah
unda
a
Fat
27 73 | AnitaJojo ajha
ran
Bishnu Cha
ndra Kisan, | Kap
io' 2 g’ Raju Kishan | and
andmany m | a
ore.
P | Inaccordance with Section 11 of the Ministry of E | The proposed site meets the siting criteria of MOEF& C
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Raised Points

Compliance

Al

nvironment and Forests Notification issued on May
30, 2008, it is apparent that the designated location
for the proposed industry is in immediate proximit
y to three villages, all situated within a distance of |
ess than 1 km. This contravenes the stipulated sitin
g guidelines and criteria for the establishment of a
new highly polluting industry in atribal area. Itise
xplicitly prohibited to set up a highly polluting ind
ustry in close proximity to residential dwellings ba
sed on this regulation.

oY aT

Refer the Annexure- 18 Socioeconomic Report: O
n Page 47, Annexure 2, S| No. Fatagjharan village (s
ensus code 384839), the total population is declare
d as 149. Fatgjharan village is situated within 200
metersto 1 km from the project site. Additionally, i
n the Final EIA Annexure 17_Baseline Report, on
Page No. 9, 12, 19, 24, and many other pages, sam
ples were collected and studies were conducted for
avillage named "Barhabahar Village,". Actual villa
ge nameis “Badbahal” which is situated around 40
0 meters from the project site. Astwo villages are c
losely adjacent to the project site, which goes again
st the siting criteria, these details have deliberately
not been declared anywhere in the PFR report, For
m 1, TOR application, EC application, and in the af
fidavit submitted to the NGT. In other words, all th
e applications submitted by the PP shall be declare
d as null and void.

C which was duly examined with three aternatives of
the site analysis, after examination by EAC and MoE
F& CC had approved Terms of Reference vide File No.
1A-J11011/59/2021-1A.11(1) dtd. 29.11.2021.

All information regarding above villages are mentione
dinthe EIA report uploaded in the Parivesh Portal.

The affidavit submitted to NGT was subjected on tree
filling activities and involvement of forest land at KIP
L project site which did not require to mention the surr
ounding villages.

oY QT

Itis crucia to note that a Pallisabha, a vital preregqu
isite for the scheduled district, has not been conduc
ted, in direct contravention of the notice issued by t
he Sundargarh district collector, which underscores
stringent requirements for the scheduled district of
Odisha state. This represents a blatant violation of t
he regulation. Moreover, the loca tribals have been
enduring continuous threats from local mobs, result
ing in an ongoing state of mental trauma among the
affected communities.

Since no forest land is involved in the project site, hol
ding the pallisabha by KIPL is not a prerequisite for se
tting up the proposed project.

The public hearing has been conducted as per EIA noti
fication.

However, amount of Rs. 5.2 Crore has been earmarked
for undertaking various activities in the surrounding vi
Ilages as detailed in the PH action plan and Budget pro
vided in the EIA report at Chapter- 7, Section No. 7.
1.1, Table No. 7.1, Page No. 6- 10.

N QT

We remain hopeful that your esteemed authority an
d the EAC committee will thoroughly investigate t
he substantial violations resulting from false declar
ations submitted to obtain Environmental Clearanc
e (EC). We are confident that the concerned author
itieswill take necessary disciplinary actions against
Visiontek Consultancy and KAI Industry to put an
end to the distress inflicted upon tribal communitie
S.

Project Proponent and as well as consultant had factual
ly presented information in the EIA report as per guide
lines of MoEF& CC. The data were not hidden for any
specific area nor misled the information in said EIA re
port which was submitted for Environment clearance.
We are taking due care while preparing EIA report and
we will keep in future as well.

Note: The EAC wasinformed about arepresentation received by the Ministry, raising concer ns about the pro
ject. The EAC recommended that the issuesraised be shared with the project proponent, who provided a det
ailed pointwise reply on 04.01.2021 through written submission, which was further deliberated by the EAC a
nd subsequently found to be satisfactory by the EAC.
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3.7.3. Deliberations by the committee in previous meetings

Date of EAC 1:29/11/2023
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Deliberationsof EAC 1:
Déliberations by the Committee

1. The Committee noted the following:

1. It isreported that there is alitigation bearing Original Application No. 94/2021/EZ was filed at Honourable NGT
wherein Interim Orders were issued by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As
per orders, a Field Visit was carried by Joint committee comprising of nominee of DG Forest, MoEF& CC (not
below the rank of ADG), Integrated Regional Officer of MoEF& CC, Bhubaneshwar, PCCF (HoFF), Odisha,
Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023.
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon'ble NGT dated
22.08.2023, the above case was disposed with direction to MoEF& CC, to take a decision in the matter of grant
of Environmental Clearance to the Project Proponent in accordance with law within a period of three months. In
this context, the EAC discussed the ruling of Hon’ble NGT and believes that the PP should provide an update on
the extent of adherence to the Joint Committee's observations and recommendations as outlined in its report. This
update should include ajustification and action plan for any conditions that have not been fulfilled i.e. PP needs
to submit the detailed compliances of Hon’ble NGT order and Joint Committee report.

2. The EAC took into consideration kml file on the Google Earth presented by the project proponent along with
DSS of the project site shown on PARIVESH and observed that there is a habitation namely Village Daldali Sai
at adistance of 0.5 kmin SW and also Kukia RF is at a distance of 0.12 km from the project site. PP is required
to submit a robust action plan aimed at minimizing the impact of project activities on these sensitive areas.
Additionally, the PP must revisit the engineering layout plan, taking into account the presence of these sensitive
areas.

3. The EAC noted that the Joint Committee in its report mentioned the possible high impact of raw material
transport to the site, the existing road that connects to the National Highway (NH) needs to be strengthened and
mitigate measures to be taken up. It is further noted that since the proposed Plant is surrounded by hillocks,
(Electrostatic Precipitators) ESPs have to be installed and the chimney has to be designed of appropriate height
and green belt plantation around the site must be taken up to mitigate air pollution. PP need to give specia
emphasis on these points and detailed Air pollution modelling study to understand the impact of surrounding
hills on pollution dispersion. Further effect of stack height on incremental GL C needs to be established using the
model. In this context, the PP needs to submit the detailed mitigation measures and plans for thisissue.

4. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to
address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

5. The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and
observed that PM2.5 and PM 10 values are recorded already too high. PP/Consultant shall submit a stringent plan
to minimise the levels of PM2.5 and PM 10.

6. The PP has reported that proposed water requirement is 1180 m3/day, which is to be sourced from Brahmani
River and allocation for drawl of 0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of
Water Resources. It is observed that the approval granted exceeds the stipulated quantity. The PP is required to
provide a copy of the Memorandum of Understanding (MOU) or agreement executed with the Department of
Water Resources.

7. The PP has reported that there are 3972 nos. of total trees available in the project site. 1500 trees have aready
been felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest
Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Further, remaining trees available in the
project site are 2472 nos. PP shall submit the permission letter obtained from the State Forest Department in this
regard.

8. The PP reported that Wildlife Conservation Plan has been prepared with a budget of Rs. 55.871 lakhs to be
implemented in 5 years and the plan submitted to PCCF (Wildlife) vide memo no. no. 7846/4 F (Misc.), dated
20.09.2022 for approval. PP shall submit the status of the approval with supporting documents.

9. The EAC advised PP/Consultant to represent the case again with revised proposal presentation. In view of the
same, the EAC opined that PP needs to submit the report for consideration of the proposal.

10. The EAC agreed to the request of PP/Consultant and alowed them to reappear after the revision of the
application incorporating the desired information.

Recommendations of the Committee:

Page 326 of 681



12¢

640

1

In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposal to
address the shortcomings enumerated at para no. 49.10.6 above. The proposa may be considered after
submission of the requisite information.

3.7.4. Deliberations by the EAC in current meetings

1
2.

10.

11.

12.

13.

Deliberations by the Committee

The Committee noted the following:

The instant proposal is for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5
MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA and Producer Gas
Plant — 27,000 Nm3/hr.

. The EAC, consgtituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain

expertsin various fields, examined the proposal submitted by the Project Proponent in desired format along with
EIA/EMP reports prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the
Project Proponent.

. The EAC noted that the Project Proponent has given an undertaking that the data and information given in the

application and enclosures are true to the best of his knowledge and belief and no information has been
suppressed in the EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at
any stage, the project will be rejected and Environmental Clearance given, if any, will be revoked at the risk and
cost of the project proponent.

. The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the

present environmental status and the projected scenario for al the environmental components. The Committee
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee
suggested that the storage of toxic/explosive raw material §/products shall be undertaken with utmost precautions
and following the safety norms and best practices.

. The EAC also took into consideration the drone survey of the project site and kml file on the Google Earth

presented by the project proponent along with DSS of the project site on PARIVESH and made following
deliberations accordingly.

. Total land required for project is 19.32 ha. (47.74 Ac) which isa|DCO Land (Industrial land) and is under the

possession of the company. Land Agreement made between IDCO & KIPL as per land alotment letter no.
IDCO:HO:P& A:LAE:7751/2019 dated 06.08.2021.

. Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other sensitive areas such

as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) etc.within the study area of the project site.
The EAC is of the opinion that PP shall prepare and strictly implement the environmental safeguard measures to
minimise the impact on the project activities on these sensitive areas.

. Brahmani River is at a distance of 1.6 km in West of the project site along with other water bodies within the

study area of the project site. The EAC is of the opinion that the water bodies shall not be disturbed. Mitigation
measures w.r.t. safeguarding the water bodies shall be prepared and submitted.

Water requirement is proposed as 1180 m3/day which is to be sourced from Brahmani River.The EAC
deliberated on the water requirement is of the opinion that PP shall obtain necessary permission from the
Competent Authority in this regard. No Ground water abstraction is permitted.

The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of
the opinion that stringent mitigation measures to minimise the pollution shall be strictly implemented.

There are Schedule-1 species like Elephant, Leopard, Sloth bear & Python etc. falling within the study area of the
proposed site. Wildlife Conservation Plan has been prepared with a budgetary allocation of Rs. 55.871 Lakhs for
5 years and submitted to PCCF wildlife for approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022.

The PP has submitted that there are 3972 nos. of total trees available in the project site. 1500 trees have aready
been felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest
Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Remaining trees available in the project site
are 2472 nos. Budget earmarked for plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree
felling of 1500 trees, Compensatory afforestation will be done in the ratio of 1:10 i.e. 15000 number in
consultation with the State Forest Department. Budget for Compensatory afforestation is Rs. 52.50 Lakhs. Hence
total budget for green belt development will be Rs. 120.67 Lakhs (say 121 Lakhs) The greenbelt and plantation
areawill be 8.78 ha (21.7 acres) i.e. 45.4% of the total plant area of 19.32 ha. (47.74 acres). The EAC deliberated
on the greenbelt layout plan along with action plan and the budget earmarked and is of the opinion that greenbelt
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shall be completed within a span of one year.

14. The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project
and found them to be satisfactory.

15. The Committee also deliberated on the public hearing issues along with action plan submitted by the proponent
to address the issues raised during the public hearing and found it satisfactory.

16. The EAC noted that a litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr.
Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were issued by Hon’ble NGT on
08.10.2021 & on 07.02.2023 for stay of EC process. As per orders, a Field Visit was carried by Joint committee
comprising of nominee of DG Forest, MOEF& CC (not below the rank of ADG), Integrated Regional Officer of
MoEF& CC, Bhubaneshwar,PCCF (HoFF), Odisha,Chief Wildlife Warden,Odisha and the District Magistrate,
Sundergarh on 18.03.2023 and 28.04.2023. Pursuance of the Joint committee visit report and submissions, final
order was passed by Hon'ble NGT dated 22.08.2023, the above case was disposed with direction to MOEF& CC,
to take a decision in the matter of grant of Environmental Clearance to the Project Proponent in accordance with
law within a period of three months. In this regard, the EAC deliberated all the issues pertaining to the case and
accordingly suggested various mitigation measures in this regard while deliberating the EC proposal.

17. The EAC deliberated on the other ADS reply submitted by the project proponent and found it satisfactory.

18. The EACwas informed about a representation received by the Ministry, raising concerns about the project. The
EAC recommended that the issues raised be shared with the project proponent, who provided a detailed
pointwise reply on 04.01.2021 through written submission, which was deliberated by the EAC and subsequently
found to be satisfactory by the EAC.

19. The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the
EIA Notification, 2006, as amended from time to time and accordingly made the recommendations to the
proposal. The Experts Members of the EAC found the proposal in order and recommended for grant of
environmental clearance.

20. The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does not tantamount/construe to
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed under any
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall
obtain necessary permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution
Control Board, prior to construction & operation of the project.

21. The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-1 projects and observed
that some of the specific conditions stipulated so far in the previously recommended EC projects are common
and applicable to most of the projects in general. In view of the same, the General Conditions (in case of EC
projects) have been revised through reallocation of these common conditions from specific to Genera
Conditions (in case of EC projects). Accordingly, the instant project is also being stipulated with the modified
General conditions.

Recommendations of the Committee:

1. In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal for
grant of Environment Clearance subject to uploading the written submission on portal under the provisions of
EIA Noatification, 2006 subject to the stipulation of following specific conditions and general conditions as per
the Ministry’ s Office Memorandum No. 22-34/2018-I11 dated 9/8/2018 based on project specific requirements:

3.7.5. Recommendation of EAC

Recommended (Subject to submission of requisite information/ documents)

3.7.6. Details of Environment Conditions

3.7.6.1. Specific

specific
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1. This Environmental clearance is granted subject to fina outcome of Hon’ble Supreme Court of India,
Hon'ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this
project.

2. The project proponent shall comply with al the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in the EIA/EMP in
respect of environmental management, and risk mitigation measures relating to the project shall be
implemented.

3. The project proponent shall utilize modern technologies for capturing of carbon emitted and shall aso
develop carbon sink/carbon sequestration resources capable of capturing more than emitted. The
implementation report shall be submitted to the IRO, MOEF& CC in this regard.

4. PP shall strictly adhere to the Joint Committee's observations and recommendations as outlined in its report
in the matter of litigation bearing Original Application No. 94/2021/EZ filed at Honourable NGT.

5. Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other sensitive areas
such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) etc. within the study area of the
project site. Proponent shall take appropriate environmental safeguard measures to minimise the impact on
the habitation of the locals. PP needs to strengthen green belt all around the plant area to reduce the dust
pollution. The PP shall aso include some of these locationsin its environmental monitoring programme.

6. Brahmani River is at a distance of 1.6 km in West of the project site along with other water bodies within
the study area of the project site. A robust and full proof Drainage Conservation scheme to protect the
natural drainage and its flow parameters; along with Soil conservation scheme and multiple Erosion control
measures shall be implemented.

7. The water requirement of 1180 m3/day which shall be sourced from Brahmani River. PP shall obtain
necessary permission from the Competent Authority in this regard. No Ground water abstraction is
permitted.

8. Three tier Green Belt shall be developed in at least 33% of the project areain a period of one yearall along
the project site of adequate width and tree density shall not be less than 2500 per ha. Survival rate of green
belt developed shall be monitored on periodic basis to ensure that damaged plants are replaced with new
plants in the subsequent years. PP shall also develop greenbelt in the form of shelter belt comprising of
total of 6 rows of 2x2 m plantation with tall trees & broad leaves with thick canopy along with windshield
inside the plant premises to act as green barrier for air pollution & noise levels towardssensitive areas
nearby project site. Compliance status in this regard, shall be submitted to concerned Regiona Office of
the MoEF& CC.

9. All the commitments made towards socio-economic development of the nearby villages shall be
satisfactorily implemented. The action plan based on the social impact assessment study of the project as
per the EMP in accordance to the Ministry’s OM dated 30.09.2020 amounting to Rs. 5.20 Crores shall be
strictly implemented and progress shall be submitted to the Regional Office of MoEF& CC.

10. PP shall undertake village adoption programme and prepare and implement the action plan to develop them
into amodel village.

11. The recommendations of the approved Site-Specific Wildlife Management Plan shall be implemented in
consultation with the State Forest Department. The implementation report shall be furnished along with the
six-monthly compliance report to the concerned Regional Office of the MoEF& CC.

12. PP shall obtain permission from the State Forest Department for any tree felling involved in the project.

3.7.6.2. Standard

2(b)

Mineral beneficiation

Air quality monitoring and preservation

Design the ventilation system for adequate air changes as per ACGIH document for all tunnels, motor houses,

L | oilcelas.
The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor
stack emission with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from
1 time to time and connected to SPCB and CPCB online servers and calibrate these system from time to time

according to equipment supplier specification through labs recognised under Environment (Protection) Act,
1986 or NABL accredited |aboratories. Monitor fugitive emissions in the plant premises.
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The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter
through labs recognised under Environment (Protection) Act, 1986. 9) The project proponent shall install
system to carryout Continuous Ambient Air Quality monitoring for common/criterion parameters relevant to the
main pollutants released (e.g., PM10 and PM2.5 in reference to PM emission, and SO2 and NOx in reference to
S02 and NOx emissions) within and outside the plant area at least at four locations (one within and three outside
the plant area at an angle of 120'each). covering upwind and downwind directions.

The project proponent shall install system to carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g., PM10 and PM2.5 in reference to
1 PM emission, and SO2 and NOx in reference to S02 and NOx emissions) within and outside the plant area at
least at four locations (one within and three outside the plant area at an angle of 120'each). covering upwind and
downwind directions.

The project proponent shall submit monthly summary report of continuous stack emission and air quality
monitoring and results of manual stack monitoring and manual monitoring of air quality /fugitive emissions to

L Regional Office of MoEF&CC, Zona office of CPCB and Regiona Office of SPCB aong with six-monthly
monitoring report.
Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points including

1 fugitive dust from al vulnerable sources, so as to comply prescribed stack emission and fugitive emission
standards.

1 The project proponent use leak proof trucks/dumpers carrying ore and other raw materials and cover them with

tarpaulin.

Air Quality Monitoring and Preservation

The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter

L through laboratories recognized under Environment (Protection) Act, 1986 or NABL accredited |aboratories.
Following additional arrangements to control fugitive dust shall be provided: a. Fog / Mist Sprinklers at all on
1 bulk raw material storage area (at the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste
' storage areas. b. Proper covered vehicle shall be used while transport of materials. ¢. Wheel washing mechanism
shall be provided in entry and exit gates with complete recirculation system.
1 Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for
’ manua monitoring of emissions.
1 The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and measures shall be

undertaken as per the submitted action plan. Efficient Air monitoring equipment shall be installed.

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor
stack emission as well as 04/06 Nos. Continuous Ambient Air Quality Station (CAAQMS) for monitoring AAQ
parameters with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from time
1 to time. The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these
systems from time to time according to equipment supplier specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case to case basis small plants: Manual;
Large plants: Continuous and their no’s.)

Appropriate Air Pollution Control (APC) system shall be provided for al the dust generating points including
1 fugitive dust from al vulnerable sources, so as to comply prescribed stack emission and fugitive emission
standards.

1 Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.

The project proponent shall provide leakage detection and mechanized bag cleaning facilities for better
maintenance of bags.
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Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop floors,

1
roofs, regularly.

1 The project proponent shall provide primary and secondary fume extraction system at all heat treatment
' furnaces.

1 The project proponent use leak proof trucks/dumpers carrying coal and other raw materials and cover them with
’ tarpaulin.

1 Ensure covered transportation and conveying of raw material to prevent spillage and dust generation; Use
' closed bulkers for carrying fly ash.

1 Recycle and reuse iron ore fines, coa and coke fines, lime fines and such other fines collected in the pollution
' control devices and vacuum cleaning devicesin the process after briquetting/ agglomeration.

1 Design the ventilation system for adequate air changes as per prevailing norms for all tunnels, motor houses, Qil

Cellars.

1 Pollution control system in the plant shall be provided as per the CREP Guidelines of CPCB.

Water Sprinklers’'Water mist system shall be installed near raw material yards, operational units and other
strategic locations to control fugitive emissions from the plant.

1 Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at regular intervals.

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet scrubbers, fabric
filters (bag houses), electrostatic precipitators, combustion systems (thermal oxidizers), condensers, absorbers,
adsorbers, and biological degradation. Controlling emissions related to transportation shall include emission
controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist
water cannons shall be procured and operated regularly inside the project premises and also in the surrounding
villages to arrest suspended dust in the atmosphere.

The project proponent shall carryout Continuous Ambient Air Quality monitoring for common/criterion
parameters relevant to the main pollutants released (e.g. PM10 and PM2.5 in reference to PM emission, and
1 SO2 and NOx in reference to SO2 and NOx emissions) within and outside the plant area (at least at four
locations one within and three outside the plant area at an angle of 120° each), covering upwind and downwind
directions.

Corporate Environment Responsibility

All the recommendations made in the Charter on Corporate Responsibility for Environment Protection (CREP)
for the Mineral Beneficiation plants shall be implemented.

Self-environmental audit shall be conducted annually. Every three years third party environmental audit shall be
carried out.

Action plan for implementing EMP and environmental conditions along with responsibility matrix of the
company shall be prepared and shall be duly approved by competent authority. The year wise funds earmarked
1 for environmental protection measures shall be kept in separate account and not to be diverted for any other
purpose. Y ear wise progress of implementation of action plan shall be reported to the Ministry/Regiona Office
along with the Six Monthly Compliance Report.

A separate Environmental Cell both at the project and company head quarter level, with qualified personnel
shall be set up under the control of senior Executive, who will directly to the head of the organization.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The
environmental policy should prescribe for standard operating procedures to have proper checks and balances
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and to bring into focus any infringements/deviation/violation of the environmental / forest /wildlife norms/
conditions. The company shall have defined system of reporting infringements / deviation / violation of the
environmental / forest | wildlife norms/ conditions and / or shareholders / stake holders. The copy of the board
resolution in this regard shall be submitted to the MOEF& CC as a part of six-monthly report.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the Ministry
within 6 months from the date of issuance of environmental clearance for undertaking the activities committed
during public consultation by the project proponent and as discussed by the EAC, in terms of the provisions of
the MoEF& CC Office Memorandum No0.22-65/2017-1A.111 dated 30 September, 2020. The action plan shall be
implemented within three years of commencement of the project.

Energy Conservation measures

Provide solar power generation on roof tops of buildings, for solar light system for al common areas, street
lights, parking around project area and maintain the same regularly;

Provide LED lightsin their offices and residential areas.

Energy Conservation Measures

1

Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide covers for open top ladles.

Restrict Gasflaring to < 1%.

Provide solar power generation on roof tops of buildings, for solar light system for al common areas, street
lights, parking around project area and maintain the same regularly;

Provide LED lightsin their offices and residential areas.

Envir

onment Management

The project proponent shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
IA.IlI dated 30/09/2020. As part of Corporate Environment Responsibility (CER) activity, company shall adopt
nearby villages based on the socio-economic survey and undertake community developmental activities in
consultation with the village Panchayat and the District Administration as committed.

A separate Environmental Cell both at the project and company head quarter level, with qualified personnel
shall be set up under the control of senior Executive, who will directly to the head of the organization.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The
environmental policy should prescribe for standard operating procedures to have proper checks and balances
and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements / deviation / violation of the
environmental / forest / wildlife norms / conditions and / or shareholders / stake holders. The copy of the board
resolution in this regard shall be submitted to the MoEF& CC as a part of six-monthly report.

Performance test shall be conducted on all pollution control systems every year and report shall be submitted to
Integrated Regional Office of the MoEF& CC.

Green Belt

The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for
reduction of the same including carbon sequestration by trees.

Project proponent shall submit a study report on Decarbonisation program, which would essentially consist of
company’s carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and carbon capture,
use and storage and offsetting strategies. Further, the report shall aso contain time bound action plan to reduce
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its carbon intensity of its operations and supply chains, energy transition pathway from fossil fuels to
Renewable energy etc. All these activities assessments should be measurable and monitor able with defined
time frames.

Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust pollution from

L exposed soil surface.

Green Belt and EMP

1 The pr_oj ect proponent shall prepare GHG emissic_)ns i.nventpry for the_pl ant and shall submit the programme for
reduction of the same including carbon sequestration including plantation.

1 Green belt shall be developed in an area equal to 33% of the plant area with a native tree species in accordance

with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the plant

Miscellaneous

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribuna Act, 2010.

The project proponent shall make public the environmental clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at least in two local
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in
addition this shall also be displayed in the project proponent’ s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has
to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,
including results of monitored data on their website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM 10, SO2, NOx (ambient levels as
well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the website of the company.

Action plan for developing connecting and interna road in terms of MSA as per IRC guidelines shall be
implemented

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in Form-V to the
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financia closure and
final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report,
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal
Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of
Schedule-1 species) shall be implemented in consultation with the State Forest Department. The implementation
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report shall be furnished along with the six-monthly compliance report to the concerned Regiona Office of the
MoEF&CC.

The PP shall put al the environment related expenditure, expenditure related to Action Plan on the PH issues,
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to
1 public/public domain. The PP shall aso put the information on the left over funds allocated to EMP and PH as
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for
the information to public/public domain.

No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of

L Environment, Forests and Climate Change (MoEF& CC).

1 Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
' clearance and attract action under the provisions of Environment (Protection) Act, 1986.

1 The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
' satisfactory.

1 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time

bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project
1 authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite
data/ information/monitoring reports.

Miscellaneous

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within
aperiod of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
1 1986 and the Public Liability Insurance Act, 1991 along with their amendments and rules made there under and
also any other orders passed by the Hon' ble Supreme Court of India/High Court and any other Court of Law
relating to the subject matter.

No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
Environment, Forests and Climate Change (MoEF& CC).

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report,
1 commitment made during Public Hearing and also that during their presentation to the Expert Appraisa
Committee.

The project proponent shall make public the environmental clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at least in two local
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in
addition this shall also be displayed in the project proponent's website permanently.

The project authorities must strictly adhere to the stipul ations made by the State Pollution Control Board and the
State Government.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financia closure and
1 final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

44) The project proponent shall upload the status of compliance of the stipulated environment clearance
conditions, including results of monitored data on their website and update the same on half-yearly basis.
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The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local

1 bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has
to display the same for 30 days from the date of receipt.
The project proponent shall monitor the criteria pollutants level namely; PM10, S02, NOx (ambient levels as
1 well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same a a
convenient location for disclosure to the public and put on the website of the company.
The project proponent shall submit the environmental statement for each financia year in Form-V to the
1 concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.
The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated
1 environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.
Noise monitoring and prevention
1 Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be submitted
: to Regional Officer of the Ministry as a part of six-monthly compliance report.
1 The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz. 75 dB(A)
’ during day time and 70 dB(A) during night time.
Noise Monitoring and Prevention
Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and Control) Rules, 2000
1 and amendments thereof, and report in this regard shall be submitted to Regional Officer of the Ministry as a

part of six-monthly compliance report.

Public hearing and Human health issues

The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work

L zone and provide Personal Protection Equipment (PPE) as per the norms of Factory Act.
1 Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster
' Management Plan shall be implemented.
1 Occupational health surveillance of the workers shall be done on a regular basis and records maintained as per
' the Factories Act.
Provision shall be made for the housing of construction labour within the site with all necessary infrastructure
1 and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care,

creche etc. The housing may be in the form of temporary structures to be removed after the completion of the
project.

Public Hearing and Human Health I ssues

The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work

L zone and provide Persona Protection Equipment (PPE) as per the norms.
1 Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster
' Management Plan shall be implemented.
All the commitments made towards socio-econmic development of the nearby villages shall be satisfactorily
1 implemented. The action plan based on the social impact assessment study of the project as per the EMP in

accordance to the Ministry’s OM dated 30.09.2020 shall be strictly implemented and progress shall be
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submitted to the Regional Office of MoEF& CC. PP shall adopt nearby villages and prepare and implement a
robust plan to develop them into model villagesin next 10 years.

1 Occupational health surveillance of the workers shall be done on aregular basis and records maintained.

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure
and facilities such as fuel for cooking, mobile toilets, mobile STP. Safe drinking water, medical health care,
creche etc. The housing may be in the form of temporary structures to be removed after the completion of the
project.

Statutory compliance

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1986, in
case of the diversion of forest land for non-forest purpose involved in the project.

The project proponent shall obtain authorization under the Hazardous and other Waste Management Rules,
2016 as amended from time to time.

The project proponent shall obtain the necessary permission from the Central Ground Water Authority, in case
1 of drawl of ground water / from the competent authority concerned in case of drawl of surface water required
for the project.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air (Prevention &
1 Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the
concerned State Pollution Control Board/ Committee.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and
approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation Plan
1 / Wildlife Management Plan shall be implemented in consultation with the State Forest Department. The
implementation report shall be furnished along with the six-monthly compliance report. (in case of the presence
of Schedule-l speciesin the study area).

1 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

Statutory compliance

This Environmental clearance is granted subject to final outcome of Hon' ble Supreme Court of India, Hon’ble

L High Court, Hon'ble NGT and any other Court of Law, if any, as may be applicable to this project.
The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions of the EIA
1 Notification, 2006 and its amendments issued from time to time. It does not tantamount/ construe to approvas/
’ consent/ permissions etc., required to be obtained or standards/conditions to be followed under any other
Acts/Rules/Subordinate legidations, etc., as may be applicable to the project.
Waste management
1 Kitchen waste shall be composted or converted to biogas for further use.(to be decided on case to case basis
' depending on type and size of plant)
1 The waste qil, grease and other hazardous waste shall be disposed of as per the Hazardous & Other waste
' (Management & Transboundary Movement) Rules, 2016.
Waste M anagement

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and brick manufacturers
1 for further utilization and Memorandum of Understanding in this regard shall be submitted to the Ministry’s
Regional Office.
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1 Used refractories shall be recycled as far as possible.

Solid waste utilization: a. PP shall install a slag crusher to convert steel slag into aggregate for use in
construction industry, fine sand for use as flux in steel plant, sand in brick making and as lime in cement

L making. b. PP shall recycle/reuse solid waste generated in the plant as far as possible. ¢. Used refractories shall
be recycled asfar as possible.
1 Qil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil. Oil collection trays
' shall be provided under coils on saddlesin cold rolled coil storage area.
1 A proper action plan must be implemented to dispose of the electronic waste generated in the industry.
1 Kitchen waste shall be composted or converted to biogas for further use.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single Use Plastic (SUP)
items with effect from 01/07/2022. In this regard, CPCB has issued a direction to all the State Pollution Control
Boards (SPCBs)/Pollution Control Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification
published by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is available at
1 https.//cpcb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to sensitize and
create awareness among people working within the Project area as well as its surrounding area on the ban of
SUP in order to ensure the compliance of Notification published by this Ministry on 12/08/2021. A report, along
with photographs, on the measures taken shall aso be included in the six monthly compliance report being
submitted by the project proponents.

Water quality monitoring and preservation

The project proponent shall provide the slime disposal facility with impervious lining and collection wells for
seepage. The water collected from the slime pond shall be treated and recycled.

The project proponent shall monitor regularly ground water quality at least twice a year (pre and post monsoon)
1 at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs recognised
under Environment (Protection) Act, 1986 and NABL accredited |aboratories.

The project proponent shal install 24x7 continuous effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and

L CPCB online servers and calibrate these system from time to time according to equipment supplier specification
through labs recognised under Environment (Protection) Act, 1986 or NABL accredited laboratories.

1 The project proponent shall make efforts to minimise water consumption in the steel plant complex by
' segregation of used water, practicing cascade use and by recycling treated water.

1 The project proponent shall practice rainwater harvesting to maximum possible extent.

1 Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy
’ rains and to check the water pollution due to surface run off.

1 Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed

standards.

1 Adhereto 'Zero Liquid Discharge

The project proponent shall submit monthly summary report of continuous effluent monitoring and results of
1 manual effluent testing and manual monitoring of ground water quality to Regional Office of MOEF& CC, Zonal
office of CPCB and Regional Office of SPCB along with six-monthly monitoring report.

Water Quality Monitoring and Preservation
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1 Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the
' EIA/EMP report.
All stockyards shall have impervious flooring and shall be equipped with water spray system for dust
1 suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be
implemented as per the action plan submitted in EIA/EMP report.
The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be
1 no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable
measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body.
1 Water meters shall be provided at the inlet to all unit processesin the stedl plants.
1 Tyre washing facilities shall be provided at the entrance of the plant gates.
1 Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy
’ rains and to check the water pollution due to surface run off.
The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-
1 monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs
recognized under Environment (Protection) Act, 1986 and NABL accredited |aboratories.
The project proponent shal install 24x7 continuous effluent monitoring system with respect to standards
1 prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and
' CPCB online servers and calibrate these system from time to time according to equipment supplier specification
through labs recognized under Environment (Protection) Act, 1986 or NABL accredited |aboratories.
Water Quality Monitoring and Preservation in case of Beneficiation Plant
1 Tailing management plan shall be implemented asincluded in EIA report.
1 Tailings from Iron Ore beneficiation plant shall be dewatered in filter press and no slime /tailing pond shall be
' permitted.

3.8. Agendaltem No 8:

3.8.1. Details of the proposal

Establishment of Greenfield steel plant comprising of DRI Kilns (2,31,000 TPA), I nduction Furnaces with

matching LRF & CCM (Hot Billets/ Billets/ Ingots— 1,98,000 TPA), Rolling Mills (TMT bars/ Structural Steel)
(85% Hot charging with Hot Billets and remaining 15% through RHF with Gasifer asfuel —1,98,000 TPA), Coal
Gasifier —1700 NM 3/Hr., Ferro Alloy Unit 1 x 9 MVA (FeSi — 7,000 TPA/ FeMn — 20,000 TPA/ SiMn — 14,000
TPA/FeCr — 15,000 TPA/ Pig Iron - 24,000 TPA), Briquetting Plant (100 K by KRITIKA STEELSPRIVATE
LIMITED located at RAJNANDGAON,CHHATTISGARH

Proposal For Fresh ToR

Proposal No FileNo Submission Date

Activity
(Schedule Item)

|A-J11011/427/2023- 1 A- Metallurgical Industries

IA/CG/IND1/452998/2023 15/12/2023 (ferrous and non ferrous)

11(IND-I) (3(3)

3.8.2. Project Salient Features
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xi.  The PP shall put all the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in the
company web site for the information to public/public domain. The PP shall also put the
information on the left over funds allocated to EMP and PH as committed in the earlier
ECs and shall be carried out and spent in next three years, in the company web site for the
information to public/public domain.

xii.  No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

xiii.  Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

xiv.  The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

Xv.  The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

xvi.  The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite data / information/monitoring reports.

xvii.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within

a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010.

**k%x

Re-Consideration of Environmental Clearance

Agenda No. 51.19

51.19

51.19.1

Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 MTPA
Throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA And
Producer Gas Plant — 27,000 Nm®/hr by M/s KAI International Private Limited, located at
Village - Kapanda, Tehsil — Lahunipara, District - Sundergarh, Odisha — Re-Consideration
of Environmental Clearance.

[Proposal No. IA/OR/IND1/452282/2023; File No. 1A-J-11011/59/2021-1A-11(IND-1)]
[Consultant: Visiontek Consultancy Services Pvt. Ltd.; Valid upto 16.12.2023]

M/s. KAI International Private Limited has made an online application vide proposal no.
IA/OR/IND1/452282/2023 dated 14.11.2023 along with copy of EIA/EMP report, Forms (Part
A, B and C) seeking Environment Clearance (EC) under the provisions of the EIA Notification,
2006 for the project mentioned above. The proposed project activity is listed at S. No. 3(a)
Metallurgical Industries (ferrous & non-ferrous), and 2(b) Mineral Beneficiation under Category
“A” of the schedule of the EIA Notification, 2006 and appraised at Central Level.

652
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51.19.2 Name of the EIA consultant: M/s. Visiontek Consultancy Services Pvt Ltd. [List of ACOs with
their Certificate / Extension Letter no. NABET/EIA/21-24/SA 0215; valid upto 16.12.2024, as
on January 3, 2024].
Details submitted by Project proponent
51.19.3 The details of the ToR are furnished as below:
Date of . . . Date of ToR
Application Consideration Details Accord Validity
48" meeting of REAC
21.10.2021 held on 11-12" Terms of Reference | 29.11.2021 | 28.11.2025
November, 2021
51.19.4 The project of M/s KAI International Private Limited, located at Village - Kapanda, Tehsil —
Lahunipara, District Sundergarh, Odisha is for setting up of a greenfield project for installation
of Iron Ore Beneficiation Plant- 1.5 MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore
Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27,000 Nm?®/hr.
51.19.5 Environmental Site Settings:
,3:)' Particulars Details Remarks
Land for proposed project 19.32
Total land required for project— 19.32 Ie::?(.)ttéiljllzﬁ q Aogr% 3?;; f'; Eitfg
1. Total land ha. (47.74 Ac) of IDCO Land. Acres) '
Land use: Industrial Land allotted
by IDCO
. . : Land Agreement made between
Lanc_l acquisition | Acquired Land: 19.32 ha. (47.74 IDCO & KIPL as per land
2 detell 2) per | Acre) . - allotment letter no
" | MoEF&CC O.M. | Total Land is under possession of . ) ) '
dated 7/10/2014 KAI International Pvt. Ltd e -\ hlee F/\E: 7751/2019
T dtd. 06.08.2021.
Project Site:
There is no existence of habitants
identified within the Project site.
Existence of | Study Area:
3 habitation & | | Habitation | Distance | Direction R&R is not anplicabl
" | involvement of || Daldali Sai | 0.5 Km SW IS not applicable.
R&R, if any. Nuagan 1.3 S
Kapanda 1.5 SW
Tikayatpali 2.8 NNE
Talabahali 2.9 E
Pillar . .
Latitude and No.(s) Latitude Longitude
4 '-g?g(':tt”g‘fe of the | ™1 " 21°5328.44"N|84°52'15.80"E] | -
Proj 2 |21°53'25.49"N|(84°52'16.45"E

Minutes of 51t meeting of the EAC for Industry-1 sector held on 2" — 4™ January, 2024

Page 242 of 316

Page 607 of 681



1%

654

Ekr)' Particulars Details Remarks
3 |21°5321.00"N|(84°52'17.41"E
4 |21°53'17.11"N|84°52'22.04"E
5 ]21°53'11.30"N|[84°52'29.12"E
6 [21°53'11.40"N|(84°52'35.21"E
7 ]21°53'17.15"N|84°52'35.23"E
8 ]21°5322.78"N|84°52'35.20"E
9 ]21°5323.68"N|(84°52'30.77"E
10 |21°53'23.86"N|84°52'26.76"E
11 |21°53'29.01"N|84°52'26.29"E
12 |21°53'28.77"N|84°52'20.69"E
HFL of Brahmani River is 147.660
m AMSL certified from Central
Elevation of the Water Commission Mahanadi &
5. ) . 193 mto 252m AMSL Eastern  River  Organization,
project site :
Bhubaneswar vide letter no.
TD/905/CE/V1/202/257(H), dated
03.02.22
As per joint field verification
conducted on 08.02.2023 by
3 1 ... .| Forest and revenue dept. officials,
| Oy | et oot and WA | ong i DFO et i e
y P Y No. 8447/4F (Misc.) (PC- 1), dtd.
12.09.2023, entire land is non-
forest land of kissam patit.
. Study Area:
x?;?rr] tﬁgdy ?())(.'23 Brahmani River- 1.6 Km (W)
7. | u—— aspstfjd Amrurhi Nala- 3.1 Km (NNE) -
ary y Katangamunda Nala- 3.4 Km (NW)
Rukura River- 4.3 Km (S)
No ESZ /ESA /national park/ wildlife
sanctuary within 10 km radius.
Protected Forest (PF):
Samaradari Juniani PF (E)- 0.41 Km
Existence of ESZ | Reserve Forest (RF):
/ESA /national park/ | ® Kukia R.F*-0.12 Km (NW)
wildlife sanctuary /| ¢ Dhenkiam R.F- 2.6 Km (W)
8. | biosphere  reserve/ | ¢ Nalghati Rajabasa R.F- 3.3 Km -
tiger/ elephant (SW)
reserve etc. if any | ¢ Dhenkiam Block R.F- 3.7 Km
within the study area (NW)
e Bhagoth R.F- 6.6 Km (SSW)
e Dhanaghar Extension R.F- 6.9 Km
(NNE)
« Gurunida R.F- 7.9 Km (SW)
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51.19.6  The unit configuration and capacity of proposed project is given as below:

655

Sl Plant Equipment/ Proposed Units
No. Facility
Configuration Capacity
1 Beneficiation 1X15MTPA 1.5 MTPA (throughput)
1.16 MTPA (High grade
Ore)
2 Pelletization 2 X 0.6 MTPA 1.2 MTPA
3 Producer Gas Plant | 6(5W+1S) x 4,500 Nm®/hr 27,000 Nm®/hr

51.19.7 The details of the raw material requirement for the proposed project along with its source and
mode of transportation is given as below:

Sr. . Quantity Distance from Mode of
Raw material . Source . .
No required site Transportation
KJS Ahluwalia, Guali/
Seven Hills Minerals,
r Barbil/ GM Iron &
1. | Iron Ore Fines | 15,00,000 TPA Sttel Company Ltd, 12 to 58 km By Road
Mayurbhanj (Iron Ore
Trader)
o, [Highgradelron| ) o 500 1pa Crolll, shQUsE In-house Conveyor belts
ore Fines Beneficiation Plant
JSW Steel Ltd., Barbil/
3. |Highgradelron| 44 500 ppa | MIs. T. P. Mohanty/ 58 km By Road
ore Fines Indrani Patnaik,
Rourkela
4. Bentonite 13,063 TPA Rourkela 41 km By Road
Khatkurbahal limestone
5. Lime Stone 13,063 TPA mine & other mines by 64 km By Road
E-auction
6. Coke 3,575 TPA Rourkela 41 km By Road
7. LDO 2,400 KLA Domestic Market 40 km By Road
95.513 TPA Open.Auctlon MCL,
Odisha & ECL/
(PGP Coal- 70713
8. Coal Agarwal Coal 106 km By Road
TPA & PCI Coal- :
24800 TPA) Corporation Pvt. Ltd.
(Coal Trader)
51.19.8 Proposed Water requirement is 1180 m®/day, to be sourced from Brahmani River and allocation
for drawl of 0.50 Cusec (1223.287 m®/day) surface water is obtained from Department of Water
Resources vide Lt. No. WS-IWS-781/22-2024 dated 21.01.2023. No Ground water will be used
for this project.
51.19.9 Proposed Power requirement of 12.0 MW will be met from Western Electricity Supply Company

of Orissa (WESCO) GRID at Purunapani Substation. Permission for 12 MW will be taken during
CTE period. Further DG set of 1 Nos. X 750 KVA will be kept to meet the emergency power
requirement.
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51.19.10 Baseline Environmental Studies:

Period

October to December 2021

AAQ parameters
at 8 locations (min.
& Max.)

e PMio=32.410 81.3 pg/m®

e PMys=17.8t0 44.2 ug/m?

e SO,=BDL (<4) to 14.2 pg/m?
e NOx=9.0t0 25.2 pg/m®

e CO=0.121t00.51 mg/m?

Incremental GLC

e PMjo= Max. GLC- 2.17 pg/m? from stack 800 m (N)
e PMzs= Max. GLC- 1.46 pug/m? from stack 810 m (N)

level e SO,= Max. GLC- 3.72 pg/m? from stack 750 m (N)
e NOx= Max. GLC- 2.07 pg/m?® from stack 758 m (N)
e CO= Max. GLC- 0.73 mg/m? from stack 810 m (N)
Ground Water pH: 6.6 to 7.85; Total Hardness: 73 to 325 mg/l; Chlorides: 11 to 179 mg/I;
guality at 8 Fluoride: 0.01 to 0.28 mg/I; Heavy metals such as Lead, Arsenic etc. are BDL at
locations all the locations.
Surfacewater | .\ 7 55 14 8 07: DO: 4.6 to 7.8 mg/l and BOD: 2.0 to 2.9 mg/l: COD from 6.1
guality at 8
| . to 8.4 mg/I
ocations

Noise levels Leq
(Day & Night) at 8
locations

Ambient noise reaches 41.6 to 56.9 dB(A) during day time and 36.8 to 46.9 dB(A)
during night time.

Traffic study has been conducted at 3 locations Kapanda-Fatjharan village road
(Near Entry gate of project site), near intersection of Santikayatpali Road to NH-
23 and at Gudhiali (Intesection of NH-23 & NH 215).

Transportation of raw material, fuel & finished product will be done by road &
rail.

Existing PCU details is given below-

. Existing **Level
Sl Study Details Volume | *Capacity N of
No. Location (PCU/hr) | (PCU/hr) ratio Service
(LOS)
Kapanda— | Average
Traffic assessment Fatjharan Hour 294 1400 0.21 B
o village road Load
study findings 1. (near Entry Peak
Gate of Hourly 310 1400 0.22 B
Project Site) Load
Near Average
intersection Hour 1642 5400 0.30 B
9 of Load
" | Santikayatpali Peak
Road to NH- | Hourly 1820 5400 0.33 B
23 Load
S Average
g | Gudihali 1 Tpo T 1704 5400 | 0.33 B
(Intersection
Load
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of NH-23 & Peak
NH-215) Hourly 2187 5400 0.40 C
Load
IRC 106:1990
Additional PCU load after proposed project will be 40 PCU/hr.
" #\g?cltl;;ne e . V/Cftratio **Livel
. apacity after 0
No. Study Location Prop_o sed (PCU/hr) | Proposed | Service
project -
(PCU/hr) project (LOS)
Kapanda —
Fatjharan village
1 road (near Entry 350 1400 0.25 B
Gate of Project
Site)
Near intersection
2 | of Santikayatpali 1860 5400 0.34 B
Road to NH-23
Gudihali
(Intersection of
3 NH-23 & NH- 2227 5400 0.41 C
215)

# Considering peak hour traffic at the three locations.
Conclusion: The level of service will remain same even after including additional
traffic due to proposed project.

Flora & Fauna

Wildlife Conservation Plan has been prepared for the Schedule-1 fauna like
Elephant, Leopard, Sloth bear & Python etc. with a budgetary allocation of Rs.
55.871 Lakhs for 5 years and submitted to PCCF wildlife for approval vide memo

no. 7846/ 4F (Misc.), dated 20.09.2022.

51.19.11 The details of solid waste generation along with its mode of treatment/disposal is furnished as

below:
Quantit
Sl. Facility Uyipe il generate)tlj Mg of Disposal Remark
No. Waste Treatment
(TPA)
Solid Waste
Dewatered and stored in
slime/tailing storage area,
then disposed to
construction  contractors
. - for road & construction
1. Beneficiation Tal_llng/ 3,40,000 S_torage/ filings. And the collected -
Plant Slime disposed . .
water will be recycled in
process.
MoU has been signed with
Brahmani Developers Pvt.
Ltd.
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Quantity
Sl. Facility Type of generated Mode of Disposal Remark
No. Waste Treatment
(TPA)
ESP Dust . .
1. | PelletPlant | & Pellet 45,927 Recycled Will be recycled in pellet -
i plant
Fines
Will be reused as fuel in
the pellet plant/ Sold to
Reused/ Authorized  Coal  tar
2. Tar 2828 disposed processing units MoU has )
been signed with UITC
(India)Pvt. Ltd.
PGP Plant To road construction
28,286 contractors / ash blocks
(70713 manufacturing MoU has
3. Ash TPA Coal - been signed with Sudhir -
X 40% Kumar Harichandan,
ash) manufacturer of Maa
Brand Fly Ash Bricks.
Hazardous Waste
Schedule- Stored and disposed to
: Recycling/Re- | Authorized recyclers as per
4. Used oil I 1.5 KLPA . X . -
Cat. 5.1 processes sing | MoU has peen signed with
T UITC (India) Pvt. Ltd.
5. | OilySludge | Cat. 4.1 paEproceRzes Stored and disposed to -
sing/Incineration .
The residue 0.25 Authorized
5 of the oil Cat. 5.2 KLPA Re-processes | recyclerssfCHWTSDF  as )
' T sing/Incineration | per norms.
Storage tank
Dedicated system will be
Phenolic Recvelina/Re- provided to reuse
7. | Water from | Cat. 19.1 | 6.42 TPA roc):essegsin wastewater in PGP and -
PGP P g sprinkling in Pellet plant
cooler section.

51.19.12 Public Consultation:

Details of advertisement given

Newspapers— The Dharitri (Local Odiya newspaper) and The Times

of India on 22.04.2022.

Date of public consultation

24.05.2022

Venue

Village Bad-Purnapani, Football Playground Block- Lahunipada,

Sundargarh District,Odisha

Presiding Officer

Sub-Collector, Bonai Sub Division, Sundargarh

L. i Employment, Health & Ambulance, Plantation, Peripheral
Major issues raised .
Development, Road Construction
Action plan as per MoEF&CC O.M. dated 30/09/2020
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Major activities

Description of
Physical Target

Total
Physic
al
Target

Physical Target along with CER Budget

(Rs. In Lakhs)

15 Year

2" Year

3 Year

Total
Amount
(Rs. In
Lakhs)

Education

High

School

Transformational
Project (smart class,

science lab,
partnering
Govt.
flagship
under Mo
Abhiyaan
Madhyamik

etc.)
with

of Odisha

project
School
or

Shikshya Abhiyan

Each School Shall be
provided with the
following-

a) 8 nos. of
Computers  with
Table & Chair @
Rs. 50,000/-

b) 2 nos. of AC with
inverters @ Rs.
60,000/-

The 3 schools are-

1. Panchayat High
School, Kapanda

2. Upper Graded
Primary  School,
Kapanda

3. Upper
School,
Tikayatpali

Primary

3
School

Rs. 5.2
(At
Panchayat
High
School,
Kapanda)

Rs. 5.2
(At Upper
Graded Primary
School,
Kapanda)

Rs. 5.2
(Upper
Primary
School,
Tikayatpali)

Rs.15.6

Retrofitting
Classrooms

of
and

Digital Classroom

Each year, 2
additional classrooms
are proposed for
retrofitting in Govt.
Primary school with
furniture’s (1 nos. of
Digital Classroom
with Projector, digital
interactive

whiteboard  systems,
and its teaching
software building
blocks for digitally
connected classroom
and facilities @ Rs.
1,15,000/-

3
Schools

Rs. 2.3
(Panchayat
High
school,
Kapanda)

Rs. 2.3
(At Govt.
Primary
School,
Samardari,
village-
Tibupada)

Rs. 2.3
(At
Gudbhiali
High School,
Village-
Rajamunda)

Rs.6.9

Improvement

in

basic amenities &

teaching
materials
Anganwadi
(AWC)

learning

in
center

Each AWC shall be

provided with —

a. Abacus with
Teaching Learning
Material and
Furniture @
Rs.40,000/

b. Painiting
infrastruture
Development with
Drinking ~ Water
facility or Toilet
facility and
Utensils @ Rs.
40,000/-

The List of AWCs
are Kapanda-I,
Kapanda-II,
Darjing,

and

AWCs

Rs. 1.6
(AWCs in
Kapanda- |

&
Kapanda-

1)

Rs. 1.6
(AWCs in
Darjing &

Gaudiniposh-
)

2.5
(AWCs in
Gaudiniposh
-1 &
Thiaberna)

Rs.5.7
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Total Physical Target along with CER Budget Total
. Physic (Rs. In Lakhs)

S. . s Description of Amount
No Major activities Physical Target al (Rs. In
: Target | 1% Year 2" Year 3" Year L k'h

s akhs)
Gaudiniposh-I
Gaudiniposh-Il &
Thiaberna.
c. Teaching materials
@ 45,000 to each
AWC in 3" year.
Rs. 3.4
2 (2 Primary
Appointment of | Teachers in 4 Schools | Primar | School in Rs. 1.7 Rs. 1.7
4 | Private Teachers in | (2 Primary & 2 High | y &2 Kapanda ( Panchayat (Gudhiali Rs.6.8
Schools school) High & high school) High school
school | Tikayatpali
)
2 School Bus for
Panchayat High
School & Tikayatpali 3 Rs. 8.1 Rs 8.1 Rs. 8.1
5 | School Bus Printg) Sc_hopl. School Gud_hiali Panéha{yat Tika_lyatpali Rs.24.3
However, District BUS High High School Primary
Education Officer School School
shall be consulted for
finalizing the School.
Sub Total
(Education) 20.6 18.9 19.8 Rs. 59.3
B | Health
1 Ambulance serving
the peripheral villages
to be positioned at
1 | Ambulance KAl Plant and 21 500 | Rs203 Rs.20.3 Rs. 20.3 Rs.60.9
Ambulance at
Kapanda GP &
Nuwagan GP
respectively.
Rs. 2.1 Rs. 2.2
2 Health Camps per 6 2 Health Rs. 2.1 2 Health
year with a focus on Camps 2 Health Camps
2 | Healtfigeie Kapanda, Fatajharan, g:ﬁ:ths Under Camps Under Under Rs6.4
Tikayatpali, P Kapanda | Fatajharan GP. | Tikayatpali
G.P, G.P
Setting up  a R Rs. 29.1 Rs. 29.1
Setting-up a | Dispensary  serving NEETro)/ Nearby Nearby
3 : 3 Nos. Kapanda . . Rs.87.3
Dispensary Plant workers and ; Nuwagan Tikayatpali
local Communit AT Village area Village area
Y area g g
Sub Total (Health) 51.5 51.5 51.6 Rs.154.6
C | Drinking Water
In total 3 nos of
Purified Drinking
Water  shall be
- o installed at strategic Rs. 8.9 Rs. 8.9
Purified  Drinking ublic locations (Kapanda (Tikayatpali & Rs. 4.5
1. | Water Facility at E h Eacili h Ii 5 Nos & N yalp (Talbahali Rs.22.3
Public Places hac acility sha Fatajharan uwagan Village)
ave a  purifier - Village)
. Village)
machine.
The locations are
Kapanda Village,
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Total Physical Target along with CER Budget Total
. Physic (Rs. In Lakhs)

S. . s Description of Amount
No Major activities Physical Target al (Rs. In
: Target | 1% Year 2" Year 3" Year '

s Lakhs)
Fatajharan  Village,
Tikayatpali  Village,
Nuwagan &
Talbahali. This
location may change
considering the
number of floating
population.
In total 6 nos. of Hand
pumps  shall  be
installed at
locations are Kapanda Rs 2.9
Installation of new | Village, Fatajharan (Ka.aﬁda Rs. 2.9 Rs 14
Bore well & Hand | Village, Tikayatpali 5 P (Tikayatpali & AT
2. . . . . & (Talbahali Rs. 7.2
Pump with sintex | Village, Nuwagan & | village . Nuwagan .
. - Fatajharan - Village)
tank Talbahali. This : Village)
- Village,)
location may change
considering the
number of floating
population.
Sub Total
(Drinking Water) 11.8 11.8 5.9 29.5
D | Environment
Rain Water 30 (1|§SN§'380f Rs. 2.8
. Harvesting shall be Rs.2.8 (10 Nos of
Rain Water s Schools | schools/Go
L taken-up in 30 (10 Nos of schools/
Harvesting in Govt. / vt
1 Schools and Govt schools/Govt Instituti | Offices/Go schools/Govt Govt Rs. 8.4
g " | Offices/Govt Offices/Govt Offices/
Institutions L on/ vt o
Institutions @ Rs. Offices | Institutions Institutions) Govt
28,000/- ) Institutions)
30 Schools or Govt. 30 (1|(§SN§§4of 2.4
Plantation/Afforest | offices or  Govt. Schools | schools/Go 2.4 (10 Nos of
ation Drive | Institution shall be | o (10 Nos of schools/
2 | (including sampling | covered  within 3 Instituti | Offices/Go schools/Govt Govt Rs. 7.2
and protection like | years @80 trees in Offices/Govt Offices/
on/ vt o
tree guard etc) each school (Rs. 300/ . o Institutions) Govt
Offices | Institutions — A
trees) ) Institutions)
Rs. 0.8
. Rs. 1.0
éjs%?ztg Rs. 0.8 (4 plastic
Under Bharat 1 dumpster (4 plastic dustbin & 1
Swachata Abhiyan 3 Garbg o dustbin & 1 dumpster
. villages near plant ag dumpster Garbage
Garbage collection ; 3 container AP
. locality & 3 schools . : Garbage container in
from villages and . .| Village in AP . :
3. . : provided plastic container in Tikayatpali Rs. 2.6
suitable  disposal - $&3 Kapanda )
Dustbin @ Rs. 5000/- . Nuwagan Village. 1
arrangement Schools | Village. 1 . ;
and Steel dumpster Plastic Village. 1 Plastic
Garbage Container @ dustbin in Plastic dustbin dustbin in
Rs. 55,000/- . in Panchayat Tikayatpali
Primary - .
) high school) Primary
School in school)
Kapanda)
Sub Total Rs. 6.0 Rs. 6.0 Rs. 6.2 Rs. 18.2
(Environment)
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Total Physical Target along with CER Budget Total
. Physic (Rs. In Lakhs)

S. . s Description of Amount
No Major activities Physical Target al (Rs. In
: Target | 1% Year 2" Year 3" Year '

s Lakhs)
E | Livelihood
Promotion . of 150 interested women
Income Generation L L
Activities- beneficiaries  within
A 10 SHG members of Rs. 14.1 Rs. 14.1
Tailoring & iah . f Rs. 14.1
embroidery etc. & nelg bOU“T‘g .G.P 150 (50 Nos. o (50 Nos. of (50 Nos.
1 L ' shall be trained within Under ' Under Rs. 42.3
Provision of . Women Under . .
. . 2 years i.e. 5 Group Nuwagan Tikayatpali
different skills of | . . Kapanda G.P)
with 10 member in G.P) G.P)
women members of
. each group shall be
SHG along with trained every year
market linkage Yy
Farmers input | 200 interested and
support for | selective farmers shall 200
2 | upport , ; a" | Farmer | Rs.11.7 Rs. 11.7 Rs. 11.8 Rs. 35.2
improving the yield | be provided with
. S
for better return inputs for 3 years
Initiatives for
promotion of Millet | Creating Millet hub 15 15 15
3 | through farmers | for  collection & | 3 Nos. | (Kapanda (Nuwagan (Fatajharan Rs. 45
along with market | Marketing Village) Village) Village)
support.
Sub Total
F Rs.17.8 Rs. 17.8 Rs. 17.9 Rs. 122.5
F | Infrastructure
Amenities in
Community Centre Community Centre & 25 25 25
1 outh cluby house Yoga teacher | 3 Nos. | (Kapanda (Nuwagan (Fatajharan Rs. 75
y deployment in Village) Village) Village)
Community Centre
Solar Streetlights at <00
p | Village Solar Street | |- 1y villages @ 100 | 5% | Rs. 203 Rs. 20.3 Rs. 20.3 Rs. 60.9
Lights . Streetli
Street lights/ Year
ghts
Sul ok Rs.31.6 Rs.31.6 Rs.31.6 Rs. 135.9
(Infrastructure)
Rs. 520
Lakh
GRAND TOTAL Rs. 139.4 Rs. 137.7 Rs. 132.8
(Rs. 5.20
Crore)

51.19.13 Proposed capital cost of project is Rs. 341.72 Crores. The capital cost for environmental
protection measures for Physical components (air, water, noise, occupational health, Greenbelt,
Environment monitoring & Risk management) is proposed as Rs. 19.46 Crores. The annual
recurring cost towards the environmental protection measures for Physical components is
proposed as Rs. 1.41 Crore/ year. However, total cost for overall environment protection
measures is proposed as 25.47 Crore [Physical Component 19.46 Crore, PH compliance 5.20
Crore, Wildlife Conservation measures 0.55871 Crores (say 0.56 Crore) & Forest Patch
Conservation measures 0.2525184 Crore (0.25 Crore)]. The employment generation from the
proposed project is 500 (Direct: 280 Nos. & contractual: 220 Nos.; Preference will be given to
local Public). The details of cost for environmental protection measures is as follows:
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. . Total
Capital Opgroas'ilng I\/Ialrcl:tggltance Recurring
S.No Unit Detail Cost (Rs. In Cost
(Rs. In (Rs. In
Crore) C (Rs. In
rore) Crore)
Crore)
1 Waste Water ETP_+ STP and 29 0.09 0.01 0.1
Management maintenance
2 Nos. of ESP, 9
Nos. of Bag
Air Pollution filters, Dry Fog
2. Management system & Water 1088 0.25 0.15 0.4
sprinklers and its
maintenance
Acoustic
Enclosure for DG
3 Noise Pollution Set: maintenance 19 0.06 0.04 0.1
Management | for instruments &
provision of PPE
to Employees etc.
Env. AAQ, Stacks,
4 Monitoring Water, Noise, Soil =0 096 bl 0.57
. Fire Extinguishers
5. [[EMosADIsagT | o Hydran?, DMP, 13 0.06 0.04 0.10
Management
Safety Measures
6. Green Belt Plant_ation & Its 191 0.03 0.01 0.04
Development Maintenance
Medical Health
Occupational checkup, PPE,
7. Health Treatment 1.5 0.07 0.03 0.1
facilities
aREel 19.46 0.92 0.49 1.41
Budget
Addressal of
8. Conzllj?tlzftion 5.20 Crore (For Three Years)
Concerns
Wildlife
9. Conservation 0.56 Crore (For Five Years)
Measures
Forest Patch
10. Conservation 0.25 Crore (For Five Years)
Measures
Grand Total 25.47 Crore
Details of
adoption of Peripheral development as above (Kapanda & Tikayatpali)
villages if any

51.19.14 There are 3972 nos. of total trees available in the project site. 1500 trees have already been felled

after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest
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Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Remaining trees available in
the project site are 2472 nos. Budget earmarked for plantation of trees over an area of 8.78 Ha.
are Rs.68.17 Lakhs. Against tree felling of 1500 trees, Compensatory afforestation will be done
in the ratio of 1:10 i.e. 15000 number in consultation with the State Forest Department. Budget
for Compensatory afforestation is Rs. 52.50 Lakhs. Hence total budget for green belt
development will be Rs. 120.67 Lakhs (say 121 Lakhs) The greenbelt and plantation area will
be 8.78 ha (21.7 acres) i.e. 45.4% of the total plant area of 19.32 ha. (47.74 acres). Local species
like Neem, Kusum, Karanja, Mango, Palas etc. will be preferred for plantation.

A litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr.
Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were issued by Hon’ble
NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As per orders, a Field Visit was
carried by Joint committee comprising of nominee of DG Forest, MOEF&CC (not below the
rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar, PCCF (HoFF),
Odisha, Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023
and 28.04.2023. Pursuance of the Joint committee visit report and submissions, final order was
passed by Hon’ble NGT dated 22.08.2023, the above case was disposed with direction to
MoEF&CC, to take a decision in the matter of grant of Environmental Clearance to the Project

Proponent in accordance with law within a period of three months.

51.19.16 Details of EDS submission by the project proponent:

SI. No.

Details of EDS

Reply to PP

On perusal of the kml file, it is observed
that some part of the proposed project land
is falling under the forest land. However,
PP has furnished that there is no
involvement of forest land. PP shall submit
the NOC from the State Forest Department
that the proposed project site (all the
coordinate points of the project site shall be
mentioned) do not involve any forest land.
Hiding the information is not a good
practice from the PP/Consultant.

We have provided all requisite details along
with forests present nearby. There is no
involvement of forest land in the project site
evidenced in land document and affidavit
filed on NGT by Mr Jashabanta Sethi (DFO,
Rourkela Forest Division) mentioning no
involvement of forest land (in page no 6 last
para & in page no 7 first para.

We are taking due care providing the facts,
without hiding the information.

PP has reported that there is a litigation
pending before Hon’ble NGT. PP shall
submit the summary

A litigation bearing Original Application No.
94/2021/EZ was filed by applicant (Mr.
Chittaranjan  Mahanta &  Others) at
Honourable NGT, Interim Orders was issued
by NGT on 08.10.2021 & on 07.02.2023 for
stay of EC process.

Then Filed Visit was carried by Joint
committee comprising of nominee of DG
Forest, MOEF&CC (not below the rank of
ADG), Integrated Regional Officer of
MoEF&CC, Bhubaneshwar,PCCF (HoFF),
Odisha,Chief Wildlife Warden,Odisha and the

664
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SI. No.

Details of EDS

Reply to PP

District Magistrate, Sundergarh on 18.03.2023
and 28.04.2023.

Pursuance of the Joint committee visit report
and as per the final NGT order dated
22.08.2023, the above case was disposed and
it has been directed to MOEF&CC, to take a
decision in the matter of grant of
Environmental Clearance to the Project
Proponent in accordance with law within a
period of three months.

Uploaded copy of ToR is not in readable
condition. Kindly upload legible copy of
the ToR in the form.

The legible copy of ToR is furnished and also
the same copy is uploaded in respective
section of the Parivesh Portal as well.

The maximum value of PM10 and PM2.5
are recorded high in the buffer zone. PP
shall submit the reason along with the
mitigation measures.

At few locations the PM2s & PMyo are
observed to be high; for which
reasons/justifications for the reported values
along with the mitigation measures are
elaborated and provided.

Uploaded copy of Wildlife Conservation
Plan is not in readable condition. Kindly
upload legible copy of the Wildlife
Conservation Plan in the form.

The legible copy of Wildlife Conservation
Plan is attached and also the same copy is
uploaded in respective section of the Parivesh
Portal as well.

Wildlife Conservation Plan has been prepared
with a budget of Rs. 55.871 lakhs to be
implemented in 5 years and the plan submitted
to PCCF (Wildlife) vide memo no. no. 7846/4
F (Misc.), dated 20.09.2022 for approval.

PP shall upload complete legible copy of
entire PH proceedings inter-alia including
advertisements given for PH, SPCB cover
letter, actual proceedings, attendance sheet,
written representations, & the response
submitted by PP, authenticated English
translation of the PH proceedings if any.
Action plan to address the PH issues as per
MoOEF&CC OM dated 30.09.2020 with
timelines and year wise targets shall also be
submitted.

The legible copy of entire PH proceedings
inter-alia including advertisements given for
PH, SPCB cover letter, actual proceedings,
attendance sheet, written representations, &
the response submitted by PP, authenticated
English translation of the PH proceedings and
also the same copy is uploaded in respective
section of the Parivesh Portal as well.

PP has not uploaded any of the additional
documents pertaining to the project such as
Toposheet, Project Presentation etc. PP
shall revise the complete application in
conformity to Ministry’s requirement and
resubmit the application.

Additional Documents such as Toposheet,
Project Presentation etc. are uploaded in
respective section of the Parivesh Portal.

Details of Land, its possession and land
conversion need to be submitted along with
documentary proof.

Details of Land, its possession and land
conversion are attached & also the same copy
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Sl. No. Details of EDS Reply to PP
is uploaded in respective section of the
Parivesh Portal as well.
It is mentioned that the processing of EC
proposal, in the ministry, is through
Parivesh Portal Only, therefore providing
the requisite information/documents shall
gscorlging(:lcy)/rqﬁgagg?Coissul?;r:t aligrlr(?n di‘, The requisite information has bee_n updated in
requested to revise the application in the the concerned sections of the Parivesh portal.
) Also, the revised EIA/EMP report
9. form along with EIA/EMP report and | . . . ,
resubmit the same. The EIA/EMP report Incorporating e d?taﬂs of Hon'ble NGT
shall match with the information as filled S and_ Its compliance has been uploaded
in form for further appraisal by the EAC. It o 3112 [Py PO
is also mentioned that after acceptance the
proposal EIA/EMP report/Form cannot be
revise. Therefore, PP/Consultant is
requested to kindly do needful.

51.19.17 The proposal was initially considered in 49" meeting of the EAC for Industry-1 sector held on
28" — 29" November, 2023. Proposal was deferred for want of additional information. The
deliberations and recommendation is given as below:

Deliberations by the Committee (EAC during 28" — 29t November, 2023)

The Committee noted the following:

1.

It is reported that there is a litigation bearing Original Application No. 94/2021/EZ was
filed at Honourable NGT wherein Interim Orders were issued by Hon’ble NGT on
08.10.2021 & on 07.02.2023 for stay of EC process. As per orders, a Field Visit was
carried by Joint committee comprising of nominee of DG Forest, MOEF&CC (not below
the rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar, PCCF
(HoFF), Odisha, Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh
on 18.03.2023 and 28.04.2023. Pursuance of the Joint committee visit report and
submissions, final order was passed by Hon’ble NGT dated 22.08.2023, the above case
was disposed with direction to MOEF&CC, to take a decision in the matter of grant of
Environmental Clearance to the Project Proponent in accordance with law within a period
of three months. In this context, the EAC discussed the ruling of Hon’ble NGT and
believes that the PP should provide an update on the extent of adherence to the Joint
Committee's observations and recommendations as outlined in its report. This update
should include a justification and action plan for any conditions that have not been fulfilled
i.e. PP needs to submit the detailed compliances of Hon’ble NGT order and Joint
Committee report.

The EAC took into consideration kml file on the Google Earth presented by the project
proponent along with DSS of the project site shown on PARIVESH and observed that
there is a habitation namely Village Daldali Sai at a distance of 0.5 km in SW and also
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Kukia RF is at a distance of 0.12 km from the project site. PP is required to submit a robust
action plan aimed at minimizing the impact of project activities on these sensitive areas.
Additionally, the PP must revisit the engineering layout plan, taking into account the
presence of these sensitive areas.

3. The EAC noted that the Joint Committee in its report mentioned the possible high impact
of raw material transport to the site, the existing road that connects to the National
Highway (NH) needs to be strengthened and mitigate measures to be taken up. It is further
noted that since the proposed Plant is surrounded by hillocks, (Electrostatic Precipitators)
ESPs have to be installed and the chimney has to be designed of appropriate height and
green belt plantation around the site must be taken up to mitigate air pollution. PP need to
give special emphasis on these points and detailed Air pollution modelling study to
understand the impact of surrounding hills on pollution dispersion. Further effect of stack
height on incremental GLC needs to be established using the model. In this context, the
PP needs to submit the detailed mitigation measures and plans for this issue.

4.  The Committee deliberated on the public hearing issues along with action plan submitted
by the proponent to address the issues raised during the public hearing and is of the view
that the submitted action is not sufficient to address all the issues. The EAC advised PP to
revise the action plan as per Ministry’s O.M. dated 30.09.2020.

5. The Committee has deliberated on the baseline data and incremental GLC due to the
proposed project and observed that PM2.5 and PM10 values are recorded already too high.
PP/Consultant shall submit a stringent plan to minimise the levels of PM2.5 and PM10.

6. The PP has reported that proposed water requirement is 1180 m3/day, which is to be
sourced from Brahmani River and allocation for drawl of 0.50 Cusec (1223.287 m3/day)
surface water is obtained from Department of Water Resources. It is observed that the
approval granted exceeds the stipulated quantity. The PP is required to provide a copy of
the Memorandum of Understanding (MOU) or agreement executed with the Department
of Water Resources.

7. The PP has reported that there are 3972 nos. of total trees available in the project site. 1500
trees have already been felled after taking permission from Divisional Forest Officer cum
Wildlife Warden Rourkela Forest Division, Odisha vide letter number 5838/3F dated 20
Sep. 2021. Further, remaining trees available in the project site are 2472 nos. PP shall
submit the permission letter obtained from the State Forest Department in this regard.

8. The PP reported that Wildlife Conservation Plan has been prepared with a budget of Rs.
55.871 lakhs to be implemented in 5 years and the plan submitted to PCCF (Wildlife) vide
memo no. no. 7846/4 F (Misc.), dated 20.09.2022 for approval. PP shall submit the status
of the approval with supporting documents.

9. The EAC advised PP/Consultant to represent the case again with revised proposal
presentation. In view of the same, the EAC opined that PP needs to submit the report for
consideration of the proposal.

10. The EAC agreed to the request of PP/Consultant and allowed them to reappear after the
revision of the application incorporating the desired information.
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Recommendations of the Committee (EAC during 28" — 29t November, 2023)

In view of the foregoing and after detailed deliberations, the committee recommended to defer
the proposal to address the shortcomings enumerated at para above. The proposal may be
considered after submission of the requisite information.

51.19.18 The proponent submitted the ADS reply on dated 18.12.2023 and was uploaded on PARIVESH
on 18.12.2023. Point- wise reply of ADS is given as below:

Sl
No.

ADS points

Reply/ Response of PP

It is reported that there is a litigation bearing
Original Application No. 94/2021/EZ was filed
at Honourable NGT wherein Interim Orders
were issued by Hon’ble NGT on 08.10.2021 &
on 07.02.2023 for stay of EC process. As per
orders, a Field Visit was carried by Joint
committee comprising of nominee of DG Forest,
MOEF&CC (not below the rank of ADG),
Integrated Regional Officer of MoEF&CC,
Bhubaneswar, PCCF (HoFF), Odisha, Chief
Wildlife Warden, Odisha and the District
Magistrate, Sundergarh on 18.03.2023 and
28.04.2023. Pursuance of the Joint committee
visit report and submissions, final order was
passed by Hon’ble NGT dated 22.08.2023, the
above case was disposed with direction to
MoEF&CC, to take a decision in the matter of
grant of Environmental Clearance to the Project
Proponent in accordance with law within a
period of three months. In this context, the EAC
discussed the ruling of Hon’ble NGT and
believes that the PP should provide an update on
the extent of adherence to the Joint Committee's
observations and recommendations as outlined
in its report. This update should include a
justification and action plan for any conditions
that have not been fulfilled i.e. PP needs to
submit the detailed compliances of Hon’ble
NGT order and Joint Committee report.

Compliance of Hon’ble NGT order (Interim
& Final) was submitted. The highlights
include:

o No further activities at site after the first
interim order dtd. 08.10.2021.

e M/s. KAI International Pvt. Ltd. has filed
the counter affidavit dtd. 01.12.2021 and
also exchanged with the complainant
within the specified time.

e Site visit by joint committee on dtd.
18.03.2023 and  28.04.2023 and
compliance of its observations.

e Re-submission of EC application with
Final EIA and other relevant documents
for consideration of grant of EC by
MoEFCC.

Compliance of observations of the Joint
Committee visit report was submitted. The
highlights include:

e Preparation and submission for approval
of wildlife conservation plan and forest
patch conservation.

e Provision of STP, ETP, Garland drain,
Water reservoir etc. to maintain ZLD.

e Storage and reuse of rain water to
conserve use of fresh water.

¢ Providing high efficiency APCDs such as
ESP, Bag filters with stack height of 65m
and 30 m respectively.

o Development of greenbelt and plantation
about 45.4% of the total plant area.

e Preparation of Eco-restoration Plan in
terms of Forest Patch Conservation Plan
& its approval.

e Providing employment,
facilities to locals

medical/health
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Sl.

No.

ADS points

Reply/ Response of PP

The EAC took into consideration kml file on the
Google Earth presented by the project proponent
along with DSS of the project site shown on
PARIVESH and observed that there is a
habitation namely Village Daldali Sai at a
distance of 0.5 km in SW and also Kukia RF is
at a distance of 0.12 km from the project site. PP
IS required to submit a robust action plan aimed
at minimizing the impact of project activities on
these sensitive areas. Additionally, the PP must
revisit the engineering layout plan, taking into
account the presence of these sensitive areas.

The width of Greenbelt proposed in
Northern, Eastern & Southern part of project
site are 30 m each. Width of existing
greenery in western part is of 150 m width.
Action Plan to minimize impact of plant on
surrounding sensitive area by providing
further a thick green barrier of at least 100
m around the project site has been prepared
and detailed.

Engineering Plant layout has been prepared
considering the sensitive areas present in the
surroundings. Three tier greenbelt and
plantation will be developed all along the
boundary of the proposed plant with 19,478
nos. of trees/Saplings.

The total greenbelt and plantation area will
be 8.78 ha (i.e. 45.4% of the total plant area
of 19.32 ha.)

Against tree felling of 1500 trees, additional
compensatory afforestation will be done in
the ratio of 1:10 i.e. 15000 number in
consultation with the State Forest
Department. For this additional budget has
been proposed of Rs. 52.50 Lakhs Hence
total budget for green belt development is
Rs. 120.67 Lakhs.

Further a green barrier of around 100 m will
also be developed between the plant site and
surrounding forests with tall and high
canopy trees.

Also, for conservation of surrounding
forests, an Eco-restoration Plan in terms of
Forest Patch Conservation Plan is also
prepared with estimated budget of Rs. 25
lakhs and submitted to Office of PCCF
(Wildlife) vide memo no. no. 7843/4 F
(Misc.), dated 20.09.2022 for approval.

The EAC noted that the Joint Committee in its
report mentioned the possible high impact of raw
material transport to the site, the existing road
that connects to the National Highway (NH)
needs to be strengthened and mitigate measures
to be taken up. It is further noted that since the
proposed Plant is surrounded by hillocks,
(Electrostatic Precipitators) ESPs have to be
installed and the chimney has to be designed of
appropriate height and green belt plantation

Dispersion modelling has been carried out
considering complex terrain features due to
surrounding hilly areas including line and
point sources.

Outcome of modelling and its impact with
mitigation measures were submitted. The
highlights include:

e Under controlled condition the resultant
GLC will be within the NAAQS limits.
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Sl.

No.

ADS points

Reply/ Response of PP

around the site must be taken up to mitigate air
pollution. PP need to give special emphasis on
these points and detailed Air pollution modelling
study to understand the impact of surrounding
hills on pollution dispersion. Further effect of
stack height on incremental GLC needs to be
established using the model. In this context, the
PP needs to submit the detailed mitigation
measures and plans for this issue.

o Mitigative measures like ESP, Bag filters,
dust suppression system, water sprinkling
and fogging will be implemented.

e Pucca roads and covered transportation
with vehicles having valid PUC will be
done.

e BS-VI standard vehicles shall be used in
construction to reduce emissions.

e Low sulphur coal & Fuel oil will be used
to reduce SO- content in the flue gas.

e Efficiency of air pollution controls
devices will be monitored periodically to
control the emissions.

e Tall & high canopy trees will be planted
inside & outside project boundary with
due permission from district
administration & Forest Dept.

The Committee deliberated on the public hearing
issues along with action plan submitted by the
proponent to address the issues raised during the
public hearing and is of the view that the
submitted action is not sufficient to address all
the issues. The EAC advised PP to revise the
action plan as per Ministry’s O.M. dated
30.09.2020.

Revised Budgetary action plan as per
observations of EAC for the Public Hearing
issues are prepared and enclosed.
Additional activities like “Promotion of
Income Generation Activities, Initiatives for
promotion of Millet through farmers along
with  market support, Amenities in
Community Centre & Yoga teacher
deployment in Community Centre etc.”
have been incorporated and budget
increased from Rs 409.9 Lakhs (1.2 % of
project cost) to Rs. 520 Lakhs (1.5 % of
project cost).

The Committee has deliberated on the baseline
data and incremental GLC due to the proposed
project and observed that PM.s and PMyg values
are recorded already too high. PP/Consultant
shall submit a stringent plan to minimize the
levels of PM2.sand PMao.

The highest value observed near to

Rajamunda Village (AAQ-8) which is close

to Rajamunda Chowk. Due to heavy

transportation activities & presence of

Industrial cluster in the area PM2s and PM1o

was recorded slightly high in this region.

This location is 4.6 Km (ESE) from project

site.

Justification and plan to minimize the levels

of PMzsand PM1o were submitted.

o Mitigative measures like ESP, Bag filters,
dust suppression system, water sprinkling
and fogging will be implemented.

e Pucca roads and covered transportation
with vehicles having valid PUC will be
done.

Minutes of 51t meeting of the EAC for Industry-1 sector held on 2" — 4™ January, 2024

Page 259 of 316

Page 624 of 681



124

671

Sl.

No.

ADS points

Reply/ Response of PP

e Washed coal will be used to reduce the ash
content in the Coal, so that the emitted
flue gas will contain less particulate
matters.

o Water sprinkling will be carried out very
frequently at all the internal roads &
adjoining roads of the plant site.

¢ Wind breaking wall will be provided near
crushing & grinding sections to control
spreading of dust to outside.

The PP has reported that proposed water
requirement is 1180 m®day, which is to be
sourced from Brahmani River and allocation for
drawl of 0.50 Cusec (1223.287 m®/day) Surface
water is obtained from Department of Water
Resources. It is observed that the approval
granted exceeds the stipulated quantity. The PP
is required to provide a copy of the
Memorandum of Understanding (MOU) or
agreement executed with the Department of
Water Resources.

Proposed water requirement is 1180 m3/day.
For which, allocation for drawl of 0.50
Cusec (1223.287 m?®/day) surface water
from Department of Water Resources has
been obtained vide letter No. WS-IWS-
781/22- 2024 dated 21.01.2023.

As per the State Govt. procedure, agreement
with the Water Resource Dept. will be
undertaken during processing of Consent to
Establish & Consent to Operate from State
Pollution  Control Board prior to
commissioning of project. In no case the
water withdrawal will exceed the quantity of
1180 m®/day.

The PP has reported that there are 3972 nos. of
total trees available in the project site. 1500 trees
have already been felled after taking permission
from Divisional Forest Officer cum Wildlife
Warden Rourkela Forest Division, Odisha vide
letter number 5838/3F dated 20 Sep. 2021.
Further, remaining trees available in the project
site are 2472 nos. PP shall submit the permission
letter obtained from the State Forest Department
in this regard.

1500 trees have been felled after obtaining
necessary permission from DFO cum
Wildlife Warden, Rourkela Forest Division,
Sundargarh, Odisha vide letter no.
5838/3F(Lease), dated 20.09.2021. Copy of
the letter is enclosed. Compensatory
plantation of 15000 tree/ saplings will be
done against the tree felling done by the
company. A budget of Rs. 0.25 Crore has
been planned for the same.

The PP reported that Wildlife Conservation Plan
has been prepared with a budget of Rs. 55.871
lakhs to be implemented in 5 years and the plan
submitted to PCCF (Wildlife) vide memo no. no.
7846/4 F (Misc.), dated 20.09.2022 for approval.
PP shall submit the status of the approval with
supporting documents.

Wildlife Conservation Plan was submitted
to PCCF (Wildlife) vide memo no. no.
7846/4 F (Misc.), dated 20.09.2022 for
approval. Copy of letter was submitted.

As per the present status, approval of the
same is under consideration at the office of
PCCF and an undertaking has been
submitted by KIPL to submit the copy of
approval letter of Conservation Plan to
MoEF&CC.

The EAC advised PP/Consultant to represent the
case again with revised proposal presentation. In
view of the same, the EAC opined that PP needs

Agreed and it is resubmitted for presentation
of the same.

Minutes of 51t meeting of the EAC for Industry-1 sector held on 2" — 4™ January, 2024

Page 260 of 316

Page 625 of 681



180

Sl
No.

ADS points

Reply/ Response of PP

to submit the report for consideration of the
proposal.

10.

The EAC agreed to the request of PP/Consultant
and allowed them to reappear after the revision
of the application incorporating the desired
information.

Application is resubmitted incorporating the
desired information for presentation of the
same.

51.19.19

recommendations of EAC are as follows:

Written submission by the PP:

51.19.20

4N January, 2024.

Based on the above submission of PP, the proposal is re-considered during 51 meeting of the
EAC for Industry-l sector held on 2™ —

The deliberations and

During the meeting, based on the deliberations made by the EAC, the project proponent vide

letter dated 04.01.2024 through email dated 04.01.2024 submitted the reply to the complaint
received by the Ministry related to the project as follows:

672

SI. No.

Raised Points

Compliance

Para- 1

We, the local residents of Pattajharan and
Badbahal, recently noticed that, the
project proponent has deliberately omitted
our village in various submissions such as
PFR, Form 1, TOR application, and all
documentation in the PARIBESH website
submitted under CAF, Part A, and Part B,
all aimed at obtaining environmental
clearance (EC). Due to their false
submission, The EAC took into
consideration kml file on the Google Earth
presented by the project proponent along
with DSS of the project site shown on
PARIVESH and observed that there is a
habitation namely Village Daldali Sai at a
distance of 0.5 km in SW. These
communities have been residing in the
area since ancient times.

Para- 2

The three tribal villages, namely
Fatajharan, and the two hamlets (Badbahal
and Daldali) within the Kapanda Revenue
village, are situated in close proximity to
the project site, with aerial distances
ranging from 200 meters to less than 1 km.
This distance data has been extracted from
Google Earth images, a widely recognized
software, and can be readily verified by
any relevant authorities. These three
villages, primarily inhabited by tribal

Village Daldali Sai is mentioned in EIA report
Chapter- 1, Table No. 1.1, Page No. 3 and same
was uploaded on the Parivesh Portal for EC
application.

3 tribal villages as mentioned in para no. 2
Fatajharan and two hamlets Badbahal and Daldali
Sai are located within the Kapanda revenue
village.

Kapanda village is also mentioned in Chapter- 1,
Table No. 1.1, Page No. 3, and these villages are
also mentioned in brief summary at Page No. 3
under Para- 5, which was circulated to EAC and
also presented before the committee on
29.11.2023 and 04.01.2024. Copy of Brief
writeup is submitted.

In the budgetary action plan against the public
hearing issues various developmental activities
(viz. Education, Health, Drinking Water facilities,
Environment, Livelihood, and Infrastructure) are
planned to be undertaken by KIPL in village
Fatajharan and Kapanda mentioned at Chapter-
7, Section No. 7.1.1, Table No. 7.1, Page No. 6-
10.

PH action plan is submitted.
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134
Sl. No. Raised Points Compliance
communities,  particularly  Schedule | The land for the proposed plant has been allotted
Tribes, collectively house an estimated | by IDCO Govt. of Odisha and no private land is
population of 398. We have compiled | involved in this total land of 47.348 Ha. The deed
evidence confirming the legitimate | copy is submitted which confirms that there is
residency status of individuals located at | neither any residency status of the aforesaid
the intended site, areas designated for | villagers in the project site nor any displacement
displacement, and those likely to be | has been necessitated during acquisition of land.
affected within distances of 1 km from the
project site. Geotagged pictures of each | The total land is a Govt. land as per letter issued
individual house have been meticulously | by Collector/ District Magistrate vide Order
documented. N0.45/XVI1-137/2020 dtd.07.01.2021 and the
copy is submitted.
The land for proposed project is allotted by IDCO
and there is no project affected people in respect
of land oustee and house oustee in the allotted
land of 47.348 Ha. granted by IDCO. No
Rehabilitation and Resettlement was required
during land acquisition process.
People from villages like Fatajharan, Badbahal,
Kapanda etc. were present in the PH meeting dtd.
24.05.2022 and given their opinion which was
mentioned in the Public Hearing proceedings
granted by SPCB, Odisha and submitted to
The supportive data regarding the number MoOEF&CC. Some of the data are mentioned in
of houses and population is derived from | the following table;
official government records, specifically Name of
the Population Census of 2011. For the Person
two hamlets, Badbahal and Daldali, of presenth
Kapanda Revenue village, and for the in  the
Para-3 |village of Patajharan, additional Pag;hlo of SI. | PH From
information has been gathered from the || b eedin No. | meeting | Villagers
. i gs
Integrated Child Development Services and
(ICDS) database, with collaboration from given
local  Anganwadi  workers. A their
comprehensive report containing this opinion
information is presented in Annexure 1. 29 28 Anita
Munda
26 55 Eﬁ:ﬁg;ka Fatajharan
Kuanri
26 58 JoJo
27 68 Eﬂuus:éaK“ Badbahal
27 73 Ar_uta Fatajharan
Jojo
Bishnu
20, 21 3,8 | Chandra | Kapanda
Kisan,
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152
Sl. No. Raised Points Compliance
Raju
Kishan
and
many
more.
In accordance with Section 11 of the
Ministry of Environment and Forests
Notification issued on May 30, 2008, it is
apparent that the designated location for
the proposed industry is in immediate
proximity to three villages, all situated
within a distance of less than 1 km. This
Para- 4 3 .
contravenes  the  stipulated  siting
guidelines and  criteria  for  the
establishment of a new highly polluting
industry in a tribal area. It is explicitly . . o
e 0 set up & ighy palltng | 1% POPOSES e ek e St it o
industry in close proximity to residential ) . ye .
. . X alternatives of the site analysis, after examination
dwellings based on this regulation.
- — by EAC and MoEF&CC had approved Terms of
Refer the Annexure- 18 Socioeconomic ' .
, Reference vide File No. 1A-J-11011/59/2021-
Report: On Page 47, Annexure 2, S| No. IAI(I) ditd. 29.11.2021
Fatajharan village (sensus code 384839), ' T '
e Fotal populatlo_n 1S declared. 8 e All information regarding above villages are
Fatajharan village is situated within 200 . ! ;
) X mentioned in the EIA report uploaded in the
meters to 1 km from the project site. Parivesh Portal
Additionally, in the Final EIA Annexure '
17_Baselige Report, Gl RefE{Rg = The affidavit submitted to NGT was subjected on
19, 24, and many other pages, samples filli L 4 invol £t
were collected and studies were conducted e naag activities Qrd IUQTEENENY OT Torest
il 4 "Barhabahar Vil . | land at KIPL project site which did not require to
Para- 5 Bl i e "Barhabahasiltager ¢ mention the surrounding villages.
Actual village name is “Badbahal” which
is situated around 400 meters from the
project site. As two villages are closely
adjacent to the project site, which goes
against the siting criteria, these details
have deliberately not been declared
anywhere in the PFR report, Form 1, TOR
application, EC application, and in the
affidavit submitted to the NGT. In other
words, all the applications submitted by
the PP shall be declared as null and void.
It is crucial to note that a Pallisabha, a vital | Since no forest land is involved in the project site,
prerequisite for the scheduled district, has | holding the pallisabha by KIPL is not a
not been conducted, in direct | prerequisite for setting up the proposed project.
contravention of the notice issued by the | The public hearing has been conducted as per EIA
Para- 6 . : -
Sundargarh  district collector, which | notification.
underscores stringent requirements for the | However, amount of Rs. 5.2 Crore has been
scheduled district of Odisha state. This | earmarked for undertaking various activities in
represents a blatant violation of the | the surrounding villages as detailed in the PH
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Sl. No. Raised Points Compliance
regulation. Moreover, the local tribals | action plan and Budget provided in the EIA report
have been enduring continuous threats | at Chapter- 7, Section No. 7.1.1, Table No. 7.1,
from local mobs, resulting in an ongoing | Page No. 6- 10.
state of mental trauma among the affected
communities.
We remain hopeful that your esteemed
authority anql the .EAC committee W.'" Project Proponent and as well as consultant had
thoroughly investigate the substantial . o
o - factually presented information in the EIA report
violations resulting  from false -
. . .~ | as per guidelines of MOEF&CC. The data were
declarations  submitted to  obtain . o .
. not hidden for any specific area nor misled the
Para- 7 | Environmental Clearance (EC). We are | . ; . . .
. i information in said EIA report which was
confident that the concerned authorities . "
. YL . submitted for Environment clearance. We are
will take necessary disciplinary actions . . .
. . taking due care while preparing EIA report and
against Visiontek Consultancy and KAl - Y
g we will keep in future as well.
Industry to put an end to the distress
inflicted upon tribal communities.

Note: The EAC was informed about a representation received by the Ministry, raising concerns
about the project. The EAC recommended that the issues raised be shared with the project
proponent, who provided a detailed pointwise reply on 04.01.2021 through written submission,
which was further deliberated by the EAC and subsequently found to be satisfactory by the EAC.

Deliberations by the Committee

51.19.21 The Committee noted the following:
1. The instant proposal is for setting up of a greenfield project for installation of Iron Ore
Beneficiation Plant- 1.5 MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore
Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27,000 Nm?®/hr.

2. The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert
Members/domain experts in various fields, examined the proposal submitted by the Project
Proponent in desired format along with EIA/EMP reports prepared and submitted by the
Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

3. The EAC noted that the Project Proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his knowledge
and belief and no information has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of
the project proponent.

4. The Committee noted that the EIA reports are in compliance of the ToR issued for the
project, reflecting the present environmental status and the projected scenario for all the
environmental components. The Committee deliberated on the proposed mitigation measure
towards Air, Water, Noise and Soil pollutions. The Committee suggested that the storage of
toxic/explosive raw materials/products shall be undertaken with utmost precautions and
following the safety norms and best practices.
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5. The EAC also took into consideration the drone survey of the project site and kml file on
the Google Earth presented by the project proponent along with DSS of the project site on
PARIVESH and made following deliberations accordingly.

6. Total land required for project is 19.32 ha. (47.74 Ac) which is a IDCO Land (Industrial
land) and is under the possession of the company. Land Agreement made between IDCO
& KIPL as per land allotment letter no. IDCO:HO:P&A:LAE:7751/2019 dated
06.08.2021.

7. Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other
sensitive areas such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) etc.
within the study area of the project site. The EAC is of the opinion that PP shall prepare and
strictly implement the environmental safeguard measures to minimise the impact on the
project activities on these sensitive areas.

8. Brahmani River is at a distance of 1.6 km in West of the project site along with other water
bodies within the study area of the project site. The EAC is of the opinion that the water
bodies shall not be disturbed. Mitigation measures w.r.t. safeguarding the water bodies shall
be prepared and submitted.

9. Water requirement is proposed as 1180 m®/day which is to be sourced from Brahmani River.
The EAC deliberated on the water requirement is of the opinion that PP shall obtain
necessary permission from the Competent Authority in this regard. No Ground water
abstraction is permitted.

10. The Committee has deliberated on the baseline data and incremental GLC due to the
proposed project and is of the opinion that stringent mitigation measures to minimise the
pollution shall be strictly implemented.

11. There are Schedule-I species like Elephant, Leopard, Sloth bear & Python etc. falling within
the study area of the proposed site. Wildlife Conservation Plan has been prepared with a
budgetary allocation of Rs. 55.871 Lakhs for 5 years and submitted to PCCF wildlife for
approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022.

12. The PP has submitted that there are 3972 nos. of total trees available in the project site. 1500
trees have already been felled after taking permission from Divisional Forest Officer cum
Wildlife Warden Rourkela Forest Division, Odisha vide letter number 5838/3F dated 20
Sep. 2021. Remaining trees available in the project site are 2472 nos. Budget earmarked for
plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree felling of 1500
trees, Compensatory afforestation will be done in the ratio of 1:10 i.e. 15000 number in
consultation with the State Forest Department. Budget for Compensatory afforestation is Rs.
52.50 Lakhs. Hence total budget for green belt development will be Rs. 120.67 Lakhs (say
121 Lakhs) The greenbelt and plantation area will be 8.78 ha (21.7 acres) i.e. 45.4% of the
total plant area of 19.32 ha. (47.74 acres). The EAC deliberated on the greenbelt layout plan
along with action plan and the budget earmarked and is of the opinion that greenbelt shall
be completed within a span of one year.

13. The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t.
proposed project and found them to be satisfactory.
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14. The Committee also deliberated on the public hearing issues along with action plan
submitted by the proponent to address the issues raised during the public hearing and found
it satisfactory.

15. The EAC noted that a litigation bearing Original Application No. 94/2021/EZ was filed by
applicant (Mr. Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were
issued by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As per
orders, a Field Visit was carried by Joint committee comprising of nominee of DG Forest,
MOEF&CC (not below the rank of ADG), Integrated Regional Officer of MoEF&CC,
Bhubaneshwar, PCCF (HoFF), Odisha, Chief Wildlife Warden, Odisha and the District
Magistrate, Sundergarh on 18.03.2023 and 28.04.2023. Pursuance of the Joint committee
visit report and submissions, final order was passed by Hon’ble NGT dated 22.08.2023, the
above case was disposed with direction to MoEF&CC, to take a decision in the matter of
grant of Environmental Clearance to the Project Proponent in accordance with law within a
period of three months. In this regard, the EAC deliberated all the issues pertaining to the
case and accordingly suggested various mitigation measures in this regard while
deliberating the EC proposal.

16. The EAC deliberated on the other ADS reply submitted by the project proponent and found
it satisfactory.

17. The EAC was informed about a representation received by the Ministry, raising concerns
about the project. The EAC recommended that the issues raised be shared with the project
proponent, who provided a detailed pointwise reply on 04.01.2021 through written
submission, which was deliberated by the EAC and subsequently found to be satisfactory
by the EAC.

18. The EAC deliberated on the proposal with due diligence in the process as notified under the
provisions of the EIA Notification, 2006, as amended from time to time and accordingly
made the recommendations to the proposal. The Experts Members of the EAC found the
proposal in order and recommended for grant of environmental clearance.

19. The environmental clearance recommended to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time,
from the State Pollution Control Board, prior to construction & operation of the project.

20. The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I
projects and observed that some of the specific conditions stipulated so far in the previously
recommended EC projects are common and applicable to most of the projects in general. In
view of the same, the General Conditions (in case of EC projects) have been revised through
reallocation of these common conditions from specific to General Conditions (in case of EC
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projects). Accordingly, the instant project is also being stipulated with the modified General
conditions.

Recommendations of the Committee:

51.19.22 In view of the foregoing and after detailed deliberations, the committee recommended the
instant proposal for grant of Environment Clearance subject to uploading the written
submission on portal under the provisions of EIA Notification, 2006 subject to the stipulation
of following specific conditions and general conditions as per the Ministry’s Office
Memorandum No. 22-34/2018-111 dated 9/8/2018 based on project specific requirements:

A. Specific Condition:

Vi.

Vii.

viii.

This Environmental clearance is granted subject to final outcome of Hon’ble Supreme
Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as
may be applicable to this project.

The project proponent shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the recommendations
made in the EIA/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon emitted
and shall also develop carbon sink/carbon sequestration resources capable of capturing
more than emitted. The implementation report shall be submitted to the IRO, MOEF&CC
in this regard.

PP shall strictly adhere to the Joint Committee's observations and recommendations as
outlined in its report in the matter of litigation bearing Original Application No.
94/2021/EZ filed at Honourable NGT.

Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other
sensitive areas such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW)
etc. within the study area of the project site. Proponent shall take appropriate
environmental safeguard measures to minimise the impact on the habitation of the locals.
PP needs to strengthen green belt all around the plant area to reduce the dust pollution.
The PP shall also include some of these locations in its environmental monitoring
programme.

Brahmani River is at a distance of 1.6 km in West of the project site along with other water
bodies within the study area of the project site. A robust and full proof Drainage
Conservation scheme to protect the natural drainage and its flow parameters; along with
Soil conservation scheme and multiple Erosion control measures shall be implemented.
The water requirement of 1180 m3/day which shall be sourced from Brahmani River. PP
shall obtain necessary permission from the Competent Authority in this regard. No Ground
water abstraction is permitted.

Three tier Green Belt shall be developed in at least 33% of the project area in a period of
one year all along the project site of adequate width and tree density shall not be less than
2500 per ha. Survival rate of green belt developed shall be monitored on periodic basis to
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ensure that damaged plants are replaced with new plants in the subsequent years. PP shall
also develop greenbelt in the form of shelter belt comprising of total of 6 rows of 2x2 m
plantation with tall trees & broad leaves with thick canopy along with windshield inside
the plant premises to act as green barrier for air pollution & noise levels towards sensitive
areas nearby project site. Compliance status in this regard, shall be submitted to concerned
Regional Office of the MOEF&CC.

ix. All the commitments made towards socio-economic development of the nearby villages
shall be satisfactorily implemented. The action plan based on the social impact assessment
study of the project as per the EMP in accordance to the Ministry’s OM dated 30.09.2020
amounting to Rs. 5.20 Crores shall be strictly implemented and progress shall be submitted
to the Regional Office of MOEF&CC.

X. PP shall undertake village adoption programme and prepare and implement the action plan
to develop them into a model village.

xi.  The recommendations of the approved Site-Specific Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance report to the concerned Regional
Office of the MoEF&CC.

xii. PP shall obtain permission from the State Forest Department for any tree felling involved
in the project.

B. General Conditions
I. Statutory compliance:

I. The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time. It
does not tantamount/ construe to approvals/ consent/ permissions etc., required to be
obtained or standards/conditions to be followed under any other Acts/Rules/Subordinate
legislations, etc., as may be applicable to the project.

Il.  Air quality monitoring and preservation
I.  The project proponent shall install 24x7 continuous emission monitoring system at process
stacks to monitor stack emission as well as 04Nos. Continuous Ambient Air Quality
Station (CAAQMS) for monitoring AAQ parameters with respect to standards prescribed
in Environment (Protection) Rules 1986 as amended from time to time. The CEMS and
CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these
systems from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.
ii. The project proponent shall carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM1g and PM2 5
in reference to PM emission, and SO, and NOXx in reference to SO, and NOx emissions)
within and outside the plant area (at least at four locations one within and three outside the
plant area at an angle of 120° each), covering upwind and downwind directions.
iii.  The project proponent shall monitor fugitive emissions in the plant premises at least once
in every quarter through laboratories recognized under Environment (Protection) Act,
1986 or NABL accredited laboratories.
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Vili.

viii.

Xi.

Xii.

Xiil.

Xiv.

XV.

XVi.

XVil.
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Sampling facility at process stacks shall be provided as per CPCB guidelines for manual

monitoring of emissions.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust

generating points including fugitive dust from all vulnerable sources, so as to comply

prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning

facilities for better maintenance of bags.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant

roads, shop floors, roofs, regularly.

Ensure covered transportation and conveying of raw material to prevent spillage and dust

generation. The project proponent use leak proof trucks/dumpers carrying coal and other

raw materials and cover them with tarpaulin.

The project proponent shall provide primary and secondary fume extraction system at all

heat treatment furnaces.

Wind shelter fence and chemical spraying shall be provided on the raw material stock

piles.

Design the ventilation system for adequate air changes as per prevailing norms for all

tunnels, motor houses, Oil Cellars.

Pollution control system in the plant shall be provided as per the CREP Guidelines of

CPCB.

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet

scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion systems

(thermal oxidizers), condensers, absorbers, adsorbers, and biological degradation.

Controlling emissions related to transportation shall include emission controls on vehicles

as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist

water cannons shall be procured and operated regularly inside the project premises and

also in the surrounding villages to arrest suspended dust in the atmosphere.

Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored

at regular intervals.

Water Sprinklers/Water mist system shall be installed near raw material yards, operational

units and other strategic locations to control fugitive emissions from the plant.

The particulate matter emissions from the process stacks shall be less than 30 mg/Nm?® and

measures shall be undertaken as per the submitted action plan. Efficient Air monitoring

equipment shall be installed.

Following additional arrangements to control fugitive dust shall be provided:

a. Fog / Mist Sprinklers at all on bulk raw material storage area (at the transfer points)
like Iron Ore, Coal and for Fly Ash and similar solid waste storage areas.

. Proper covered vehicle shall be used while transport of materials.

c. Wheel washing mechanism shall be provided in entry and exit gates with complete

recirculation system.

I11.  Water quality monitoring and preservation

The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 as amended from
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time to time and connected to SPCB and CPCB online servers and calibrate these system
from time to time according to equipment supplier specification through labs recognized
under Environment (Protection) Act, 1986 or NABL accredited laboratories.

ii.  The project proponent shall monitor regularly ground water quality at least twice a year
(pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in the plant
and adjacent areas through labs recognized under Environment (Protection) Act, 1986 and
NABL accredited laboratories.

iii. Garland drains and collection pits shall be provided for each stock pile to arrest the run-
off in the event of heavy rains and to check the water pollution due to surface run off.

iv. Water meters shall be provided at the inlet to all unit processes in the plants.

v. The project proponent shall make efforts to minimise water consumption in the plant
complex by segregation of used water, practicing cascade use and by recycling treated
water.

vi. The proposed project shall be designed as "Zero Liquid Discharge™ Plant. ETP shall be
installed and there shall be no discharge of effluent from the plant. Domestic effluent shall
be treated in Sewage Treatment Plant. Suitable measures shall be adopted for sewage water
handling to ensure no contamination of any kind of water body.

vii.  All stockyards shall have impervious flooring and shall be equipped with water spray
system for dust suppression. Stock yards shall also have garland drains and catch pits to
trap the run off material and shall be implemented as per the action plan submitted in
EIA/EMP report.

viii. Rain water harvesting shall be implemented to recharge/harvest water as per the action
plan submitted in the EIA/EMP report.

ix. Tailing management plan shall be implemented as included in EIA report.

xviii.  Tailings from Iron Ore beneficiation plant shall be dewatered in filter press and no slime
/tailing pond shall be permitted.

IV. Noise monitoring and prevention
i.  Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and
Control) Rules, 2000 and amendments thereof, and report in this regard shall be submitted
to Regional Officer of the Ministry as a part of six-monthly compliance report.
ii. The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

V. Energy Conservation measures
I. Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same regularly;
ii. Provide LED lights in their offices and residential areas.

VI. Waste management
i.  Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil.
ii.  Kitchen waste shall be composted or converted to biogas for further use.
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iii.  100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement
and brick manufacturers for further utilization and Memorandum of Understanding in this
regard shall be submitted to the Ministry’s Regional Office.

iv. The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified
Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has
issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published by
Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is
available at https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are
hereby requested to sensitize and create awareness among people working within the
Project area as well as its surrounding area on the ban of SUP in order to ensure the
compliance of Notification published by this Ministry on 12/08/2021. A report, along with
photographs, on the measures taken shall also be included in the six monthly compliance
report being submitted by the project proponents.

v. A proper action plan must be implemented to dispose of the electronic waste generated in
the industry.

VII. Green Belt
i. The project proponent shall prepare GHG emissions inventory for the plant and shall

submit the programme for reduction of the same including carbon sequestration by trees.

ii.  Project proponent shall submit a study report on Decarbonisation program, which would
essentially consist of company’s carbon emissions, carbon budgeting/ balancing, carbon
sequestration activities and carbon capture, use and storage and offsetting strategies.
Further, the report shall also contain time bound action plan to reduce its carbon intensity
of its operations and supply chains, energy transition pathway from fossil fuels to
Renewable energy etc. All these activities/ assessments should be measurable and monitor
able with defined time frames.

iii.  Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust
pollution from exposed soil surface.

VIIl. Public hearing and Human health issues

I. Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

ii.  The project proponent shall carry out heat stress analysis for the workmen who work in
high temperature work zone and provide Personal Protection Equipment (PPE) as per the
norms.

iii.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP.
Safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

iv. Occupational health surveillance of the workers shall be done on a regular basis and
records maintained.

IX. Environment Management
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i.  The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-1A.111 dated 30/09/2020. As part of Corporate Environment
Responsibility (CER) activity, company shall adopt nearby villages based on the socio-
economic survey and undertake community developmental activities in consultation with
the village Panchayat and the District Administration as committed.

ii.  The company shall have a well laid down environmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements / deviation
/ violation of the environmental / forest / wildlife norms / conditions and / or shareholders
/ stake holders. The copy of the board resolution in this regard shall be submitted to the
MOoEF&CC as a part of six-monthly report.

iii. A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization.

iv. Performance test shall be conducted on all pollution control systems every year and report
shall be submitted to Integrated Regional Office of the MoEF&CC.

X. Miscellaneous

i. The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days and in addition this shall also be
displayed in the project proponent’s website permanently.

ii.  The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

iii.  The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

iv.  The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx
(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the
projects and display the same at a convenient location for disclosure to the public and put
on the website of the company.

v. Action plan for developing connecting and internal road in terms of MSA as per IRC
guidelines shall be implemented

vi.  The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

vii.  The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
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Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the project.
The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case
of involvement of Schedule-1 species) shall be implemented in consultation with the State
Forest Department. The implementation report shall be furnished along with the six-
monthly compliance report to the concerned Regional Office of the MoEF&CC.

The PP shall put all the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in the
company web site for the information to public/public domain. The PP shall also put the
information on the left over funds allocated to EMP and PH as committed in the earlier
ECs and shall be carried out and spent in next three years, in the company web site for the
information to public/public domain.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite data / information/monitoring reports.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010.

*kx

Consideration of Terms of Reference Proposals

Agenda No. 51.20

684

51.20 Establishment of Greenfield steel plant comprising of DRI Kilns (2,31,000 TPA), Induction
Furnaces with matching LRF & CCM (Hot Billets / Billets / Ingots — 1,98,000 TPA), Rolling
Mills (TMT bars / Structural Steel) (85% Hot charging with Hot Billets and remaining
15% through RHF with Gasifer as fuel — 1,98,000 TPA), Coal Gasifier — 1700 NM3/Hr.,
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\ Tel: 2564033/2563924
: EPABX : 2561909/2562847

Email :.paribesh1@ospcboard.org

Website :www.ospcboard.org

el STATE POLLUTION CONTROL BOARD, ODISHA

ODIs A

——=_—_ [Department of F i
o orest, Environment & Climate Change Govt. of Odisha]

WSy Pari
L ',' aribesh Bhawan, A/118, Nilakanthanagar, Unit-VIIl, Bhubaneswar - 751012
No. [[£70 _ /IND-I-PH-1017 Dated 4-07-2022
To . :

The Secretary

:;dinistry of !:Invironment. Forest &Climate Change
ovt. of India, Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi-110003.

Sub: : z
:::.C::tdl;xgs. of Public Hearing for M/s KAI International Pvt. Ltd. for Greenfield
MTIJ'—‘ 4 H'ol:. installation of Iron Ore Beneficiation Plant -1.5 MTPA throughput (1.16
Plant 2,'730 ogr;dea;)hre]. Iron Ore Pelletization Plant - 1.2 MTPA and Producer Gas
’ m3/hr at villa > h
District-reg, ge Kapanda under Lahunipara Tehsil of Sundargar

Sir,

‘lnviting a reference to the above, this is to inform that Public Hearing of the above
mentioned project proposed by M/s KAI International Pvt. Ltd. was conducted on 24-05-2022
at 10.00 A.M Football Play Ground, Rad-Purunapani Village of Sundargarh District in
accordance with the Ministry of Environment, Forest & Climate Change, Govt. of India, EIA
Notification No. SO-1533(E) dt.14.09.2006.

As per the above Notification, notice inviting comments, views, objection, and suggestions
from the public in respect of the above project was published in newspapers namely “The Times
of India” and “The Samaja” on 22.04.2022.

Further 47 nos. of representations was received during Public Hearing and 4 Nos.
representations received directly by the Board which is enclosed herewith for kind reference and
further action during the consideration of Environmental Clearance

A copy of the proceedings of the Public Hearing along with the following documents is
enclosed for kind information and necessary action at your end.

1. Video CD of Public Hearing.
Statement of issues raised by Public Hearing meeting and comments of applicant prepared

in local language and in English.

3. Copies of the newspaper advertisement.
4. List of persons who participated in the public hearing.
5. Views and suggestions from the public received by the Board during the Public Hearing.
6. 47 (Forty-seven) nos. of representations was received during Public Hearing and 4(Four)
Nos. representations received directly by the Board
Yours faithfully,
Encl: As above

b e
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MemoNo [(¢7/  Jdt. & F-deyl
Copy along with copy of the proceedings of Public Hearing forwarded to the Addl. Chief
Sccretary, Department of Forest, Env & Climate Change, Govt. of Odisha for kind information

and necessary action.
Addl. Chief Env.’Engineer
MemoNo_ /{4672  jdt. 5-7-Des

Encl: As above

Copy forwarded to the Additional Director, Eastern Regional Office, MoEF & CC Govt. of
India, A-3, Chandrasekharpur, Bhubaneswar for kind information and necessary action.
Encl: As above

),

Addl. Chief Env. Engineer

emoNo__ /423 /dt._=~ 2 207;(By Speed Post)
Copy along with copy of proceedings of Public Hearing forwarded to The Director, M/s

KAI International Pvt. Ltd., CCC-23, Civil Township, Rourkela - 769 094 for information.

Encl: As above
Addl Gﬁef%
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PROCEEDINGSOF PUBLIC CONSULTATION (HEARING) FOR GREENFIELD PROJECT OF
M/S K A | INTERNATIONAL PVT. LTD., FOR INSTALLATION OF IRON ORE BENEFICIATION
PLANT - 1.5 MTPA THROUGHPUT (1.16 MTPA HIGH GRADE ORE), IRON ORE
PELLETIZATION PLANT — 1.2 MTPA AND PRODUCER GAS PLANT - 27,000 NMYHR AT
VILLAGE KAPANDA UNDER TAHASIL OF SUNDARGHARH DISTRICT HELD ON DATED
24.05.2022 (10.00AM) AT BAD PURNAPANI, FOOTBALL PLAYGROUND BLOCK -
LAHUNIPARA, OF SUNDARGARH DIST. (ODISHA)

The public hearing meeting for Iron Ore Beneficiation Plant —= 1.5 MTPA
Throughput (1.16 MTPA high grade ore ), Iron Ore Pelletization Plant — 1.2 MTPA
and Producer Gas Plant — 27,000 NM3/hr, held on dated 24.05 2022 (10.00am) at
Bad-Purnapani, Football playground block — Lahunipara, of Sundargarh District. Sri
Pradeep Dang, Sub-collector, Bonai of Sundargarh district had presided over the
meeting. At the outset, Dr. Binod Bihari Dash, Regional Officer State Pollution
Control Board, Odisha, Rourkela delivered welcome address. organised and
cenducted the public hearing meeting in association with District Administration.

The Public hearing in respect of the above greenfield project was conducted
as per the schedule and at the venue in accordance with EIA Notification
S.0.1533(E) dtd.14.09.2006 and subsequent amendment therein. The Public
Hearing meeting with regards to date, place and time was announced in public
address system apart from its publication in local dailies. The process followed for
the public hearing was adequate. The attendance sheet of the public present in the
meeting is annexed herewith in ANNEXURE-l. Around 300 nos. of persons
attended the public hearing meeting and two hundred seventy two (272) Nos. of
persons have signed in attendance sheet. Eighty nine (89) nos. of persons had
delivered their views whose list and their signature is given in ANNEXURE-II

Ur. B.B. Dash, Regional Officer, State Pollution Control Board, Rourkela had
welcomed the Public &explained about the importance of such hearing and also
invited views, comments, objections & opinions of the public which are necessary
while considering the environmental clearance of the project and he also told that
those who want to give their written statement about the proposed projects, they
can do so. He had also reminded / requested the public to follow the COVID-19
guidelines on wearing the mask and on maintaining the social distance during
Public hearing those have been issued by the State Government. He briefly
mentioned about the green field project of M/s. K A | International Pvt. Ltd. to setup

1]
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Iron Ore Beneficiation Plant — 1.5 MTPA Throughput ( 1.16 MTPA high grade ore ),
Iron Ore Pelletization Plant — 1.2 MTPA and Producer Gas Plant - 27,000 NM3/hrin
the land allotted by IDCO. He welcome and requested the Sub-Collector, Bonai to

oreside over and to conduct for the public hearing smoothly.

After that the Sub-Collectror, Bonai had briefly described about the project
and invited the project proponent of M/s. K A | International Pvt. Ltd. And Mr. Hari
Hara Dash, Project Head had described about the proposed greenfield project of
Iron Ore Beneficiation Plant - 1.5 MTPA Throughput ( 1.16 MTPA high grade ore ),
Iron Ore Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27.000 NM3/hr,
salient features of the proposed project and Environmental Management Plan,
Pollution Control Measures to be adopted during mining operation, Blasting
procedure, Plantation Programme and various other peripheral development
activities and contribution towards increase of State revenue etc. to be carried out

during the course of production. The salient features of the project is given as

follows:

Project Proposal: M/s K A | International Pvt. Ltd. proposes for Setup Iron Ore
Reneficiation Plant = 1.5 MTPA Throughput ( 1.16 MTPA high grade ore ), lron Ore
Pelletization Plant — 1.2 MTPA and Preducer Gas Plant — 27,000 NM3/hrover an
area of 19.319 ha land leased out from IDCO, Bhubaneswar.

Location: Kapanda Village Tehsil - Lahunipara, Sundargarh District, Odisha

PROJECT DETAILS:
S. Particular | ~ Details |
No. |
E Type of project Greenfield Project o o _I
2 Mining Lease area 19319 ha ( Leased out from IDCO.
Bhubaneswar ) Kisam - Patit
3 Production Capacity lron Ore Beneficiation Plant — 1.5 MTPA
Throughput ( 1.16 MTPA high grade ore ),
Iron Ore Pelletization Plant — 1.2 MTPA and
Producer Gas Plant — 27,000 NM3/hr

,/ 2||',-..
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Total water requirement &

1665 KLD water required which will be |
sourced from Brahmani River Blow dcwn|
|

source water will be used for road sprinkling &
plantation
The total power requirement for 1he|
: proposed project is 12 MW which will be
® Pawenrequirement source sourced from nearest GRID Purnapani |
substation ( 3.70 km ESE )
L | i
| An area of 21.69 Acre (i.e, : 45 % of the total
6 Greenbelt & Plantation area | project area ) will be covered under
| greenbelt /plantation. |
Total employment generation (direct and
7 Manpower requirement indirect) will be of 500 persons. 280 will be ‘
direct employment. |
'8 | Project cost Rs. 341.72 Crores |
EMP capital cost is Rs. 18.72 Crores & '
9 Environment protection cost

Recurring cost is Rs. 1.24 Crores/ Annum

10 Sanctuaries

National  Parks/ _ Wildife NONE. '
|

DESCRIPTION OF THE ENVIRONMENT

The baseline data is generated within 10 km radius for air, water, soil, noise & ecological

studies. The baseline environmental data were generated for Post Monsoon period ie.

October to December 2021 by conducting field monitoring / studies.

Met. Data

The data was collected in the post monsoon season. The pre dominant wind direction was found
to be NW followed by NE. The major change was noticed between the site specific

meteorological data & IMD data. The baseline monitoring locations were selected as per the

data collected. The summary is mentioned below.

SUE.¢ LL,{;._;“_“
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Summary of Ambient Air monitoring (October to December 2021 )

Particulate Matter (PMso):

A maximum value of 81.3 ug/m” was observed atAAQ-8 (Rajamunda village) as NH-
520 is passing by and the market area of Rajamunda village is adjacent.

The minimum value of 32.4 ug/m® was observed at Project Site (AAQ-1)

The average values were observed to be in the range of 38.3 (AAQ1) to 73.4 (AAQS)
ug/m® and the 98% tile was observed by in the range of 42.1 (AAQ1) to 80.4 ug/m’
(AAQS).

PMyy at each selected location is well within the limit which is in accordance with

geography of the vicinity as there are no major industries or densely populated area.
Particulate Matter (PM. s):

A maximum value of 44.2 ug/m” was observed atAAQ-8 (Rajamunda village).

The minimum value of 17.8 ug/m® was observed at Project Site (AAQ-1).

The average values were observed to be in the range of 20.8 (AAQ1) to 39 7 (AAQS)
ug/m and the 98% tile was observed by in the range of 22.8 (AAQ1) to 43.6 ug/m®
(AAQS).

Sulphur Dioxide (SO;):

e Maximum concentration of SOZ2 is observed to be 142 ug/m3 at AAQ-8
(Rajamunda village) and minimum value is <4.0 ug/m3 observed at AAQ-1 (Project
Site).
« The average values were observed to be in the range of 4.8 ng/m3 to 12.2 pg/m3
and the 98% tile was observed by in the range of 5.5 ug/m3 to 14 ug/m3.
Oxides of Nitrogen (NO,):

« Maximum concentration of NO2 was observed to be 252 pg/m3 at AAQ-8 al
Rajamunda Village and minimum value is <9.0ug/m3 observed at AAQ-1 (Projecl
Site).

¢« The average values were observed to be in the range of 10.5 pg/m3 to 22.1 ug/m3

and the 98% tile was observed by in the range of 11.7 ng/m3 to 24.5 ug/m3

4|
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s Project Benefits

Improvement in physical infrastructure, Improvement In social Infrastructure
Employment Potential- Skilled, Semi-Skilled and Unskilled

Additional housing demand for rental accommodation will increase

Cultural, recreation and aesthetic facilities will also improve.

Improvement in communication, transport, education, community development and
medical facilities

Overall change in employment and income opportunity.

Environmental Management Program

During Construction

All washable construction material will be stored under sheds or enclosed space to
prevent spillage into the drainage network

Use of covered trucks

Regular water sprinkling at vulnerable areas of construction site and roads
Conslruction waste generated will be disposed by use for leveling of pre-identified
low lying areas within the plant.

During Operation

All APCDs designed / upgraded to meet PM emissions of < 30 mg/Nm3

Dust suppression consisting of water sprinkling facilities, dry fog and De dusting
systems.

Heavy noise generating equipment like — blowers/fans, crushers. COMPressors
provided with acoustic barriers/ enclosures

Provision of PPEs, ear plugs/muffs provided to personnel working close to the
noise generating equipment.

ZLD systems will be implemented in the proposed plant.

Process effluent from Beneficiation plant is recycled and kept in closed circuit
through thickeners, so that there is no discharge of wastewater.

STP based on MBBR technology for treatment of domestic wastewater

The Regional Officer, SPCB then invited the public to put forth their views,

suggestion, comments and objections on matters relating to environmental
aspects of the project. Fourth Seven Nos. (47) of written representation has
been received and annexed in Annexure-lll. The video recording of the

17 |
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meeting was done. Eighty nine (89) nos. of speakers opined their views which
are given as follows:

Sri GetaCharan Dash, Kapanda:-Sri Dash welcome all to the public hearing
and extent his support to the public hearing for project. He demanded for local
employment for the youth, medical facility for the villagers and development of
local villages under CSR activity

Sri Bibhuti Bhusan Padhi, Rajamunda:- Sri Padhi welcome all and supporied
the public hearing for the propose project. He stated that lots of mining project
s situated in Bonai Sub Division area and local people are facing difficulties
due to non availability of iron based industry. He demanded for environment
protection, local employment as per their qualificaticn, road development and
education and health care facilities in Bonal area.

Sri Bishnu Chandra Kisan, Kapanda: Sri Kisan welcome all and extent his
support for the public hearing of the project. He stated that local youths are
going abroad for employment and due to propose project local youths will be
benefit. He demanded for improvement on road network, local employment as
per their qualification, drinking water facility, medical and emphasize on
education facility for the local villagers.

Sri Bikram Patra, Kapanda:- Sri Patra welcome all and supported the public
hearing of the project. He demanded for improvement on road network, local
employment as per their qualification, drinking water facility, medical and
emphasize on education facility for the local villagers.

Sri Rajesh Kumar Dash, Kapanda — Sri Dash welcome all. He extent his
support for the project in the public hearing. He expressed thal they are excited
due to establishment of proposed plant by M/S KAl International and expecl
that the project proponent will cooperate with local people. He demanded for
development of road, employment, education and environment facility for the
local villagers.

Sri Kandru Kishan, Nuapada- Sri Kishan welcome all and supported the
public hearing. He expressed that local employment opportunities will be

created after establishment of propased plant.

n
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7) Sri Surendra Kumar Kumbhar, Kapanda:- Sri Kumbhar Secretary of Jay
Jagannath Seva Trust welcome all and exitent his support for the public
hearing. He demanded to project proponent for improvement in unemployment
situation along with development in road, education & good health of local
public

8) Sri Raju Kishan, Kapanda:- Sri Kishan support the hearing and demanded for
overall village development, local employment and better education facility to
the villagers.

98) Sri Siba Charan Kishan, Kapanda-- Sri Kishan extent his support for the
public hearing and demanded for village social & economical development. He
also expressed that the demand raised by the previous speaker shall be
implemented by the project proponent.

10) Smt. Sandhyarani Das, Kapanda- Smt. Das welcome all and extend her
support to the public hearing. She demanded for development in education
facility of the youth in Kapanda village.

11) Smt. Binapani Das, Kapanda -Smt. Das welcome all and support the public
hearing.

12) Smt. Jayanti Sahu, Kapanda- Smt. Sahu extend her support for the hearing
due to generation of employment opportunities along with improvement in
education and health care facilities. She also expressed that the drunker people
of local village will be benefitted by engaging in the proposed plant,

13) Sri Anadicharan Bagarti, Kapanda- Sri Bagarti extends his support with local
employment for youth.

14) Sri Umesh Kishan, Kapanda-Sri Kishan extend his support with local
employment for youth and demanded to focus on environment protection.

15) Sri Trilochan Majhi, Badapurnapani- Sri Majhi welcome all and extend his full
support for the public hearing. He expressed his happiness for the local people
and demanded to provide local employment.

16) Sri Motilal Sahu, Kapanda- Sri Sahu extends his support for the public
hearing, He slated that the local body and local migrant worker will get
employment after establishment of industry.

19 |
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17) Sri Millan Chandra Mahanta, Lahunipada- Sri Mahanta welcome all and
extend his full support and demanded for local employment. health facility,
supply of clean drinking water and plantation of trees in vacant government
land.

18) Smt. Sunita Kishan, Kapanda- Smt. Kishan extend her support for the project
due to employment to unemployed youth.

18) Smt. Rashmita Patra, Kapanda- Smt. Patra extend her suppaort for the public
hearing due ta employment to educated unemployed youth.

20) Smt. Laxmi Kishan, Kapanda-Smt. Kishan extend her support for the public
hearing with employment to educated unemployed youth.

21) Sri Sadhu Oram, Ward Member, Bad Purnapani-Sri Oram support the public
hearing with employment to local youth people.

22) Sri Debasis Mahanta, Kapanda- Sri Mahanta extend his support for the public
hearing.

23) Sri Patel Patra, Kapanda- Sri Patra welcome all and extend his support for the
public hearing for local employment and better health and education facility

24) Sri Budhu Kishan, Kapanda- Sri Kishan supported the hearing and stated that
development of road, health, education will take place due to the propose
project.

25) Sri Biswanath Kishan, Kapanda- Sri Kishan supported the public hearing with
emphasis on local employment by project proponent.

26) Smt, Sabita Patra, Kapanda- Smt. Patra welcome all and extend his support
for the project and requested plant authority to emphasize on eradication of
unemployment.

27) Sri Kandi Charan Munda, Lahunipada - Sri Munda welcome all and extend
his support for the public hearing.

28) Smt. Anita Munda, Patajharan- Smt. Munda opposed the public hearing due
to deforestation of their forest and they are dependent on forest as forest gives
seasonal fruits, honey etc. She stated that they will cultivate in their forest land
and they will manage their livelihood. She expressed that due to air pollution

the leafs are being black and water is being polluted and aquaculture are

20 |
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affected. She also stated that due to lack of educated people in their locality
employment generation will be negligible.

She also stated that due to industry people are affected from kind disease
and if they are propose o setup they may establish the industry in Kapanda
village not in their forest area.

29) Smt. Archana Kishan, Kapanda- Smt. Kishan extends her support for the
public hearing for local employment opportunities due to the upcoming project
in this area.

30) Smt. Saraswati Kishan, Kapanda- Smt. Kishan welcome all and extended her
support for the project and requested project proponent to employee the local
unemployed people.

31) Sri Laxman Munda, MLA, Bonai- Hon'ble Sri Munda welcome all and extend
his support for the public hearing. He expressed that project proponent shall
take care the local tribal people for their livelihood, environment protection,
priority to engage local tribal people as per their educational qualification and
financial supports during all local festival & cultural programmes by KAl
International,

32) Sri Kamal Lakra, Banki- Sri Kamal extend his support and demanded to
emphasis on Environment protection, health, education of villagers. He also
stated that due to propose project the local people will get employed and he
requested all villagers to support the proposed project.

33) Smt. Mamata Kishan, Kapanda- Smt Kishan extends her support with
demand for employment to educated villagers.

34) Sri Gayadhar Kishan, Nuagaon- Sri Kishan welcome all extend his support
and demanded for all types of developmental works in favour of the local
villagers.

35) Sri Meghu Patra, Bonai-Sri Patra welcome all and extend his support and
request to laid emphasis on Road development.

36) Smt. Srimati Kishan, Kapanda- Smt. Kishan extend her support for the
upcoming project.
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37) Sri Changa Oram, Sarpanch, Bad Purnapani-Sri Oram extend his support for
the public hearing and expressed that the project proponent shall implement
the issues raised by previous speaker.

38) Sri Narendra Kishan, Nuagaon-Sri Krishna welcome all and extend his
support for the public hearing.

39) Sri Manik lal Jaiswal, Rajamunda- Sri Jaiswal welcome all and expressed
that they are happy for the project. He stated that if steel plant was established
in Bonai earlier, local people were benefitted and their livelihoods were much
better. He stated that due to establish the company the whole district of
Sundargarh as well as other local area will be benefitted as per their
qualification and their experience. He supported the public hearing.

40) Smt. Gomati Kishan, Kapnda- Smt. Kishan extend her support to the public
hearing with local employment

41) Sri Duryodhan Kishan, Nuagaon - Sri Kishan extend his support and
demanded for employment of local people with local village development.

42) Sri Judishthira Tripathy, Gadhiali- Sri Tripathy welcome all and expressed
that labour class migrate worker, educated & qualified local people will be
benefitted socially & economically due to the upcoming project. He requested
that plant authority shall take steps for air pollution, water pollution, road
development and priority on local employment.

43) Sri Duryodhan Mahanta, Darjing- Sri Mahanta extend his support and
demanded for local employment opportunity for local people of Darjing Villages,
health & free ambulance facility and supply of clean drinking water facility.

44) Sri Prana Krushna Kishan, Nuagaon- Sri Kishan extend his support for the
public hearing. He started that tribal people residing in Badbahal village are
facing difficulties due to the propose project. The innocent tribal people should
not suffer due to the propose project. He demanded that all the poor tribal
people should be given first job opportunities and priority should be given to the
affected for development shall be given to local tribal people. He requested
district Administration & project proponent to take care the tribal people.

45) Smt. Julni Kandir, Lahunipada - Smt. Kandir welcome all and extend her
support to the public hearing for proposed project.
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46) Smt. Sumati Munda, Lahunipada- Smt. Munda welcome all and supported
the public hearing.

47) Sri Bhimsen Choudhury, Ex-MLA, Bonai- Sri Choudhury welcome all and
supported the public hearing. He stated that not only 1000 local people will
directly engage however, around 5000 people will get income opporlunities
directly or indirectly after implementation of the project. He requested project
proponent for plantation of fruit bearing trees, dust pollution control measures
and employment of local people. He also thanks to the state government to
choose this village for the upcoming project.

48) Sri Ranjeet Kumar Sahu, Rajamunda- Sri Sahu extend his support and
expressed that value of land will increase after establishment of plant as well as
good roads will also be build. He stated that lots of development work has
already been conducted by the project proponent. He requested plant authority
to construct road from Tikayatpali village to main plant gate.

49) Sri Santanu Kumar Dash, Bhaludungari -Sri Dash extend his support for the
public hearing for employment of local people. He requested plant management
and District Administration to develop the eight affected villages and provide
financial as social support.

60) Sri Kanhuch. Kisan, Gadapali- Sri Kishan supported the public hearing. He
demanded to provide an ES| medical in Bonai area, compensation to land
looser & affected villagers, road development, electricity and fruit bearing trees
plantation on vacant government land to abate pollution.

51) Smt. Laxmi Kishan, Rajamunda - Smt Kishan welcome all extend her
support for the public hearing and demanded local employment educated
people will get engaged as per their qualification and Transportation system will
get improved.

52) Sri Parsuram Mahanto, Kapanda- Sri Mahanto extend his support for the
public hearing.

53) Smt. Kishori Bagarti, Kapanda- Smt. Bagarti extend his support for the public
hearing.

54) Smt. Baulo Kisan, Kapanda- Smt. Kishan extend his support for the public
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55) Smt. Beronika Munda, Patta Jharan- Smt. Munda opposed the public hearing
due to damage of agricultural land which leads to pollution. She also stated that
they are not well educated and they will not grab the employment opportunity.

56) Sri Narayan Kumbhar, Samirpali- Sri Kumbhar supported the public hearing.
He demanded for artificial environment, plantation & employment to local youth

57) Sri Pradeep Ku. Behera, Rajamunda- Sri Behera welcome all then extend his
support and demand for priority to local people for employment, clean drinking
water facility, construction of Road, and club house for villages.

58) Smt. Kuanri Jojo, Pattajharan- Smt. Jojo opposed the project due 1o
establishment of industry in forest area. The industry wil generated the
Methane, Ethane, green houses gases and other toxuic gases which will
harmful for mankind and leading to global warming. She stated that
deforestation with establishment of sponge iron industry in forest area is illegal

59) Sri Chalat Ku. Panda, Rajamunda -Sri Panda supported the public hearing.

60) Sri Bijay Kumar Kisan, Kapanda- Sri Kisan extend his support for the public
hearing.

61) Sri Luthar Oram, Lahunipada -Sri Oram extend his support for the public
hearing and stated that the country will develop with establishment of industry.

62) Smt. Rashmi Munda, Pattajharan-Smt. Munda oppose the public hearing due
to deforestation and increase of pollution in their area. She stated that due 1o
deforestation they have loose all the medicinal plant and cultivation.

63) Sri Fakir Mohan Sahu, Kapanda -Sri Sahu extend his support and demanded
development of tribal local village and education facility under CSR scheme
and eradication of unemployment.

64) Sri Govinda Mahakud, Kapanda - Sri Mahakud extend his support for the
public hearing.

65) Sri Chitaranjan Patra, Kapanda -Sri Patra extend his support for the public
hearing.

66) Smt. Namita Mahanto, Lahunipada - Smt. Mahanto supported the project and
request for establishment of an [Tl College in Bonai area.

67) Sri Rajendra Barik, Kapanda- Sri Barik welcome all and extend his support
and expressing his happiness for engagement of local migrants worker.

24 |
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68) Sri Rushi Ku. Munda, Badbahal- Sri Munda welcome all and extend his
support for the public hearing and demanded for allotment of Patta to the land
less people.

69) Sri Bijay Patra, Kapanda:- Sri Patra extend his support for the public hearing.

70) Sri Asish Kumar Kar, Tumakela:- Sri Kar welcome all and suppart the public
hearing and demanded for Land Patta to the land less people.

71) Sri Biranchi Narayan Sahu, Gamlei: - Sri Sahu extend his support for the
upcoming project.

72) Smt. Nuadei Kisan, Nuagaon:- Smt. Kisan oppose the public hearing for
degradation of environment due to rapid industrialization.

73) Smt. Anita Jojo, Patajharan:- Smt. Jojo oppose the project for increase of air
pollution by tree cutting.

74) Sri Chakradhar Sahu, Gamlei:-Sri Sahu extend his support for the public
hearing.

75) Sri Bhajan Kishan, Jibikaposh- Sri Kishan supported the public hearing and
requested for free education and employment.

76) Sri Manas Kumar Pal, Tumkela- Sri Pal extend his support for the public
hearing and the upcoming project and demand for generating employment,

77) Sri Sashank Ku. Nanda, Bonai:-Sri Nanda extend his support for the public
hearing.

78) Sri Karunakar Sahu, Gamle:- Sri Sahu support the public hearing and
demand for ES| medical.

79) Sri Ashutosh Jaiswal, Banki- Sri Jaiswal welcome all and extend his support
to setup the project by M/s. KAI International Pvt. Ltd. and suggested to
establish another plant at Gurundia block.

80) Sri Kuleswar Kishan, Rajamunda:- Sri Kishan supported the hearing and
demand for eradication of all the problem of the locality.

81) Sri Jagabandhu Kisan, Nuagaon:- Sri Kisan extended his support for the
public hearing.

82) Sri Pradumna Tripathy, Bonai - Sri Tripathy extended his full support and
expressed that KAl group will solved all the problem of locality.
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83) Sri Sudhansu Ch. Tripathy, Gudiali- Sri Tripathy extend his support for the
public hearing.

84) Sri Singray Munda, Darjing- Sri Munda support the public hearing and laid
emphasis on transportation and requested for plantation of more trees o save
the environment.

85) Sri Susanta Mundari, Badapurnapani - Sri Mundari extend his support for the
public hearing.

86) Sri Ashok Ku. Behera, Rajamunda -Sri Behera extend his support fer the
public hearing.

87) Sri Sundarmani Pradhan, Banarkela-Sri Pradhan extend his support for the
public hearing and demanded for engagement of local people on priority basis.

88) Smt. Sevati Nayak, Samardari -Smt. Nayak extend her support and demand
that all the problem of local people should be solved by the company
administration.

89) Sri Kumar Goutam Barik, Arkeikela -Sri Barik supported the public hearing
and expressed that KAl group has a huge project so more people will be
engage. He also requested project proponent for plantation of trees, read
development, generating employment and abatement of pollution.

The Sub Collector, Bonai then elaborated on the issues raised by the public
and requested M/s. K A | International Pvt. Ltd. to explain people on the Issues
Sri Hemant Kumar Pati, Manager (HR) of Mfs. K A | International Pvt. Ltd.
Clarify the issues raised by the people which are listed in the execulive
summaries at Annexure — A and B in English and Oriya language respeclively
which were read before the audience in Odia language in public hearing
meeting. Sri B. K. Bhoi, Asst. Env. Engineer of State Pollution Control Board
Odisha Regional Office Rourkela extended vote of thanks and Sub collector

gave closing remarks and the meeting was concluded with expression the

meeting.
‘ -"32":"?-" D’a-r‘}abn’"b‘“ %)
Senior Environment Scientist and Regional Officer Sub-Collectar Bonai
State Pollution Control Board, Odisha, Sun , Odisha

Regional Office, Rourkela
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Annexure-A

EXECUTIVE SUMMARY OF PUBLIC CONSULTATION (HEARING) OF MIS K A | INTERNATIONAL
PVT. LTD.,, OF GREENFIELD PROJECT OF IRON ORE BENEFICIATION PLANT - 1.6 MTPA
THROUGHFPUT (1.16 MTPA HIGH GRADE ORE), IRON ORE PELLETIZATION PLANT - 1.2 MTPA
AND PRODUCER GAS PLANT — 27,000 NMYHR HELD ON DATED 24.05.2022 (10.00AM) AT

FOOTBALL PLAY GROUND,

OFSUNDARGARH DIST. (ODISHA)

BAD PURNAPANI

VILLAGE, BLOCK-LAHUNIPARA,

Sl. Issues raised by Public Comments of the Project Authority
No.
1 Environment:
» Air & Water pollution control. » Company will provide adequate air
+ Control of dust Pollution in the locality due to|  Pellution control measures like ESP,
: Bag filters and other dust suppression

transportation. . .

system. Company will alsa. provide

» Fruit bearing trees Plantation in vacant waste water treatment system to
government land. control water pollution.

+ Damage of agricultural land due to establishment |* Company will provide water sprinkling

£ ind system mobile water tankers in

i transporting road and dust suppression
+ Generation of Toxic gases like Ethane, Methane system as well as inside the p|EII"1t

etc which will leads to global warming. premises to control dust pollution.

» Company will carried out plantation in
co-ordination with Forest Depariment,
& road development authority, Gowt. of
QOdisha.
2. | Employment:

« Priority on employment to local tribal people inthe |» Employment opportunity will be there
company on priority basis and employment to as per the skill and qualificatjpn. Local
local educated youth as per their qualifications. public will be given priority for

employment.
| 3. | Peripheral Development

a) Education: Company will support for financial
Emphasize on tribal people education and | assistance to the school for infrastructure
development of school infrastructure. development and assistance for qualified

teacher deployment in the school to be
made as per recommendation of school &
village committee.

b) Road Development: Company will take up the matter by
Connecting road improvement from Tikayatpali | pursuing the matter through Gowt. of
to Kapanda village main plant gate. Odisha for the improvement “on road

condition and its maintenance.

pg. 1
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c) Supply of drinking water facility

Drinking water facility at nearby local villages

Company will provide bore well with
Syntax tank for drinking water facility as

per requirement through CSR activities.

d) Health and medical facility:
» ESI Hospital in Bonai area.

» Free ambulance facility

Company will provide ambulance for the

emergency medical treatment and.
Regular health camp for the nearby
vilage will be conducted by Company

authority.

e) Electrification of street lights:

Electrification as well as renovation work
will be conducted by company as per
requirement through village committee.
Wherever possible, solar light will be

provided,

f) Club House

Company will construct club house in the
local villages as per reguirement &

consultation with village committee.

g) Compensation to land losers

h) Financial assistance for local Cultural

avents

Company will provide financial assistance
to village committee for the eultural &

social activity.

i) Facility for the displaced family (R&R)

The miand has provided by IDCO, Gwt of
Odisha and in propose project there will

not be any families for displacement.

j) Road condition improvement

Necessary repair and revamping of

connecting road would be taken up as per
the consultation of Govt. Department.
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The Member Secretary State Pollution Control Board, Odisha

Sub: (Support to the establishment of Industry at Kapanda Village)
Sir,

With due respect & humble submission we the villagers of Kapanda & Nearby
villager, and also the public representatives of Bad purunapani G.P. of Lahunipara
Block beg to state that in the matter of Installation of Industry at village Kapanda,
we are very happy because our area is a backward region and much of the youth
are unemployed. But after KAIINTERNATIONAL PVT. LTD. came to our area to
establish the said industry after due allotment of land by IDCO, one public is hearing
going to be held on 24.05.2022 as per publication of your department for the said
project. We extended our full support to establish the said industry and we have
got NO OBJECTION if the industry will establish at Kapanda for the interest of
local people. Now some antisocial people are continuously oppose to establish the
said industry without having any sufficient cause. They are creating disturbance
in the area. That if the said Industry will establish the local unemployed youth
will get service as per their qualification, the company will take up many

development project in the periphery & massive plantation in the area.

Therefore we request you kindly look into the matter and allow KAI
INTERNATIONALPVT. LTD. to establish the industry as soon as possible for the
interest for the general public and tribal people and for the same we shall remain

grateful to you.

Your faithfully

= Sitapankh >,
Badpurunapani G.P
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English Translation of Page no. 209-231

On behalf of Kapanda Village

Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:22.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha
Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,

Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:22.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:22.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:22.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda



238 770

Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:22.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:22.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:23.05.2022

At- Kapanda
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Respectfully,
Shri Member Secretary State Pollution Control Board,
Odisha

Subject:  (Through the Regional Officer State Pollution Control Board
Rourkela)
(Regarding the support for the establishment of industries
in Kapanda village).
Sir,
The purpose of the petition is that | have heard that M/s.
KAI International Pvt. Ltd. is going to set up an industry in
Badapurunapani Village, Angat Kapanda Village. Therefore, a
public hearing has been organized by the State Pollution Control
Department on the next date 24.05.2022. | fully support the
establishment of this industry. This industrial project will provide
employment to the unemployed youth of our region and will bring

about many developments.

Yours faithfully

Date:22.05.2022

At- Kapanda
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Y. K AT INTERNATIONAL PVT. LTD.

Office : 3rd Floor, Forum Galleria Office No. - 316-323,  CIN No. : U131000R2007PTC009647

Civil Township, Rourkela, Dist. : Sundargarh, Odi‘slm - 769004
Ph - +91-661-3500245, E-mail : info@groupkalinga.com

TO WHOMSOEVER IT MAY CONCERN

This is to certify that following activities were carried out at project site located at Village-
Kapanda, Sundergarh District, Odisha in the name of M/s KAI International Pvt. Ltd.

1500 trees have been felled after obtaining necessary permission from Divisional Forest
Officer cum Wildlife Warden Rourkela Forest Division, Sundargarh, Odisha vide letter no.
5838/3F(Lease), dated 20.09.2021. Which was verified & passed with Govt. Seal by Forest
Department, Odisha.

* Asmall portion of the project boundary (about 30%) is fenced with pillars & pre cast slabs.

* Levelling of temporary pathways only for movement of water tankers and tractors have been

done.

With reference to final NGT Order in the Original Application No. 94/2021/EZ dated 22.08.2023,
the interim order issued by Hon'ble NGT on 08.10.2021 shall continue to remain in operation and
shall be subject to any final decision taken by the Respondent No.8 i.e. MoEF&CC, New Delhi.

In line with the above orders, we hereby undertake to mention that all activities have been
stopped from the date of interim order issued by Hon'ble NGT on 08.10.2021 and shall remain so
till decision on the Environment Clearance by the MoEF&CC, New Delhi.

No violation of EIA Notification 2006 has been done by us as per OM No. J-11011/41/2006-
IA.1I(1), dated 19.08.2010 read with OM dated 29.03.2022.

For KAl International Pvt. Ltd.

Suresh Agarwal
(Director)

Place:- Rourkela
Date:- 0C .|| .20272
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File No: 1A-J11011/59/2021-1A-11(IND-I)
Government of India
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Date 13/05/2024 @

To,
M/s KAl INTERNATIONAL PRIVATE LIMITED
CCC-23,CIVIL TOWNSHIP,ROURKELA SUNDARGARH ODISHA, Kapanda, SUNDARGARH,
ODISHA, , 769004
Email: info@groupkalinga.com
Subject: Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 MTPA Throughput (1.16
MTPA High Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA And Producer Gas Plant —
27,000 Nm3/hr by M/s KAI International Private Limited, located at Village - Kapanda, Tehsil —
Lahunipara, District - Sundergarh, Odisha - Grant of Environmental Clearance under the
provisions EI A Notification, 2006 -regar ding.
Sir/Madam,
This refers to your proposal no |A/OR/IND1/452282/2023 dated 14.11.2023 along with copy of EIA
report, Forms (Part A, B and C) seeking Environment Clearance (EC) under the provisions of the EIA
Notification, 2006 for the project mentioned above. Further, the PP has uploded the information on
Parivesh Poral on 15.01.2024.
2. The particulars of the proposal are as below :
(i) EC Identification No. EC23A10060R5113146N
(ii) File No. IA-J311011/59/2021-1A-11(IND-I)
(iii) Clearance Type Fresh EC
(iv) Category A
. . 3(a) Metalurgical Industries (ferrous and non
(v) Project/Activity Included Schedule No. ferrous),2(b) Mineral beneficiation
(vi) Sector Industrial Projects- 1
Greenfield Project For Installation Of Iron Ore
Beneficiation Plant- 1.5 MTPA Throughput (1.16
MTPA High Grade Ore), Iron Ore Pelletization
(vii) Name of Project Plant — 1.2 MTPA And Producer Gas Plant —
27,000 Nm3/hr Located At Village - Kapanda,
Tehsil — Lahunipara, Dist. - Sundergarh, Odisha By
M/s KAl International Private Limited
IA/OR/IND1/452282/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 1 of 20

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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(viii) Name of Company/Or ganization KAI INTERNATIONAL PRIVATE LIMITED
(ix) Location of Project (District, State) SUNDARGARH, ODISHA
(x) Issuing Authority MoOEF&CC

(xi) Applicability of General Conditionsas per

EIA Notification, 2006 No

3. As per the provisions of the Environment Impact Assessment (EIA) Notification, 2006, the above-mentioned
project/activity is covered schedule S. No. 3(a) Metalurgical Industries (ferrous & non-ferrous), and 2(b) Mineral
Beneficiation under Category “A” of the schedule of the EIA Notification, 2006 and appraised at Central Level.

4. The proposal was initially being considered in 49th meeting of the EAC for Industry-l sector held on 28th — 29th
November, 2023. Proposal was deferred for want of additional information. Based on the additional information
submitted, the proposal was again considered in the 51st meeting of the EAC for Industry-l sector held during 2nd-4th
January, 2024, wherein the Committee, after detailed deliberations, recommended the proposal. The minutes of the
meeting and al the project documents are available on PARIVESH portal which can be accessed at https.//parivesh.nic.in.
As per the Joint Field verification report and DFO letter dated 12/09/2023 the project land of 47.74 Acreis non-forest land
of kisam patit.

5. The details of the proposal are as per the EIA/EMP report submitted by the proponent. The salient features of the
proposal as presented during the above-mentioned meetings of EAC (Industry 1 Sector) are given at Annexure 1, Unit
configuration and capacity are given at Annexure Il and PH action plan given at Annexurelll.

6. The EAC, in its meeting held during 2nd to 4th January, 2024, inter-alia, deliberated the following:

(i) The instant proposal is for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5 MTPA
throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant — 1.2 MTPA and Producer Gas Plant — 27,000
Nm3/hr.

(ii) The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain experts
in various fields, examined the proposa submitted by the Project Proponent in desired format along with EIA/EMP reports
prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

(iii) The EAC noted that the Project Proponent has given an undertaking that the data and information given in the
application and enclosures are true to the best of his knowledge and belief and no information has been suppressed in the
EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at any stage, the project will
be rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the project proponent.

(iv) The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the present
environmental status and the projected scenario for al the environmental components. The Committee deliberated on the
proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee suggested that the storage of
toxic/explosive raw materials/products shall be undertaken with utmost precautions and following the safety norms and
best practices.

(v) The EAC aso took into consideration the drone survey of the project site and kml file on the Google Earth presented
by the project proponent along with DSS of the project site on PARIVESH and made following deliberations accordingly.

(vi) Tota land required for project is 19.32 ha. (47.74 Ac) which is a IDCO Land (Industrial land) and is under the
possession of the company. Land Agreement made between IDCO & KIPL as per land alotment letter no.
IDCO:HO:P& A:LAE:7751/2019 dated 06.08.2021.

(vii) Village Dadali Sai is at a distance of 0.5 km in the SW of the project site along with other sensitive areas such as
Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) etc. within the study area of the project site. The EAC is

IA/OR/IND1/452282/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 2 of 20
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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of the opinion that PP shall prepare and strictly implement the environmental safeguard measures to minimise the impact
on the project activities on these sensitive areas.

(viii) Brahmani River is at a distance of 1.6 km in West of the project site along with other water bodies within the study
area of the project site. The EAC is of the opinion that the water bodies shall not be disturbed. Mitigation measures w.r.t.
safeguarding the water bodies shall be prepared and submitted.

(ix) Water requirement is proposed as 1180 m3/day which is to be sourced from Brahmani River. The EAC deliberated on
the water requirement is of the opinion that PP shall obtain necessary permission from the Competent Authority in this
regard. No Ground water abstraction is permitted.

(xX) The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of the
opinion that stringent mitigation measures to minimise the pollution shall be strictly implemented.

(xi) There are Schedule-l species like Elephant, Leopard, Sloth bear & Python etc. falling within the study area of the
proposed site. Wildlife Conservation Plan has been prepared with a budgetary allocation of Rs. 55.871 Lakhs for 5 years
and submitted to PCCF wildlife for approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022.

(xii) The PP has submitted that there are 3972 nos. of total trees available in the project site. 1500 trees have aready been
felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest Division, Odisha vide
letter number 5838/3F dated 20 Sep. 2021. Remaining trees available in the project site are 2472 nos. Budget earmarked
for plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree felling of 1500 trees, Compensatory
afforestation will be done in the ratio of 1:10 i.e. 15000 number in consultation with the State Forest Department. Budget
for Compensatory afforestation is Rs. 52.50 Lakhs. Hence total budget for green belt development will be Rs. 120.67
Lakhs (say 121 Lakhs) The greenbelt and plantation area will be 8.78 ha (21.7 acres) i.e. 45.4% of the total plant area of
19.32 ha. (47.74 acres). The EAC deliberated on the greenbelt layout plan along with action plan and the budget
earmarked and is of the opinion that greenbelt shall be completed within a span of one year.

(xiii) The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project and
found them to be satisfactory.

(xiv) The Committee also deliberated on the public hearing issues along with action plan submitted by the proponent to
address the issues raised during the public hearing and found it satisfactory.

(xv) The EAC noted that a litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr.
Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were issued by Hon'ble NGT on 08.10.2021 & on
07.02.2023 for stay of EC process. As per orders, a Field Visit was carried by Joint committee comprising of nominee of
DG Forest, MOEF& CC (not below the rank of ADG), Integrated Regional Officer of MoEF& CC, Bhubaneshwar, PCCF
(HoFF), Odisha, Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023.
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon'ble NGT dated 22.08.2023,
the above case was disposed with direction to MoEF& CC, to take a decision in the matter of grant of Environmental
Clearance to the Project Proponent in accordance with law within a period of three months. In this regard, the EAC
deliberated al the issues pertaining to the case and accordingly suggested various mitigation measures in this regard while
deliberating the EC proposal.

(xvi) The EAC deliberated on the other ADS reply submitted by the project proponent and found it satisfactory.

(xvii) The EAC was informed about a representation received by the Ministry, raising concerns about the project. The
EAC recommended that the issues raised be shared with the project proponent, who provided a detailed pointwise reply on
04.01.2021 through written submission, which was deliberated by the EAC and subsequently found to be satisfactory by
the EAC.

(xviii) The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingly made the recommendations to the proposal. The
Experts Members of the EAC found the proposal in order and recommended for grant of environmental clearance.

IA/OR/IND1/452282/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 3 of 20
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



%’29 781

(xix) The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subseguent amendments. It does not tantamount/construe to approval s'consent/permissions etc.
required to be obtained or standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations, etc.,
as may be applicable to the project. The project proponent shall obtain necessary permission as mandated under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as applicable
from time to time, from the State Pollution Control Board, prior to construction & operation of the project.

(xx) The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projects and observed that
some of the specific conditions stipulated so far in the previously recommended EC projects are common and applicable to
most of the projects in general. In view of the same, the General Conditions (in case of EC projects) have been revised
through reallocation of these common conditions from specific to General Conditions (in case of EC projects).
Accordingly, the instant project is aso being stipulated with the modified General conditions.

7. The EAC, in its 51st meeting of Expert Appraisal Committee (Industry-1 Sector) held during 2nd to 4th January,
2024, based on information & clarifications provided by the project proponent and after detailed deliberations
recommended the instant proposal for grant of Environment Clearance under the provisions of EIA Notification, 2006
subject to the stipulation of specific conditions and general conditions based on project specific requirements.

8. The MOEF& CC has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification,
2006 & further amendments thereto and after accepting the recommendations of the Expert Appraisa Committee
(Industry-1 Sector) hereby decided to grant Environment Clearance for instant proposal of M/s KAI International
Private Limited under the provisions of EIA Notification, 2006 subject to specific conditions and general conditions at
AnnexurelV.

9. The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages and the project
proponent shall implement all the said conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditionsis not found satisfactory.

10. Concedling factual data or submission of false/fabricated data and failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action under the provisions of the Environment
(Protection) Act, 1986.

11. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

12. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986,
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India/
High Courts and any other Court of Law relating to the subject matter.

13. Thisissues with approval of the competent authority.

(Dr.R.B. Lal)
Scientist ‘F'/ Director
Tel: 011-20819346
Email-rb.lal@nic.in
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Copy To

1. The Principa Secretary, Department of Forest and Environment, Government of Odisha, Bhubaneswar, Odisha

2. Director General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi

3. Principal Chief Conservator of Forests & HoFF, Aranya Bhawan, Chandrasekharpur, Bhubaneswar - 751 023, Odisha

4. The Regiona Officer, Ministry of Environment, Forest and Climate Change, Integrated Regional Office, A/3,
Chandersekharpur, Bhubaneswar — 751023 Odisha

5. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex, East Arjun
Nagar, Delhi — 32

6. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road Area, New Delhi,
Delhi 110001

7. The Member Secretary, Odisha State Pollution Control Board, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit -
VI1I1, Bhubaneswar -12 Odisha.

8. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi.

9. Digtrict Collector, Sundergarh , Odisha.

10. Guard File/Monitoring File/ Parivesh Portal /Record File.

(Dr.R.B. La)
Scientist ‘' F'/ Director

Annexurel
Additional EC Conditions

1. This EC is granted subject to final outcome of Hon' ble Supreme Court of India, Hon'ble High Court, Hon’ble NGT
and any other Court of Law, if any, as may be applicable to this project.

2. This EC granted to the project/ activity is strictly under the provisions of the EIA Notification, 2006 and its
amendments issued from time to time. It does not tantamount/ construe to approvals/ consent/ permissions etc.,
required to be obtained or standards/conditions to be followed under any other Acts/Rules/Subordinate legislations,
etc., as may be applicable to the project.
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Annexure |
The salient features of the proposal as presented during the meetings of EAC
S. Particulars Details
No.
a. Terms of Reference | 29.11.2021
for undertaking EIA
study
b. Period of baseline | October to December 2021
data collection
C. Date of Public | 24.05.2022
Consultation
d. | Action plan to| An amount of Rs. 520 Lakhs has been earmarked for
address the PH | implementation of the commitments made during Public
issues Hearing and need based activities. Detail of activities
proposed attached as Annexure I11.
e. Location of the | Village - Kapanda, Tehsil — Lahunipara, District -
project Sundergarh, Odisha
f. Latitude and Pillar ! .
Longitude of the No.(s) Latitude Loz
project site 1 21°53'28.44"N 84°52'15.80"E
2 21°53'25.49"N 84°52'16.45"E
3 21°53'21.00"N 84°52'17.41"E
4 21°53'17.11"N 84°52'22.04"E
5 21°53'11.30"N 84°52'29.12"E
6 21°53'11.40"N 84°52'35.21"E
7 21°53'17.15"N 84°52'35.23"E
8 21°53'22.78"N 84°52'35.20"E
9 21°53'23.68"N 84°52'30.77"E
10 21°53'23.86"N 84°52'26.76"E
11 21°53'29.01"N 84°52'26.29"E
12 21°53'28.77"N 84°52'20.69"E
g. | Total land Total land required for project— 19.32 ha. (47.74 Ac) of
IDCO Land.
h. Land  acquisition | Acquired Land: 19.32 ha. (47.74 Acre)
details as  per | Total Land is under possession of KAI International Pvt.
MoOEF&CC O.M. | Ltd.
dated 7/10/2014
i Existence of | Project Site:
habitation & | There is no existence of habitants identified within the Project site.
involvement of | StudyArea:
. Habitation Distance Direction
R&R, if any Daldali Sai 05 Km SW
Nuagan 1.3 S
IA/OR/IND1/452282/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 6 of 20
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S. Particulars Details
No.
Kapanda 1.5 SW
Tikayatpali 2.8 NNE
Talabahali 2.9 E
J. Elevation of the | 193 mto 252m AMSL
project site
k. | Involvement of | There is no forest land involved within the plant boundary.
Forest land if any.
I Water body exists | Study Area:
within the project | Brahmani River- 1.6 Km (W)
site as well as study | Amrurhi Nala- 3.1 Km (NNE)
area Katangamunda Nala- 3.4 Km (NW)
Rukura River- 4.3 Km (S)
m. | Existence of ESZ / | No ESZ /ESA /national park/ wildlife sanctuary within 10
ESA / national park | km radius.
/ wildlife Sanctuary | Protected Forest (PF):
/ biosphere Reserve | Samaradari Juniani PF (E)- 0.41 Km
| tiger reserve /| Reserve Forest (RF):
elephant reserve etc. | e Kukia R.F*- 0.12 Km (NW)
if any within the e Dhenkiam R.F- 2.6 Km (W)
study area e Nalghati Rajabasa R.F- 3.3 Km (SW)
e Dhenkiam Block R.F- 3.7 Km (NW)
e Bhagoth R.F- 6.6 Km (SSW)
e Dhanaghar Extension R.F- 6.9 Km (NNE)
Gurunida R.F- 7.9 Km (SW
n. | Project cost Proposed — INR Rs 341.72 Crores
0. | EMP cost Type Capital Recurring
(Rs. in Crores) (Rs. in Crores)
Proposed 19.46 1.41
p. Employment 500 persons
opportunity
g. | Water and Power | (Total )Water —1180KLD, Power —-12 MW
requirement
IA/OR/IND1/452282/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 7 of 20
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Annexure 11

The unit configuration and capacity of existing and proposed project is given as below:

Sl. | Plant Equipment/ Proposed Units
No. Facility
Configuration Capacity
1 Beneficiation 1 X 15MTPA 1.5 MTPA (throughput)
1.16 MTPA (High grade
Ore)
2 Pelletization 2 X 0.6 MTPA 1.2 MTPA
3 Producer Gas Plant | 6(5W+1S) x 4,500 Nm®/hr 27,000 Nmé/hr

IA/OR/IND1/452282/2023
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Annexure 111
Public Consultation Action plan as per MOEF&CC O.M. dated 30.09.2020
Total | Physical Target along with CER Budget Total
s Descrioti Physic (Rs. In Lakhs)
. . N ption of Amount
No Major activities Physical Target al (Rs. In
' Target | 1% Year 2" Year 3 Year L akh
s akhs)
A | Education
Each School Shall be
provided with the
following-
a) 8 nos. of
High School Computers  with
Transformational Table & Chair @
Project (smart Rs. 50,000/- Rs. 5.2
class, science lab, | b) 2 nos. of AC with (At. Rs. 5.2 Rs. 5.2
etc.) partnering inverters @ Rs. 3 Panchayat (At Upper (Upper
1 | with Govt. of 60,000/- school High Graded Primary | Primary Rs.15.6
Odisha  flagship | The 3 schools are- School School, School,
project under Mo | 1. Panchayat High Kapan dé) Kapanda) Tikayatpali)
School Abhiyaan School, Kapanda
or Madhyamik | 2. Upper  Graded
Shikshya Abhiyan Primary School,
Kapanda
3. Upper  Primary
School,
Tikayatpali
Each year, 2
additional
classrooms are
proposed for
retrofitting in Govt.
Primary school with Rs. 2.3 Rs. 2.3
furniture’s (1 nos. of Rs. 2.3 (At Govt. (At
Retrofitting of | Digital Classroom 3 (Panchaya Primary Gudhiali
2 | Classrooms  and | with Projector, | School t High School, High Rs.6.9
Digital Classroom | digital  interactive S school, Samardari, School,
whiteboard systems, Kapanda) village- Village-
and its teaching Tibupada) Rajamunda)
software  building
blocks for digitally
connected classroom
and facilities @ Rs.
1,15,000/-
Each AWC shall be
provided with —
a. Abacus with
Teaching
Improvement  in Learning Material Rs. 1.6 Rs. 1.6 25
basic amenities & and Furniture @ (AWCs in P .
. . (AWCs in (AWCs in
3 teaching learning Rs.40,000/ 6 Kapanda- Dariing & Gaudinioos Rs.5.7
materials in | b. Painiting and | AWCs | & Jing P ~
. . Gaudiniposh- h-11 &
Anganwadi center infrastruture Kapanda- N Thiaberna)
(AWC) Development )]
with Drinking
Water facility or
Toilet facility and
Utensils @ Rs.
IA/OR/IND1/452282/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 9 of 20
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Total | Physical Target along with CER Budget Total
I~ Physic (Rs. In Lakhs)

S. . R Description of Amount
No Major activities Physical Target al (Rs. In
: Target | 1% Year 2" Year 3" Year L '

s akhs)
40,000/-
The  List of
AWCs are
Kapanda-I,
Kapanda-I1,
Darjing,
Gaudiniposh-I
Gaudiniposh-11 &
Thiaberna.
c. Teaching
materials @
45,000 to each
AWC in 3 year.
Rs. 3.4
2 (2 Primary
Appointment  of | Teachers in 4 | Primar | School in Rs. 1.7 Rs. 1.7
4 | Private Teachersin | Schools (2 Primary | y &2 Kapanda ( Panchayat (Gudbhiali Rs.6.8
Schools & 2 High school) High & high school) | High school
school | Tikayatpal
i)
2 School Bus for
Panchayat High
School &
Tikayatpali Primary 3 Rs. 8.1 Rs 8.1 Rs. 8.1
5 | School Bus thopl. Howe\{er, School Gud_hiali Pan(;ha{yat Tika_lyatpali Rs.24.3
District  Education Bus High High School Primary
Officer shall  be School School
consulted for
finalizing the
School.
Sub Total
(Education) 20.6 18.9 19.8 Rs. 59.3
B | Health
1 Ambulance
serving the
peripheral villages to
be positioned at KAI
1 | Ambulance Plant and 2 | 3 Nos. Rs.20.3 Rs.20.3 Rs. 20.3 Rs.60.9
Ambulance at
Kapanda GP &
Nuwagan GP
respectively.
2 Health Camps per RS, 2ol Rs. 2.1 RS. 2.2
. 2 Health 2 Health
year with a focus on 6 Camps 2 Health Camps
2 | Health camp Kapanda, health d Camps Under Under Rs.6.4
Fatajharan, Camps KUn er Fatajharan ik I
Tikayatpali, apanda GP. Tikayatpali
G.P, G.P
Setting up a Rs.29.1 Rs. 29.1 Rs. 29.1
Setting-up a | Dispensary serving Nearby Nearby Nearby
3 Di 3 Nos. | Kapanda . . Rs.87.3
ispensary Plant workers and Vill Nuwagan Tikayatpali
local Communit fage Village area | Village area
y area g g
Sub Total
(Health) 51.5 51.5 51.6 Rs.154.6

IA/OR/IND1/452282/2023

Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 10 of 20



256

788

Total | Physical Target along with CER Budget Total
I~ Physic (Rs. In Lakhs)

S. . R Description of Amount
No Major activities Physical Target al (Rs. In
: Target | 1% Year 2" Year 3" Year '

s Lakhs)
C | Drinking Water
In total 3 nos of
Purified  Drinking
Water  shall  be
installed at strategic
public locations.
Each Facility shall
rr;aa\‘/Cehinea purifier Rs 8.9 .
Purified Drinking The Ioé:ations are (Kapanda (Tika. ai ali Rs. 4.5
1. | Water Facility at : 5 Nos & vaip (Talbahali Rs.22.3
: Kapanda  Village, - & Nuwagan :
Public Places X ; Fatajharan . Village)
Fatajharan Village, Village) Village)
Tikayatpali Village, g
Nuwagan &
Talbahali. This
location may change
considering the
number of floating
population.
In total 6 nos. of
Hand pumps shall be
installed at
locations are
. Kapanda  Village, Rs. 2.9
AT i i Fatajharan Village, (Kapanda .RS' 2.9 . Rs. 1.4
Bore well & Hand | . . 5 (Tikayatpali .
2. . . Tikayatpali Village, | . & (Talbahali Rs. 7.2
Pump with sintex village ih & Nuwagan il
tank Nuwagaq & Fat_aj aran Village) Village)
Talbahali. This Village,)
location may change
considering the
number of floating
population.
Sub Total
(Drinking Water) 11.8 11.8 5.9 29.5
D | Environment
Rain Water 30 (1|§SN§§80f Rs. 2.8
. Harvesting shall be Rs.2.8 (10 Nos of
Rain Water K ; 30 School | schools/G 10 Nos of hools/
Harvesting in tahen-lu? in s/ ovt (h I(;SO P S
! Govt. Schools and | SSHO9's - Institut | Offices/G | SSHo9's Lo G(.)Vt Rs.8.4
o Offices/Govt . Offices/Govt Offices/
Govt. Institutions e ion/ ovt o
Institutions @ Rs. Offices | Institution Institutions) Govt
28,000/~ S) Institutions)
Rs. 2.4
Plantation/Afforest 3?f.SChOOIS or Gowvt. 30 (10 Nos of 2:4 f
ation Drive | OTCes ~ Of Govt School | schools/G 24 (10 Nos o
(includin Institution shall be y ovt (10 Nos of schools/
2 oing covered within 3 . ; schools/Govt Govt Rs. 7.2
sampling and | Institut | Offices/G - :
rotection like tree | YE&rS @80 trees in ion/ ovt Offices/Govt Offices/
P each school (Rs. - o Institutions) Govt
guard etc) 300/ trees) Offices | Institution Institutions)
S)
Garbage collection | Under Bharat 3 Rs. 0.8 Rs. 0.8 Rs. 1.0
3 from villages and | Swachata Abhiyan 3 Village (4 plastic (4 plastic (4 plastic Rs 26
" | suitable disposal | villages near plant 9| dustbin & | dustbin &1 | dustbin &1 T
? $&3
arrangement locality & 3 schools 1 dumpster dumpster
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Total | Physical Target along with CER Budget Total
I~ Physic (Rs. In Lakhs)

S. . R Description of Amount
No Major activities Physical Target al (Rs. In
: Target | 1% Year 2" Year 3" Year L '

s akhs)
provided plastic | School | dumpster Garbage Garbage
Dustbin @ Rs. S Garbage container in | container in
5000/- and Steel container Nuwagan Tikayatpali
dumpster  Garbage in Village. 1 Village. 1
Container @ Rs. Kapanda Plastic Plastic
55,000/- Village. 1 dustbin in dustbin in
Plastic Panchayat Tikayatpali
dustbin in | high school) Primary
Primary school)
School in
Kapanda)
Sub Togg Rs. 6.0 Rs. 6.0 Rs. 6.2 Rs. 18.2
(Environment)
E | Livelihood
Promotion of | 150 interested
Income Generation | women beneficiaries
Activities- within 10 SHG
Tailoring & | members of Rs. 14.1 Rs. 14.1 Rs. 14.1
embroidery etc. & | neighbouring GP 150 (50 Nos. (50 I'\losl of (50 Nos.
1 | Provision of | shall be trained | Wome | of Under Unde'r Under Rs. 42.3
different skills of | within 2 years i.e. 5 n Nuwagan Kapanda G.P) Tikayatpali
women members | Group  with 10 G.P) ' G.P)
of SHG along with | member in each
market linkage group  shall  be
trained every year
Farmers input | 200 interested and
support for | selective farmers 200
2 | improving the | shall be provided | Farmer | Rs.11.7 Rs. 11.7 Rs. 11.8 Rs. 35.2
yield for better | with inputs for 3 S
return years
Initiatives for
promotion of | Creating Millet hub 15 15 15
3 | Millet through | for collection & | 3 Nos. | (Kapanda (Nuwagan (Fatajharan Rs. 45
farmers along with | Marketing Village) Village) Village)
market support.
(Sli’ik\’/e“hoo 3 1ciz] Rs.178 | Rs.17.8 Rs.17.9 | Rs.122.5
F | Infrastructure
Amenities in
Community Centre Community Centre 25 25 2_5
1 Jyouth club house & Yoga teacher | 3Nos. | (Kapanda (Nuwagan (Fatajharan Rs. 75
deployment in Village) Village) Village)
Community Centre
Solar Streetlights at 300
Village Solar | nearby villages @ | Solar
2 Street Lights 100 Street lights/ | Streetli Rs.20.3 Rs.20.3 Rs.20.3 Rs.60.9
Year ghts
Sub Total Rs.31.6 Rs.31.6 Rs31.6 | Rs.135.9
(Infrastructure)
Rs. 520
Lakh
GRAND TOTAL Rs. 139.4 Rs. 137.7 Rs. 132.8
(Rs.5.20
Crore)
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Annexure IV

Specific conditions and general conditions

A. Specific Condition:

i.  This Environmental clearance is granted subject to final outcome of Hon’ble Supreme
Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any,
as may be applicable to this project.

ii. The project proponent shall comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

iili. The project proponent shall utilize modern technologies for capturing of carbon
emitted and shall also develop carbon sink/carbon sequestration resources capable of
capturing more than emitted. The implementation report shall be submitted to the IRO,
MOoEF&CC in this regard.

iv. PP shall strictly adhere to the Joint Committee's observations and recommendations
as outlined in its report in the matter of litigation bearing Original Application No.
94/2021/EZ filed at Honourable NGT.

v. Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with
other sensitive areas such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12
Km (NW) etc. within the study area of the project site. Proponent shall take
appropriate environmental safeguard measures to minimise the impact on the
habitation of the locals. PP needs to strengthen green belt all around the plant area to
reduce the dust pollution. The PP shall also include some of these locations in its
environmental monitoring programme.

vi. Brahmani River is at a distance of 1.6 km in West of the project site along with other
water bodies within the study area of the project site. A robust and full proof Drainage
Conservation scheme to protect the natural drainage and its flow parameters; along
with Soil conservation scheme and multiple Erosion control measures shall be
implemented.

vii.  The water requirement of 1180 m®/day which shall be sourced from Brahmani River.
PP shall obtain necessary permission from the Competent Authority in this regard. No
Ground water abstraction is permitted.

viii.  Three tier Green Belt shall be developed in at least 33% of the project area in a period
of one year all along the project site of adequate width and tree density shall not be
less than 2500 per ha. Survival rate of green belt developed shall be monitored on
periodic basis to ensure that damaged plants are replaced with new plants in the
subsequent years. PP shall also develop greenbelt in the form of shelter belt
comprising of total of 6 rows of 2x2 m plantation with tall trees & broad leaves with
thick canopy along with windshield inside the plant premises to act as green barrier
for air pollution & noise levels towards sensitive areas nearby project site. Compliance
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status in this regard, shall be submitted to concerned Regional Office of the
MoEF&CC.

iXx. All the commitments made towards socio-economic development of the nearby
villages shall be satisfactorily implemented. The action plan based on the social
impact assessment study of the project as per the EMP in accordance to the Ministry’s
OM dated 30.09.2020 amounting to Rs. 5.20 Crores shall be strictly implemented and
progress shall be submitted to the Regional Office of MOEF&CC.

X. PP shall undertake village adoption programme and prepare and implement the action
plan to develop them into a model village.

xi.  The recommendations of the approved Site-Specific Wildlife Management Plan shall
be implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report to the
concerned Regional Office of the MOEF&CC.

xii. PP shall obtain permission from the State Forest Department for any tree felling
involved in the project.

B. General Conditions

Statutory compliance:

i.  The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time.
It does not tantamount/ construe to approvals/ consent/ permissions etc., required to
be obtained or standards/conditions to be followed wunder any other
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

Il.  Air quality monitoring and preservation

I. The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission as well as 04Nos. Continuous Ambient Air
Quality Station (CAAQMS) for monitoring AAQ parameters with respect to standards
prescribed in Environment (Protection) Rules 1986 as amended from time to time.
The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and
calibrate these systems from time to time according to equipment supplier
specification through labs recognized under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

ii.  The project proponent shall carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM1o and
PMg:s in reference to PM emission, and SOz and NOXx in reference to SO2 and NOx
emissions) within and outside the plant area (at least at four locations one within and
three outside the plant area at an angle of 120° each), covering upwind and downwind
directions.

iii.  The project proponent shall monitor fugitive emissions in the plant premises at least
once in every quarter through laboratories recognized under Environment (Protection)
Act, 1986 or NABL accredited laboratories.
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Sampling facility at process stacks shall be provided as per CPCB guidelines for
manual monitoring of emissions.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors, roofs, regularly.

Ensure covered transportation and conveying of raw material to prevent spillage and
dust generation. The project proponent use leak proof trucks/dumpers carrying coal
and other raw materials and cover them with tarpaulin.

The project proponent shall provide primary and secondary fume extraction system at
all heat treatment furnaces.

Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

Design the ventilation system for adequate air changes as per prevailing norms for all

tunnels, motor houses, Oil Cellars.

Pollution control system in the plant shall be provided as per the CREP Guidelines of

CPCB.

The project proponent shall adopt the Clean Air practices like mechanical collectors,
wet scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion
systems (thermal oxidizers), condensers, absorbers, adsorbers, and biological
degradation. Controlling emissions related to transportation shall include emission
controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional
truck mounted Fog/Mist water cannons shall be procured and operated regularly inside
the project premises and also in the surrounding villages to arrest suspended dust in
the atmosphere.

Bag filters shall be cleaned regularly and efficiency of bag filter system shall be

monitored at regular intervals.

Water Sprinklers/Water mist system shall be installed near raw material yards,
operational units and other strategic locations to control fugitive emissions from the
plant.

The particulate matter emissions from the process stacks shall be less than 30 mg/Nm?®
and measures shall be undertaken as per the submitted action plan. Efficient Air
monitoring equipment shall be installed.

Following additional arrangements to control fugitive dust shall be provided:

a. Fog / Mist Sprinklers at all on bulk raw material storage area (at the transfer
points) like Iron Ore, Coal and for Fly Ash and similar solid waste storage areas.
Proper covered vehicle shall be used while transport of materials.

Wheel washing mechanism shall be provided in entry and exit gates with
complete recirculation system.

Address: IA Division, Ministry of Environment, Forest and Climate Change,
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I11.  Water quality monitoring and preservation
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The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 as amended
from time to time and connected to SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited
laboratories.

The project proponent shall monitor regularly ground water quality at least twice a
year (pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in
the plant and adjacent areas through labs recognized under Environment (Protection)
Act, 1986 and NABL accredited laboratories.

Garland drains and collection pits shall be provided for each stock pile to arrest the
run-off in the event of heavy rains and to check the water pollution due to surface run
off.

Water meters shall be provided at the inlet to all unit processes in the plants.

The project proponent shall make efforts to minimise water consumption in the plant
complex by segregation of used water, practicing cascade use and by recycling treated
water.

The proposed project shall be designed as "Zero Liquid Discharge” Plant. ETP shall
be installed and there shall be no discharge of effluent from the plant. Domestic
effluent shall be treated in Sewage Treatment Plant. Suitable measures shall be
adopted for sewage water handling to ensure no contamination of any kind of water
body.

All stockyards shall have impervious flooring and shall be equipped with water spray
system for dust suppression. Stock yards shall also have garland drains and catch pits
to trap the run off material and shall be implemented as per the action plan submitted
in EIA/EMP report.

Rain water harvesting shall be implemented to recharge/harvest water as per the action
plan submitted in the EIA/EMP report.

Tailing management plan shall be implemented as included in EIA report.

Tailings from Iron Ore beneficiation plant shall be dewatered in filter press and no
slime /tailing pond shall be permitted.

IV. Noise monitoring and prevention

Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation
and Control) Rules, 2000 and amendments thereof, and report in this regard shall be
submitted to Regional Officer of the Ministry as a part of six-monthly compliance
report.

The ambient noise levels should conform to the standards prescribed under E(P)A
Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.
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V. Energy Conservation measures
I.  Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same
regularly;
ii. Provide LED lights in their offices and residential areas.

VI. Waste management
i.  Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled
oil.
ii.  Kitchen waste shall be composted or converted to biogas for further use.

iii.  100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement
and brick manufacturers for further utilization and Memorandum of Understanding in
this regard shall be submitted to the Ministry’s Regional Office.

iv. The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified
Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has
issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published
by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard
is available at https://cpch.nic.in/technical-guidelines-3/. All the project proponents
are hereby requested to sensitize and create awareness among people working within
the Project area as well as its surrounding area on the ban of SUP in order to ensure
the compliance of Notification published by this Ministry on 12/08/2021. A report,
along with photographs, on the measures taken shall also be included in the six
monthly compliance report being submitted by the project proponents.

v. A proper action plan must be implemented to dispose of the electronic waste generated
in the industry.

VIl. Green Belt

i.  The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration by
trees.

ii. Project proponent shall submit a study report on Decarbonisation program, which
would essentially consist of company’s carbon emissions, carbon budgeting/
balancing, carbon sequestration activities and carbon capture, use and storage and
offsetting strategies. Further, the report shall also contain time bound action plan to
reduce its carbon intensity of its operations and supply chains, energy transition
pathway from fossil fuels to Renewable energy etc. All these activities/ assessments
should be measurable and monitor able with defined time frames.

iii.  Greening and Paving shall be implemented in the plant area to arrest soil erosion and
dust pollution from exposed soil surface.

VIIl. Public hearing and Human health issues
I. Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

IA/OR/IND1/452282/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 17 of 20
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



2K3 795

ii. The project proponent shall carry out heat stress analysis for the workmen who work
in high temperature work zone and provide Personal Protection Equipment (PPE) as
per the norms.

iii.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP. Safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

iv.  Occupational health surveillance of the workers shall be done on a regular basis and
records maintained.

IX. Environment Management

I. The project proponent shall comply with the provisions contained in this Ministry’s
OM vide F.No. 22-65/2017-1A.111 dated 30/09/2020. As part of Corporate
Environment Responsibility (CER) activity, company shall adopt nearby villages
based on the socio-economic survey and undertake community developmental
activities in consultation with the village Panchayat and the District Administration as
committed.

ii. The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and /
or shareholders / stake holders. The copy of the board resolution in this regard shall
be submitted to the MOEF&CC as a part of six-monthly report.

iii. A separate Environmental Cell both at the project and company head quarter level,
with qualified personnel shall be set up under the control of senior Executive, who
will directly to the head of the organization.

iv. Performance test shall be conducted on all pollution control systems every year and
report shall be submitted to Integrated Regional Office of the MOEF&CC.

X. Miscellaneous
i.  The project proponent shall make public the environmental clearance granted for their

project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently.

ii. The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receipt.

iii. The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website
and update the same on half-yearly basis.
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The project proponent shall monitor the criteria pollutants level namely; PM10, SO2,
NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the projects and display the same at a convenient location for disclosure
to the public and put on the website of the company.

Action plan for developing connecting and internal road in terms of MSA as per IRC
guidelines shall be implemented

The project proponent shall submit six-monthly reports on the status of the compliance
of the stipulated environmental conditions on the website of the ministry of
Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial
year in Form-V to the concerned State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as amended subsequently and put on the
website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the
project.

The project proponent shall abide by all the commitments and recommendations made
in the EIA/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in
case of involvement of Schedule-1 species) shall be implemented in consultation with
the State Forest Department. The implementation report shall be furnished along with
the six-monthly compliance report to the concerned Regional Office of the
MoEF&CC.

The PP shall put all the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in
the company web site for the information to public/public domain. The PP shall also
put the information on the left over funds allocated to EMP and PH as committed in
the earlier ECs and shall be carried out and spent in next three years, in the company
web site for the information to public/public domain.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation
of this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of
the Regional Office by furnishing the requisite data / information/monitoring reports.
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xvii.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred,

within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

*kk
Signature Not Verified
Digitally Signeﬁ'g);‘: r R B Lal
Member Secretary fMoEFCC (EC)
Date: 13/05/202£I
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